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... From: 

To, 

Principal District & Sessions Judge 
-cum-Spl. Judge (PC Act)(CBI) , 
Rouse Avenue Court Complex, 
New Delhi. 

The Registrar General, 
High Court of Delhi, 
New Delhi. 

GENERAL RECEIPT 
High Court of Delhi 

08 SEP 2025 

. 23 ~T-Receipt N.c ....... ......... .. .. ...... . 

No.MP/MLAs./RACC IGaz,/20251 3;:f6 -!3 

Sub:- Monthly progress report of the Courts setup for trials against sitting and 
former Members of Parliament (MPs) and Members of Legislative 
Assemblies (MLAs) . 

Ref:- No.5384/DHC/Gaz/G-2/2022 dated 28th SEPTEMBER, 2022. 

Sir, 

With reference to the above mentioned letter, please find enclosed herewith 
the monthly progress report of the Courts setup for trials against sitting and former Members 
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of 
AUGUST, 2025 in the prescribed format from the following Judicial Officers of Rouse Avenue 
Court Complex, New Delhi for information. 

SI.No. 

1 

2 

3 

4 

5 

6 

Name of the Designation L.P 
pudicial 
pfficers 

Sh. Dig Vinay ~pecial Judge 
!Singh (PC Act)(CBI)-09 18 

!Sh. Jitendra ISpecial Judge 25 Isingh PC Act) (CBI)-23 
iSh. Vishal !Special Judge 24 Gagne PC Act)(CBi)-24 
ISh. Paras Dalal ~ddl.Chief 

pudicial 
01 

Magistrate- 20 

Ms. Neha Mittal f,ddl.Chief 
pUdicial Magistrate- 20 
P3 

iSh. Vaibhav ~ddl.Chief 
~haurasia pudicial Magistrate- 21 

P4 
TOTAL 

128 

'GHCOURT DELH\ HI ,·; 
Gaze~13~.~.~~ ~ ....... .. 

Diary No.... l \ It'"' 
~g. o.'t.~,!.l .... ",,· .. 

oated ......... · 

Instt Cases Cases Dis Pendency 

0 

2 

0 

1 

0 

3 

6 

received transferred as on 
by 31.08.2025 

transfer 

0 0 1 17 

0 0 2 25 

0 0 1 23 

4 4 0 21 

2 2 0 20 

2 2 4 20 

8 8 8 126 

Yours faithfully, 

(Ashwani Kumar Sarpal) 
Principal District & Sessions Judge-cum­

Spl. Judge (PC Act) (CBI)(Officiating) 
Rouse Avenue Court Complex 

New Delhi 
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs ~ f7:fr. 
REPORT OF THE MONTH OF AUGUST-2025 pIG V/".J.!I,Y S! .~~;3H 

Special Judpe (PC J4.ci) (CBiHL 
{Letter No. MP/MLAs/RADC/Gaz'/2020/E-22388-22393 dated 24th November, 2020} (MP~ i i\5 ;~~\sr-~ases) 

Court 1'-:0. !:/:" . nfl.h Flo·.::", 

1. I Name of the Presiding Officer 

2. I Designation 

DIG VINA Y SINGH 
Rouse .!:.\\'e-nue UI~;tnC.'i CQU',t 

i'~2VJ Dr;!h~ 

Special Judge (PC Act) CBI-09 (MPs/MLAs Cases) I 

Rouse Avenue District Court, New Delhi. 

I 3. I Date since which posted in the court 29.04.2025 (A/NJ j 
4. I Total number of cases pending on the first day of the 

month 

5. I Number of cases disposed/transferred in the month with 
detail i.e. conviction, acquittal, discharge, acceptance of 
closure report, etc 

6. I Number of cases pending on the last day of the month 

.' 'i.~~':;Numper of cases instituted in this month 
- .#'~-'- ~::.~ ... \-/ ... ~\ 

'. ';J '\. 
~-~. , • ~ I 

\ ~" .' '~'.'; :~' P7-J ~, 
• ': • J ~ 

. ' •.• '!>. 1 - .-
,.... i; ...... :,~... 1.:"/ 

· <~.:.>_.:~~..-:.</»p~repared by: 
-"" ... > '.'- ". 

(A aCi/JA) 

", 

( 
, 

( 

18 

01 
(Closure Report) 

17 

Nil 

~~q\pp-
(Dig Vinay Singh) 

Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases) 
Rouse Avenue District Court, New Delhi 

SpecieJ Jud";t! (PC ,!xct) (CBI)-09 
't H" ~ / f' .1, t ... C<"'1~"l!';: \ ~4v-i\-~. ./ ..... , '0' \; ., ,",,~,,-I; 

Ro" ~.; : ..... (.\f'll!'=! D:c:tpict C01'.-I-\ I.'. -, . ~ . ....... ~ .... _I , !..f;J l., 

" . > .~1:.b.· ~.: .r~\ 



sIT CNR No. and Cause title 
No 

DLCT110001012019 
CSII46/2019 

1 CBI 
Vs 

Ambumani Ramadoss etc. 

Nature -
Whether State case, complain 

case or closure report 
CSI-PC Act 

Penal statutes involved 

U/S 120S, 420, 465, 468, 471 IPC 
13(2) rlw 13(1)(d) of PC Act, 1988 

No. of accused 

10 

b~r;p;:.~ 1 w. 
DIG VINAY SI~~Gh 

Spedai judge \pC Act) (C~')-U:9 
1I\~Pc:; I MLAs CSSOO) 

Whether accused is sitting 9r f0(91Eg'MP/Mll:' n . Date of 
\ .... OU., A"1 ~nue Oistric C<ii\stltution 

Rouse v... r ..... lhi 
Former !,\lew D¥ '" 27.04.12 

MP 

Date of cognizance 

08.06.2012 

Date tresent Stage 
of pf the case 

Framil 

Detail of prosecution witnesses IStatement of Detail of defence witnesses Date since Whether there is any stay of proceedings ordered by superior court, if yes give detai Whether any IExpected date of disposal! 
accused - when maller interim orders are of case 
Whether has been eXisting in the 

ng of recorded or posted for mailers 
Char 
ges 

Witnesses I Witnesses IWitnesses 
cited dropped examined 

not final 

Defence 
witnesses 

cited 

Defence 
witnesses 
examined 

arguments 
-No-

~Ithough there is no stay, but the matter cannot progress because of th 
allowing reason. Vide order dated 07.10.2015 the Id. Predecessor Cour 
prdered framing of charges against 5 out of 10 accused while discharging the 
emaining 5. On being challenged by the 5 accused who were put to charge or 

~
ne hand, and by CSI on the other hand qua the discharged accused, vide 
rder dated 29.07.2019 Hon'ble DHC in Crl. MC no. 4442/2015, 5003/2015 
005/2015, 5007/2015, 58/2017 & Crl. Rev. nO.38/2016, Hon'ble DHC 
emanded the matter back. On being challenged, vide Judgment dt. 27.07.2022 

I n SLPs, the Hon'ble Supreme Court had remanded the matters back to the 
For Awaiting 119 N/A N/A No N/A N/A N/A Hon'ble DHC for considering the matters afresh on merits. However, the above 

. . . udgment has nowhere indicated that the impugned order/judgment dt 
mal Clanflcatlons 29.07.2019 of the Hon'ble High Court has been quashed and set aside onl~ 
char I qua the accused who were discharged by this court in this case and were 
ge orders or petitioners before the Hon'ble Supreme Court and it was not qua the accusec 
yet directions of ~gainst whom charges were earlier directed to be framed. Hence, some 
to the Hon'ble plarifications on the above aspects & with regard to the effect of the abov 
be High udgment dt. 27.07.2022 are sought by the accused persons in the pending Crl 

fram Court/Argo Rev. nos. 38/2016 of CSI and other connected petitions i.e. Crl. M.C. Nos 
ed On A-1 ~44212015, 5003/2015, 5005/2015, 5007/2015, 58/2017 filed by the accuse 

I
, t' I persons in this case are scheduled for hearing before the Hon'ble High Court 0 

app Ica Ion ~1.09.2025. 
furth~r 1N0te: Order dated 19.09.24 passed by the Hon'ble High Court in Crl. M.e. 

proceedings No. 4442/2015 (Crl. M.A. 657012024 & 7413/2024) and Crl. M.C. No, 
[4443/2015 (Crl. M.A. 659412024 & 659512024), CBI sought time to addres 
larguments on the issues. 

') 

( t 
.' 

-No-
# Disposal within two 

years from date of 
framing of charge. 

Documents of this file 
comprises of 

approximately 11,000 
pages. 



' r:;;;r-~ f1ir. 
Olu V/NAY SINGH 

;:;'.:'; : :-:: ! .~ l J~!dq . ·. '/ ' ; : ,ct) (C81)-~1:, 
(~\j!? s i PAL:.\,:3 Cases) 

Court j\)c. : :':~ , Firttl Floor, 
Rouse /,,'!8J1d8 District Court, 

New Delhi 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Drs." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

# On Previous date of hearing 16.05.2025:-

1. It was submitted by both the parties that the 

petitions before the Hon'ble High Court under nos. 

Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 

58 of 2017 and Crl. Rev. P. 38/2016 are now listed 

on 01.09.2025. 

Accordingly matter was adjourned for 20.09.2025. 

( 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

( 

Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 58 of 
2017 and Crl. Rev. P. 38/2016 are pending before the 
Hon'ble High Court. Also documents of this file comprises of 
approximately 11,000 pages. 

~'f 

" 



r~ 17;{;.p.f m'f. 
DIG VINAY SINGH 

S~£JCial Judge (PC Act) (CBI)-OO 
(MPs I MLAs Cas0S) 

Sl 
No 

CNR No. and Cause title Nature -
~hether State case, complaint 

case or closure report 

Penal statutes involved No. of accused I Whether ac'cU'se7lIiSCSiftfng~~ ID~e mUI, Date of taking cognizance 
or fOllffierlMP.fMBAlUe lin+S1fftii'on.)rt, 

New D thi 

2 

DLCT110001072019 
CBlf48/2019 

CBI 
Vs 

Dr. Keshav Kumar Aggarwal etc. 

CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 
13(2) r/w 13(1)(d) of PC Act, 1988 

5 Former 
MP 

22.02.13 25.02.13 
(CBI Court Lucknow) 

Date since when I Whether there Is any stay of proceedings ordered by superior court, if yes I Whether any Interim I Expected date of disposal of 
matter has been give detail orders are existing In case 
posted for final the matters 

Date ofr,resent Detail of prosecution witnesses Statement of I Detail of defence 
Framln tage of accused - witnesses 

g of he case Whether 
Charge recorded or arguments 

s not 
Witnesses I Witnesses I Witnesses 

cited dropped examined 
Defence Defence I -No-

witnesses witnesses Although there is no stay, but the matter cannot progress because 0 

cited examined he following reason. Vide order dated 07.10.2015 the Id. Predecesso 
Form Awaitin 30 N/A N/A No N/A N/A N/A Court ordered framing of charges against 5 out ·of 10 accused while 

al 9 discharging the remaining 5. On being challenged by the 5 accusec 
charg Clarifica who were put to charge on one hand, and by CBI on the other hand qUe 
e yet tionsl he discharged accused, vide order dated 29.07.2019 Hon'ble DHC i 
to be orders prl. MC no. 4442, 4443, 4480, 5003,5005,5007 of 2015, Crl. MC 68 

pf 2017, Crl. MC 58f2017 & Crl. Rev. nO.38 & 25 of 2016, Hon'ble DHC 
frame . or . remanded the matter back. On being challenged, vide Judgment dt 

d dlrectlo ~7.07.2022 in SLPs, the Hon'ble Supreme Court had remanded the 
ns of matters back to the Hon'ble DHC for considering the matters afresh a 
the merits. However, the above judgment has nowhere indicated that th 

Hon'ble Impugned order/judgment dt. 29.07.2019 of the Hon'ble High Cour 
High ~as been quashed and set aside only qua the accused who wer 

'CourtlA ~ischarged by this court in this case and were petitioners before th 
I~ On A Hon'ble Supreme Court and it was not qua the accused against whOrl 
f-I. 1 pharges were earlier directed to be framed. Hence, some clarification 

. . pn the above aspects & with regard to the effect of the above judgmen 
apphcatl ~t. 27.07.2022 are sought by the accused persons in the pending Crl 

onl Rev. nos. 38f2016 of CBI and other connected petitions i.e. Crl. MC no 
further 4442,4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl 

proceed MC 58{2017 & Crl. Rev. no.38 & 25 of 2016 filed by the accusec 
ings persons in this case are scheduled for hearing before the Hon'ble Hig~ 

( 

I
court on 01.09.2025. 
Note: Order dated 19.09.24 passed by the Hon'ble High Court if", 
Crl. M.C. No. 4442/2015 (Crl. M.A. 657012024 & 7413/2024) and Crl. 
[M.C. No. 4443/2015 (Crl. M.A. 659412024 & 659512024), CBI sough 
itime to address arguments on the issues. 

I 

( 

-No-

# Disposal within two 
years from date of 
framing of charge. 



, : " , ' . r.; -, '." .) :·-·L:.. I) 0(" , 
i...,: ..... ,·I.t··.;· , : i ltl'- I~;: \J"\Ci. f G D - .:.. 
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• C" " AU!.\""'~~~ ) !\i \;;, - ~.j , ;V. .::J \Jc,.. .:> >f.,., .-:, 

GOUlt j'.j,). ~.12. ;=;:.~:; ;=!c·or, 
.... - -i .oj r. ~ ROUS·8 AVGnue 1 .... I:CJt:\ ,(;. __ ;QUI \ , 

Note:- In terms of order dated 21.1~:2o~lllissed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during 
the month 

(Matter was not listed in this month) 

# On Previous date of hearing 16.05.2025:-

1. It was submitted by both the parties that the petitions 
before the Hon'ble High Court under nos. CrL MC no. 

4442, 4443, 4480, 5003, 5005, 5007 of 2015, CrL MC 
688 of 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of 

2016 are now listed on 01.09.2025. 

Accordingly matter was adjourned for 20.09.2025. 

( , 

The Action plan formulated and the 
steps taken for expeditious disposal of 
the case 

r 

The specific reasons, if any causing delay in 
disposal of the matter 

CrL MC no. 4442, 4443, 4480, 5003, 5005, 5007 
of 2015, Crl. MC 688 of 2017, CrL MC 58/2017 & 
CrL Rev. no.38 & 25 of 2016 are pending before 
the Hon'ble High Court. 

.1 

~ 



Wq-~ \T.i7. 
speQl&1 ~~~ ~~t) (CIDi)-OO 

(MPS I \\ALAs Cases) 
". ' " __ Do<\. , _I"':..1.!...11 P ...... y, 

SI CNR No. and Cause title Nature - Penal statutes No. of accused Whether ac~~~~ Av ~rPJ\!e@1:i"hrultUiI~nrt Date of Cognizance l 
No Whether State case, involved 

complaint case or closure 

DLCT11-001856-2019 

3 CBI 
VS 

MIS INX Media Pvt. Ltd. 
(CBI-417/2019) 

Date I Present Stage 
of 

Frami 
ng of 
Charg 

es 

Charg 
e yet 
to be 
frame 
d 

Since one supplementary 
chargesheeet has been filed on 
14.05.2025, the additional 4 accused 
were summoned and copies ordered to 
be supplied to all the accused including 
the earlier accused facing trial and the 
new accused. One of the accused 
came to be served for the first time for 
07.08.2025 and copies were supplied 
to him. Deficient copies qua the relied 
upon documents were also supplied to 
few of the accused as per their 
applications u/s 230/231 of BNSS. The 
matter now is regarding scrutiny by A-
16 and supply of list of unrelied 
documents, which the CBI stated that it 
will supply within 1 week from today as 
it is being worked upon. Case is now 
listed for 01.09.2025. 

" " 

report 

State Case U/S 120B IPC r/w 420 IPC 19 
CBI-PCAct Sec. 8 & 13(1 )(d) of PC Act 

Detail of prosecution witnesses I Statement 
of accused 

Witnesse I Witnesses I Witnesses 
s cited dropped examined 

124 N/A N/A 
(Main-91 
Supp-1-

34) 

(Few 
witnesse 

s are 
common) 

( 

Whether 
recorded or 

not 

N/A 

Detail of defence 
witnesses 

Defence Defence 

witnesses I witnesses 
cited examined 

N/A N/A 

sitting or forme(M'P/MLA -lew De!hi 

Date since when 
matter has been 
posted for final 

arguments 

N/A 

( 

Sitting 18.10.19 
MP 

Whether there is any stay of 
proceedings ordered by 

superior court, if yes give 
detail 

Though there is no express 
stay, but two of the accused 
persons have challenged 
order of this Court dated 
26.10.2024, whereby the 
request of the accused to 
defer the matter till further 
investigation is completed 
was dismissed. In Crl. MC 
8992 & 8993, vide order 
dated 17.04.2025 & 
20.08.2025, Hon'ble DHC 
directed postponing the 
hearing of this matter to a 
date after the hearing in 
Hon'ble HC, which is now 
fixed on 17.11 .2025. 

Whether any 
interim orders 
are existing in 

the matters 

-No-

i 

21 .10.19 

Expected date of 
disposal of case 

# Disposal within 
two 
years from date 
of framing of 
charge. 
Documents of 
this file 
comprises of 
approximately 
8,000 pages. 



L .. (J ~Ff IT f117. ' . 
DIG VINAY SJN~H" ICBI)-OO 

r.:: .;, . ; .. : ~ .,~~ ._ ~ ... . ,. \. ' - - .vl ) \ 

(; ·ji~- · . :J j i\' ; ~ /\ ::~ Cr] 3 ·~;$) 

Court /'- le, 512, F:','th Floor, 
I~OU S'8 AV<31lue District Court, 

New Delhi 
Note:-In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

VS. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month I The Action plan formulated and 

# On 07.08.2025 
After receipt of supplementary chargesheet, service of the 4 additional accused was completed and 
copies supplied to the newly added accused. Also, some of the.earlier accused had filed applications 
qua supply of deficient copies. Qua the relied upon documents the deficiency was got removed and 
the only issue remains is regarding supply of list of URUDs which CBI is working upon and CBI 
undertook to supply the same in one week from 07.08.2025. The matter is now listed on 01.09.2025 
for scrutiny by A-16 who appeared for the first time on 07.08.2025 and was supplied with the copies 
for the first time, and for supply of list of URUDs followed by inspection thereof. Matter is now listed 
on 01.09.2025. 

Note:- 03 lAs and 1 Misc Application were also disposed of. 

( -

the steps taken for expeditious 
disposal of the case 

r-

The specific reasons, if any 
causing delay in disposal of 
the matter 

After filing of initial chargesheet on 
18.10.2019 and summoning of the 
accused persons, supply of copies, 
disposal of applications u/s 207 Cr.PC, 
due to pending investigation the matter 
got delayed and the supplementary 
chargesheet has been filed after more 
than 5 years, recently on 14.05.2025 in 
which additional accused persons have 
been chargesheeted, practically bringing 
back the stage of the matter back to 
initial stages of supply of copies/ scrutiny. 
In the supplementary chargesheet also it 
is still mentioned that investigation is still 
pending on the aspect of LRs sent to 
overseas to different countries. Also, 
Documents of this file comprises of 
approximately 8,000 pages. 

. , 

" 



CNR No. and Cause title Nature· Penal statutes 

Sl Whether State case, complaint involved 

No case or closure report 

DLCT11·000207-2020 Complaint case U/S 3 & 4 PMLA 
ED 

4 ED 
VS 

P. Chidambaram & Ors. 
(Related to INX Media Case) 

(CT Case No. 08/2020) 

Date of Present Stage Detail of prosecution witnesses Statement of Detail of defence 
Framing accused· witnesses 

of Whether recorded 
Charges or not 

Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined witnesses witnesses 
cited examined 

Charge Two accused companies 100 N/A N/A No -- --
s yet to based overseas are yet to Main-82 

be be served. Also Supp-1 -
framed Inspection of unrelied 18 

documents and thereafter 
arguments on charge is to 
be heard. However, one 
of the accused has 
challenged the 
proceedings before High 
Court wherein there is a 
stay in a manner that 
Hon'ble High Court has 
directed adjournment of 
matter till after hearing of 
the matter in High Court, 
which is now scheduled 
on 29.01 .2026. 

~ 

( 

P'~;:j1f.1~ 

Spe2il~ Y6~~~ rJltGA'ct} (Cml}-OO 
(MPs I MLAs CasGS) 

Court No. 512. Fifth Floor, 
No. of accused WhettPefJa'C::~u~e~iWe IlJlst:D~t}jm.Jn · 

DeHihstitution sitting or form~)lew 
MP/MLA 

10 Sitting 25.08.20 
MP 

Date since when matter Whether there Is any stay of Whether any interim 
has been posted for proceedings ordered by superior orders are existing 

final arguments court. if yes give detail in the matters 

N/A Although there is no express -Yes-
stay. but one of the accused 
has challenged the further 
proceedings before this 
Court. under Crl. Me. no. 
9270/2024. whereby vide 
order dated 03.04.2025 
Hon'ble He preponed the 
matter before it to 13.05.2025 
and this Court was asked to 
fix a date after that date 
before Hon'ble HC and 
subsequently on 13.08.2025 
the matter before Hon'ble HC 
stood adjourned to 
29.01 .2026, and wherein 
interim orders were directed 
to continue. 

Date of taking 
cognizance 

24.03.21 

Expected date of 
disposal of case 

I 

Disposal within two 
years after framing 
of charge. 
Documents of this 
file comprises of 
approximately 
15,000 pages. 



.'. - ~ \ (-.r> I) ,:.r., 
~- .-.,_ . ;. '. .: ~ . v . . C:, L·D - IJ ·;;:' 
"- .lJ ...... . , ":' •. • - ' ~ - , 1 '''' \- • I 

<i'.l ; ;': :~J I f\':!'}-\s Casa'~ ) 
r- . " "1- c; '12 o i <, ," ::: l"'or ""OUrl ! ' u . ,_ , ,f dU I : ,-' , 

ROUSE: AV6nue Dis~!iGt C.(I1..l'?t,. 

Note:- In terms of order dated 21 .1 ~~~~~~ssed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 19.08.2025 :-

1. Matter had to be adjourned to 31.01.2026, in view 
of the order of Hon'ble DHC dated 03.04.2025, 
13.05.2025 & 13.08.2025 in Crl. MC no. 9270/24 
which is still pending before Hon'ble DHC and listed 
for 29.01.2026, and wherein this Court was asked to 
fix the matter after the matter is heard by Hon'ble 
DHC. Meanwhile, service of A-3 & A-4, who are 
overseas companies is being got done. 

Note:- 02 lAs were also disposed of. 

( . 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

.---
'k 

The order dated 24.03.2021 whereby the cognizance 
of the alleged offences was taken by this court, has 
been challenged by A-1 before the Hon'ble High Court 
on the ground of want of prosecution sanction under 
Section 197 Cr. PC. Also, documents of this file 
comprises of approximately 15,000 pages. 

r'J 



SI CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, complaint 

case or closure report 

DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r/w 

5 (2G Spectrum Case) 13(1)(d) PC Act 
eBI 
VS 

P. Chidambaram & Drs. 
(Related to Aircel Maxis Case) 

RC 22(A)/2011/CBI/ACB 
(CC No. 205/2019) 

Date I Present Stage 
of 

Detail of prosecution 
witnesses 

Frami 
ng of 
Char 
ges 

Witn.ess I Witness I Witness 
es cited es es 

dropped examine 
d 

Charg Service of 3 out of 181 70 
e yet accused persons is yet to 

N/A N/A 

to be be done, death of one 
frame accused is yet to be 

d verified, and all as those 4 
accused are located 
overseas and their 
processes not received 
back through proper 
channel. Qua others the 
case is at the stage of 
supply of copies as ordered 
by the Court, but 
challenged by CBI, wherein 
that order has been stayed 
by Hon'ble DHC. Till then, 
matter cannot be heard on 
the point of charge. 

~ 

Statement of 
accused -
Whether 

recorded or 
not 

N/A 

( 

Detail of defence 
witnesses 

Defence Defence 
witnesse witnesses 
s cited examined 

N/A N/A 

Date since 
when matter 

has been 
posted for 

final 
arguments 

N/A 

f.:0cHQ fuR 
DIG VINAY. SJNGI7 

Special Judge V"'C ACt) \ctSI}OO 
- .- ---

No. of accused w~tlerne'jt J'del:l~lI?s F ftbdfJr.b1finstitution Date of taking 
~1ltI~~ &vtaOOerDis riot Court. cognizance 

MP/M~A1W Dell i 
18 Sitting 

MP 

Whether there is any stay of Whether any 
proceedings ordered by interim orders 

superior court, if yes give are existing in 
detail the matters 

-Yes-

The predecessor Court 
ordered on 05.03.2022 for 
supply of certain 
documents by CBI to A-2, 
but in Crl. MC no. 
9513/2023 preferred by 
CBI that order has been 
stayed and the NDOH 
before High Court is 
10.12.2025. 

-Yes-

19.07.18 27.11.21 

. -

Expected date of disposal of case 

The case relates to 2G spectrum offences. 
The file is voluminous running into several 
thousand pages. Also, 3 accused located 
out of India are yet to be served. Also, order 
of the predecessor Court for supply of 
copies is presently stayed and till the above­
mentioned stages are crossed, it is difficult 
to have a fair assessment of the time likely 
to be consumed in the trial of this case and 
therefore, presently no time can be 
estimated. Documents of this file comprises 
of approximately 15,500 pages. 



~~fu1; 
DIG iflNAY SINGH 

'-- .. ' .. ; . . \ \ . • ( ,«~ .\~ .. , _ :--,c.~ ) (C81)-OO 
,,' ... . r " _ 1...1_ ' " 

; ' - ." -:-;, .: C:' ::; T \'VlU\~ CaSB'3) 
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ROU~ A~~l~ue-Dist~ct COurt~ 
New Deihl 

Nate:- In terms .of .order dated 21.12.2023 passed by the Hon'ble High Caurt .of Delhi in W.P. (Criminal) Na. 1542/2020 titled " Caurt an its awn matian 

VS. Unian .of India & Ors." belaw mentianed paints have been added. 

~hort Summary of the work done in the 
,case during the month 

~ 19.08.2025:-

1. CBI was directed ta take steps far service 
i~f A-1 0, A-11 & A-15, and death verificatian a 
JA 14, all .of wham are based in Malasiya. 

12. After the Ld. Predecessar directed suppl~ 
of capies .of all unrelied dccuments tc .one a 
he accused, vide .order dated 05.03.2022, the 

faid .order was challenged by CBI and is 
under stay by the Han'ble High Ccurt unde 
Crl.MC na. 9513/2023. The said matter stands 
adjaurned tc10.12.2025 befcre the Hig~ 

:caurt and until that issue is decided 
!arguments an charge cannat be heard. Thus 
matter was adjourned for 31.01.2026, as 
connected matter under Ct. Case No. 
0812020 which is also partially stayed b} 
High Court was adjourned before Hon'ble 
IHigh Court for 29.01.2026. 

Note:- 04 lAs and 1 Misc. Application were 
!alsc dispased .of. 

Irhe Action plan formulated and the steps 
aken for expeditious disposal of the case 

( 

~he specific reasons, if any causing delay in disposal of 
he matter 

jrhe case relates tc 2G spectrum .offences. The file is 
~cluminaus running intc several thcusand pages. Alsa, 3· 
accused lacated cut .of India are yet ta be served. Also, order a 
he predecessar Ccurt for supply .of ccpies is presently stayec 

las the prosecutian/CBI has preferred a petitian befare the 
Hcn'ble High Caurt bearing nc. Crl. M.C. Nc. 9513/2023 & Crl 
M.A.No. 35564/2023 against .order of this caurt dt. 05.03.2022 
Idirecting supply of ccpies .of unrelied upcn documents of this 
case to the accused persons. Further, It has been directec 
hat till then, the compliance of order dt. 05.03.2022 is not to be 

'insisted upcn. The abave petition is scheduled for hearin~ 
ibefare Hon'ble High Ccurt for 10.12.2025. This matter canno 
proceed further till the issue of supply of copies 0 

unrelied upon documents and compliance of provisions 0 

Eection 207/208 CrPC is decided. Alsc documents .of this file 
ccmprises of approximately 15,500 pages. 

"'J 

( 



Nature· Penal statutes 
SI CNR No. and Cause title Whether State case, complaint case involved 
No or closure report 

DLCT11-000839-2019 Complaint case Sec- 2(1 )(y) of PMLA 

6 ED 
DOE (2G Spectrum Case) 
VS 

Karti P. Chidambaram 
(Related to Aircel Maxis Case) 

ECIR/05/DZJ2012 
Ct. Case No. 18/2019 

__ . l....---... ________ - -

Date of I Present 
Framing Stage 

of 
Charge 

s 

Charge Matter is 
is yet to fixed for 

be the 
framed argument 

s on the 
pending 
misc. 
applicatio 
ns and on 
the point 
of charge. 

~ 

Detail of prosecution witnesses 

Witnesses I Witnesses I Witnesses 
cited dropped examined 

61 
Main-21 

Supp-1-40 

N/A N/A 

Statement 
of accused 

Whether 
recorded 

or not 

N/A 

Detail of defence 
witnesses 

Defence Defence 
witnesses witnesses 

cited examined 

N/A N/A 

( 

Act 

Date since 
when matter 

has been 
posted for final 

arguments 

N/A 

R 1'1 Cl +=1 h-T-.r l'1r. 

sp£l~ ~lt%'6 ~#~,Nct) (CBl)-OO 
(MPS I MLAs Cases) 

Court No. 512, FIfth F~o:or. 
..... .~~ lhll:>nlle 

_. L..! -~ C.Ollr\ JlSUI\,;\ . 
No. of accused Whe'th~~:~~US:(dJ'~ t ~ID,a\e of institution 

sitting or former 
MP/MLA 

14 Sitting 
MP 

Whether there is any stay of proceedings 
ordere~ by superior court, if yes give detail 

·Yes-
Vide order dated 20.11 .2024 passed by Hon'ble 
Delhi High Court in CrI.M.C. 8996/2024, the 
proceedings before this Court were ordered to be 
stayed till the next date of hearing before Hon'ble 
Delhi High Court, against the Order of taking 
cognizance of Ld. Predecessor Court dated 
27.11.2021 . The next date of hearing before 
Hon'ble Delhi High Court was 22.01 .2025, 
followed by 19.03.2025 and now it is listed on 
13.08.2025. The interim orders have been 
directed to continue in the orders dated 
22.01.2025, 19.03.2025 as well as 13.08.2025 till 
29.01.2026. 

. 
( 

13.06.18 

Whether any interim 
orders are existing 

in the matters 

·Yes-

Date of taking 
cognizance 

27.11.21 

Expected date of 
disposal of case 

This case also 
involves file running 
into approximately 
12, 700 pages, 
therefore, presently 
the expected date of 
disposal can not be 
given in the case. 

i 
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Court N::-. 512, FiR':'1 Floor, 

, Note:- In terms of order dafERP2t.t.r~'W~~~~cf~it1re Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

VS. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

# On Previous date of hearing 04.06.2025 :-

1. Vide order dated 20.11.2024 passed by Hon'ble Delhi 
High Court in CrI.M.C. 8996/2024, the proceedings 
before this Court were ordered to be stayed till the next 
date of hearing before Hon'ble Delhi High Court, against 
the Order of taking cognizance of Ld. Predecessor Court 
dated 27.11.2021. The next date of hearing before 
Hon'ble Delhi High Court was 22.01.2025, followed by 
19.03.2025 and now it is listed on 13.08.2025. The 
interim orders have been directed to continue in the 
orders dated 22.01.2025 as well as 19.03.2025, till 
13.08.2025. 
Accordingly matter was adjourned for 16.09.2025. 

Note:- 03 lAs were disposed of in this month 
(August). 

( 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

( 

The specific reasons, if any causing delay in 
disposal of the matter 

The order dated 27.1.1.2024 passed by this court whereby 
coginzance of the offences was taken by the court has been 
challenged by A-6 before the Hon'ble High Court. The 
Proceedings before this court were ordered to be stayed till 
next date of hearing, and the next date of hearing in the 
Hon'ble HC is 13.08.2025. Also, this case involves several 
thousand pages and is a voluminous file relating to 2G 
spectrum case. Also Documents of this file comprises of 
approximately 12,700 pages. 

.,p I 



SI CNR No. and Cause title Nature-
No Whether State case, 

complaint case or closure 
report 

7 DLCT11-00538-2022 CBI-PC Act 
CC-53/2022 

eBI 
vs 

Amanatullah Khan & 
Ors. 

---- ---~ -~- -

Date of Present Stage Detail of prosecution 
Framin witnesses 

g of 
Charge 

s 

Witness Witnesses Witnesses 
cited dropped examined 

Charge Prosecution Evidence 98 N/A N/A 
yet to be Main-68 
framed Suppl. -

30 

.... 

Penal statutes involved 

IPC-120B 
PC Act-13(2) r/w 13(1 )(d) 

- -- - --

Statement Detail of defence 
of accused witnesses 

-
Whether 
recorded 

or not 

Defence Defence 
witnesse witnesses 
s cited examined 

N/A N/A N/A 

( 

fu fi q 'P:T W. 

.-1r...Io. I:: ,,..,,,,. 

DIG V\NAY SINGH 
E'.pocia\ Judge (PC Act) (C6\)-09 

(MPs I MLAs Casas) 

No. of accused Whether reSu~~AO . :).~~~§trtct C.olP.~.te of taking cognizance 
is sittingPof.:;fb11h~ elj"~ti uDPln 

MP/MLA N~w ~~il 

11 

Date since 
when matter 

has been 
posted for final 
argument~ 

N/A 

Sitting MLA 01 .09.2022 
(Amanatullah Khan) 

Whether there is 
any stay of 

proceedings 
ordered by superior 

court, if yes give 

I 
( 

detail 

-No-

Whether any 
interim 

orders are 
eXisting in 
the matters 

-No-

03.11 .2022 

Expected date of disposal of case 

# Disposal within two years after 
framing of charge. Documents of this 
file comprises of approximately 
10,000 pages . 

I 

I 

I 
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Co~rt ;\10. 512. F:il h Fleor. 
Note:- In terms of order dated 2~<:dg~O~3jpasseEitby.tt6e\l~lbn'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & ·Ors." belowiff.m'ltrfien~;d points have been added. 

Short Summary of the work done in the case during 
the month 

# 21.08.2025 
Examination in chief of PW1 recorded from 10:00 
am to 1 :20 pm and further chief deferred till 
22.08.2025. 

#22.08.2025 
Examination in chief of PW2 recorded, but cross­
examination had to be deferred because lawyers 
were on strike and for that reason even PW1 could 
not be examined. 

# 25.08.2025 
No PW was present/lawyers were on strike. 

#26.08.2025 
Lawyers were on strike and they were preventing 
appearance of even the Police Officials/witnesses. 
Matter is adjourned to 8, 9, 11, 12, 15 & 17 
September, 2025 for PE. 

Note:- 011A was also disposed of. 

( 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

( 

The specific reasons, if any causing delay 
in disposal of the matter 

This case is also voluminous pertaining to 
recruitment through unfair means in Delhi Waqf 
Board involving around 10,000 pages and also 
there are 11 accused persons which is causing 
delay in the matter. 

'" t 



SI CNR No. and Cause title Nature· Penal statutes involved 
No VVhether State case, 

complaint case or closure 
report 

8 DLCT11-000578-2022 State Case IPC-
SC-04/2022 147/148/149/153A1295/436/395/307/3021 

State 120B 

vs 
Sajjan Kumar 

(FIR-227 & 264/1992) 

Date Present Stage Detail of prosecution Stateme Detail of defence 
of witnesses nt of witnesses 

Frami accused 
ng ot . 
Charg VVhether 

es recorded 

Witness Witnesse Witnesses or not 
Detence Defence 

es cited s examined witnesses witnesses 
dropped cited examinea 

23.08. # Defence Evidence 37 10 18 Yes 4 3 witnesses 
23 witnesses 

( 

No. of accused 

1 

Date since when 
matter has been 
posted for final 

arguments 

N/A 

I 

, 
{ 

i~~ ii:Pr;" 
DIG VINAY SIf\JGH 

Z~:";'-~;i! .L~ !);e (PC Act) (CBI)-09 
'; hi?~ I fv1LAs Casas) 

,\ A~ . ln '''Il ;;) I!. .-lIl rvvl 

VVheth~r~pP~~~3 nue r.o~tel,plCOW ~. Date of taking cognizance I 

is sitting·or forme.r,) ~W r~~t~tion 
MP/MLA 

I 

Former MP 08.07.2022 11.07.2022 
(By Magistrate (By Magistrate Court) 

Court) 

VVhether there is VVhether any Expected date of disposal 
any stay of interim orders of case 

proceedings are existing in 
ordered by the matters 

superior court, if 
yes give detail 

-No- -No- It is expected to be disposed 
of by the month of October 
2025. 



S '")'-V'j·,1 J"." ...... i~:-' """) /r'8·/1 r.r 
I _~'(AI ~\..·'3v \. \J I \.. . .,.,~ \\_.u ,-V:;" 

(1l.i1Ps / 1\4L,£I,'3 C:aS0::5) 
Court No. 512. Filth Floor 

Rouse Avenue District Court, 
Note:- In terms of order dated 21.12.2023 prgsse5l1.ti¥ithe Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the steps taken 
during the month for expeditious disposal of the case 

# 12.08.2025. Shortest possible dates are being given and DE 
4 defence witnesses were summoned for this date. 3 shall be expedited followed by disposal of the 
witnesses were present and aI/ of them were 
examined. For rest of the evidence matter fixed for 
02.09.2025. 

t" 
~ 

matter by October 2025. 

( 

The specific reasons, if any causing 
delay in disposal of the matter 

N/A 

C f 



51 
No 

9 

Date 
of 

Fram 
ing 
of 

Char 
ge 

11 .11. 
21 

rr:Pa~ fm 

r.f\llrtJ'..t< . 01 6, 

DIG \f\NAY SINGH 
Special Judge (PC Act) (CBI)-09 

(MPs I MLAs CasOO) 
- . ~ Fifth Floor 

CNR No. and Cause title Nature - Penal statutes involved No. of accused Whethe~~~~~ 3nDat~~iflg{iftrP.cY~ \, Date of taking 
Whether State case, is sitting or former \lew Delhi cognizance 

complaint case or closure MP/MLA 
report 

DLCT11 -000321-2020 State Case IPC-306/386/506/34 3 Sitting MLA 07.11 .2020 25.09.2020 
SC-02/2020 (Prakash Jarwal) (By Magistrate Court) 

State 
vs 

Prakash Jarwal & Ors. 
-

Present Stage Detail of prosecution Statement Detail of defence Date since Whether there is any Whether Expected date of disposal of 
witnesses of witnesses when stay of proceedings any Interim case 

accused - matter has ordered by superior orders are 
Whether been court, if yes give existing in 
recorded posted for detail the 

or not final matters 
arguments 

Witnesse Witness Witness Defence Defence -No- Judgment in th is case has 
s cited es es witness witnesses Vide WP (Crl.) already been passed as per 

dropped exam in es cited examined 2760/24, the the parcha yadasht, and as 
ed conviction qua -Yes- soon as the writ petition 

Previous ordersheets indicate that 3 accused were 77 6 64 Recorded Nil Nil N/A convict no.2 has been pending before Hon'ble DHC 
convicted vide judgment dated 28.02.2024 and in (62+3+5+ challenged and in the is decided, the finall 
one of the writ petitions preferred by convict no.3, 7) said writ petition the appropriate orders shall be I 

his conviction was quashed by Hon'ble DHC, and Trial Court Record passed. On 09.07.2025 this 
the quashing petition of convict no.2 is pending was summoned Court has ordered that this I 
under W.P. (Crl.) No. 2760/2024 with Ihe next 

physically and Court shall seek return of the I date of hearing on 26.08.2025 (after preponement 
by DHC from 27.10.2025). Vide order daled therefore this Court is physical judicial file so that 

11.08.2025 Hon'ble DHC directed that matter unable to hear arguments on sentence can 
against convict no.2 be deferred by this Court till arguments on be heard, if there is no stay of. 
after the hearing of the matter before Ihe High sentence qua convict proceedings by the Hon'ble 
Court. Also, convict no.1 had to be exempled no.1 & 2. And vide Appallete Court and the 
because of illness of his mother for today, and he another writ petition convict no. 1 & 2 have been 
also was staled to have preferred a similar petition the convictionl accordingly directed to be 
in High Court, which is yet to be listed, therefore 

proceedings qua prepared for arguments on the matter was adjourned for arguments on sentence 
on 09.09.2025. convict nO.3 already next date of hearing i.e. 

quashed. 11.08.2025. 
I 

( 
I 

{ 

i 
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Court No. 512, Fifth Floor. 
Note:- In terms of order dated 21.12~g~RWl~~~QsliMlle .. ;H:oo{bl:e High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below men1l9mert~'oints have been added. 

Short Summary of the work done in the case during the month 

#On 11.08.2025 
1. Previous ordersheets indicate that 3 accused were convicted vide judgment dated 
28.02.2024 and in one of the writ petitions preferred by convict no.3, his conviction· was 
quashed by Hon'ble DHC, and the quashing petition of conviction of convict no.2 is pending 
under W.P. (Crl.) No. 2760/2024 with the next date of hearing on 27.10.2025. On the last 
date of hearing the convicts were directed to be prepared for arguments on sentence, in 
case there is no stay. Upon it convict no.2 got his petition before Hon'ble High Court 
preponed, which is scheduled to be heard on 11.08.2025 itself. Also, convict no.1 had to be 
exempted because of illness for today and therefore matter was adjourned for arguments 
on sentence on 20.08.2025. 

# 20.08.2025 
Previous ordersheets indicate that 3 accused were convicted vide judgment dated 
28.02.2024 and in one of the writ petitions preferred by convict no.3, his conviction was 
quashed by Hon'ble DHC, and the quashing petition of convict no.2 is pending under W.P. 
(Crl.) No. 2760/2024 with the next date of hearing on 26.08.2025 (after preponement by 
DHC from 27.10.2025). Vide order dated 11.08.2025 Hon'ble DHC directed that matter 
against convict no.2 be deferred by this Court till after the hearing of the matter before the 
High Court. Also, convict no.1 had to be exempted because of illness of his mother for 
today, and he also was stated to have preferred a similar petition in High Court, which is yet 
to be listed, therefore matter was adjourned for arguments on sentence on 09.09.2025. 

(' 

The Action plan formulated 
and the steps taken for 
expeditious disposal of the 
case 

( 

The specific reasons, if any 
causing delay in disposal of 
the matter 

Vide separate judgment announced 
on 28.02.2024, all three accused 
were held guilty and convicted. 
Physical record of this case has 
been requisitioned by the Hon'ble 
High Court in W.P. (Crt) No. 
2760/2024. 

a( 



SI CNR No. and Cause title Nature - . Penal statutes involved 
No Whether State case, complaint 

case or closure report 

10 DLCT11-000733-2022 CBI-PC Act 120B-IPC r/w 7, 7A & 8 OF PC 

CBI/56/2022 Act-1988 

CBI 
vs 

Kuldeep Singh & Ors. 
(RC-53(A)/2022) 

-- - '----- --- -- -

Date of Present Stage Detail of prosecution Statement Detail of defence 
Framing witnesses of witnesses 

of accused -
Charges Whether 

recorded 
or not 

Matter is fixed for Witnesses Witnesse Witness Defence Defence 
further cited s dropped es witnesse witnesses 
proceedings/supply of examine s cited examined 
deficient copiesl d 

Charges inspection of unrelied 312 N/A N/A N/A N/A N/A 
yet to be upon documents, (Main-70 
framed including digital Supp-1-89 

devices some of Supp-2-65 

which are presently Suppl-3-45 

with CFSL. Suppl-4-43) 

( 

No. of accused 

23 

-'----- -

Date since when 
matter has been 
posted for final 

arguments 

N/A 

I~Rq+~ IJ4'i 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-OO 
(MPs I MLAs Casas) 

..... ,.. '"'" .-1 ...... ..-t 

wh~~e~~cid~:ie'~~~f )igHi~b&8aW~tion . use roven e I 
Sl mg or or~er C efhi MP/MLA ew 

-Yes- 25.11.2022 

Whether there is Whether any 
any stay of interim orders are 

proceedings existing in the 
ordered by superior matters 

court, if yes give 
detail 

-No- -No-

--- -- -

Date of taking 
cognizance 

15.12.2022 

Expected date of 
disposal of case 

I 

I 

- Fresh charge-sheet 
received on assignment 
only on 25.11.2022. 

, 

- Expected date of 
disposal can not be 
given in the case at this 
stage, as the matter 
involves approximately 
40,000 pages file and 
more than that un-relied 
documents. 



(~- 1~1ci~ ·;J fJ1 -r, 
V hi " V l~I ' I '~'~ OIG 11 ~ r'\I ;) : ': ,~? ~ : ,~ , 'CBI}-09 
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~ \\ '.' 1\1 512. f'Jlh Floor, 

Note:- In terms of order dated 21.12.~~~;~~;~'eEla~i~~1-l~l~e High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." bel~w mentr\)rf'etl1>~I'nts have been added. 

Short Summary of the work done in the case during the month 

# On 29.08.2025:-

Matter was listed for the compliance of the order dated 22.05.2025 of this court. The CBI in compliance of that 

order. filed an application bearing IA no. 108/2025, along with various annexures containing additional list of 

URDs, additional list of unrelied statements, addtional list of RUDs, lists of articles and list of additional relied 

upon witnesses. Besides the application, one sealed envelope stated to be containing notices U/s 91, 160. 41 A 

CrPC etc was also filed. Ld. Counsels for the accused persons sought time to file reply to the said application. 

Matter was accordingly adjourned for reply/arguments on the said application on 18.09.2025. 

Note:- 11 lAs and 02 Misc Applications were also disposed of. 

(. , 

The Action plan 
formulated and the 
steps taken for 
expeditious disposal of 
the case 

The specific reasons, if 
any causing delay in 
disposal of the matter 

The matter is still at the stage 
of scrutiny of 
documents/compliance of 
provIsions of section 
207/208 CrPC due to filing of 
multiple charge 
sheets/documents. The case 
is that of Delhi Excise Policy 
Matter. which involves 
documents running into 
approximately 40,000 pages. 
as also several thousand 
pages of unrelied documents 
and digital documents 
involving size of the files 
running into several hundred 
TB. therefore, presently no 
specific timeline of disposal 
can be given. 



Sl CNR No. and Cause title Nature -
No Whether State case, complaint 

case or closure report 

11 DLCT11-000747-2022 Complaint case (ED) 
Ct Case - 31/2022 

DoE 
vs 

Sameer Mahandru & Ors. 
(ECIR/HIU-1I/14/2022) 

Date of 
Framin 

g of 
Charge 

s 

Present 
Stage 

Detail of prosecution witnesses Statement of 
accused -
Whether 

recorded or 
not 

Witnesses Witnesses Witnesse 

Matter is fixed cited dropped s 

for examine 

consideration d 

on pending 
Charge applications! 224 N!A N/A N/A 
is yet to further Main - 39 

be proceedingsl Supp 1- 69 
framed supply of Supp 2 - 19 

copies at the Supp 3 - 9 
stage of Supp 4 - 26 
Section 230 Supp 5 - 9 
of BNSS Supp 6-44 

Supp 7-3 
Supp 8 - 6 

( 

Penal statutes involved 

Uls 44 r/w 45 OF PMLA & 
3 & 4 PMLA-2002 

- ---

Detail of defence 
witnesses 

Defence Defence 
witnesses witnesses 

cited examined 

N!A N!A 

No. of 
accused 

40 

Date since 
when matter 

has been 
posted for 

final 
arguments 

N!A 

~fq-,::; 

DIG VINA'< SINGH 
special Judge lPC Act) lC6\)-09 

(M?S I MLAs Cases) 
. , 512. fifth flOOf. 

• • .. . _." __ . • .. -~. u, .. 
,-",,~. . '" I )'$f\U,1ft '-' '" ' 

Whether a~useg is.\Iel 1'0ate 0 Institution 
VU'" • Oelnl 

sitting or former MP!ML~' ~W 

One MLA& MP 26.11 .2022 

-- ---

Whether there is any stay of 
proceedings ordered by 

superior court, if yes give detail 

Although there is no stay, but the 
order of this Court dated 
09.10.2024 directing supply of 

Whether any 
interim 

orders are 
existing in 
the matters 

Date of taking 
cognizance 

20.1 2.2022 

-- ---

Expected date of 
disposal of case 

This PMLA complaint 
relates to Delhi Excise, 
Policy offence, involving 

copies of certain documentsl 
digital devices to the accused 

t------II several thousand pages 
" running into more than 

33,500 pages and 8 
supplementary complaints 
have been received 
between 22.08.2022 to 
28.06.2024. The digital 
data also runs into several 
hundred TB, and the case 
in'volves 40 accused, and 
therefore, expected date of 
disposal can not be given 
in the case at this stage. 

persons is challenged by DoE I -Yes-
before Hon'ble DHC in Crl. MC 
no. 9490/2024, wherein vide order 
dated 21 .03.2025 Hon'ble HC 
directed adjournment of hearing 
fixed in this Court till after a date 
fixed before DHC and the interim 
order was continued on 
28.08.2025 till 09.10.2025. 

" 



i :~ ·; ~ . ...;~~:r;~ fjr. 
DIG Vli'JAY SINGH 
. al . i """ ,-, r . ( r. r, , \ ("' "' 

Spec~ ~Ll'. .. g G ;,:-L- ,..\c{) .v .r':H,-_,'.1 

(MPs / MtAs Ca3:3s) 
~RLlrt No. 5j:f.,--Ffth I::IOOf. . .. 

Note:- In terms of order dated 21.12~Hfi~W'&i£fu%~it~jEfct-@8~1,~ HJgh Court of Deihl In W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below menti!3Q.eg'@'Flints have been added. 

Short Summary of the work done in the case during the month 

# 08.08.2025 

1. As per order dated 21.03.2025 and 05.05.2025 of Hon'ble DHC in Crl. MC no. 9490/2024, 

the matter had to be adjourned because of pendency of the petition preferred by DoE 

against the order directing DoE to supply copies to the accused. Matter is therefore 

adjourned to 04.09.2025. 

Note:- 05 lAs and 03 Misc Applications were also disposed of. 

r' 

The Action plan formulated I The specific reasons, if any causing delay in disposal 
and the steps taken for of the matter 

expeditious disposal of the 
case 

f 

1. The matter is still at the stage of scrutiny of 
documents/compliance of provisions of section 
207/208 CrPC due to filing of multiple 
complaints/documents. Inspections of unrelied 
upon documents/statements are also underway, 
which involves more than 40,000 pages, and there 
are 40 accused persons with multiple 
supplementary complaints received from time to 
time, which is causing delay. 

2. DoE has preferred a petition bearing no. Crl. M. 
C. 9490/2024 & Crl. M. A. 36510/2024 before 
Hon'ble High Court seeking quashing the order 
dated 09.10.2024 passed by this court directing 
petitioner/DoE to furnish digital/scan copies of 
unrelied upon documents/digital devices to the 
respondents. 
Also, Documents of this file comprises of 
approximately 33,500 pages. 



i? fl r:l"l )"'1 fT.fF; 

~ia9~~~~p~I~~ (C~I)-OO 
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I SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether ~auSb&jfS. 5 mamlaflifdtifUtion Date of taking l 
I No Whether State case, accused sittingfbi:\f6'fm~tJenU e District Court, cognizance 

complaint case or closure MP/MLA Nav Delhi 
report 

12 DLCT11-000085-2024 Complaint Case-PMLA U/s 45 r/w 44 PMLA 08 Sitting MP 25.01.2024 19.03.2024 
and (Karti P. Chidambaram) 

DoE 3 & 4 PMLA 

vs 
Karti P. Chidambaram & Drs. 

(Ct. Case - 512024) 

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any stay of Whether any interim Expected date of disposal 
Framing Stage accused - witnesses matter has been proceedings ordered by orders are existing of case 

of Whether posted for final superior court, if yes give detail in the matters 
Charge recorded or arguments 

s not 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

Charge The matter is 41 N/A N/A N/A N/A N/A N/A Vide order dated 09.04.2025 in Yes # Prosecution Complaint I 
yet to fixed for CrI.M.C. 2373 & 2374/2025 and assigned only on 

be arguments Crl. M.A. No. 10684 & 25.01 .2024. 
framed on the point 10686/2025, Hon'ble Delhi High 

of framing of Court directed deferment of # This case also involves 
charge, hearing on the point of charge by file running into 

however, the this Court to a subsequent date approximately 5800 
proceedings fixed by Hon'ble Delhi High pages, therefore, presently 
are stayed Court. The next date of hearing the expected date of 
by Hon'ble before Hon'ble Delhi High Court disposal can not be given 

DHC was 29.05.2025, wherein the in the case. 
interim order is directed to 
continue and the next date now 
fixed before Hon'ble Delhi High 
Court is 11.09.2025. 

( 
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. DIG VI ~!l,';' SiNGH 

SpOC!()I.JuCJg:; (PC Act) (CBi)-Cf 
(fliP::) I MLA~. Cas85) 

Court No. 512. Fiflr! FIGcr. 
Not~:- In term~ of order .dated 21. t2~@23\~~~~@1ry~~eq.g'&fiible High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below ml~hTI'oRei!f1polnts have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

#On previous date of hearing i.e. 15.04.2025: 

1. Vide order dated 09.04.2025 in CrI.M.C. 2373 & 
2374/2025 and Crl. M.A. No. 10684 & 10686/2025, 
Hon'ble Delhi High Court directed deferment of hearing on 
the point of charge by this Court to a subsequent date 
fixed by Hon'ble Delhi High Court. The next date of 
hearing before Hon'ble Delhi High Court was 
29.05.2025, wherein the interim order is directed to 
continue and the next date now fixed before Hon'ble Delhi 
High Court is 11.09.2025 . 

. , Accordingly matter was adjourned for 16.09.2025. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

Documents of this file comprises of approximately 
5800 pages. 

~ 

( ' 4 
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DIG VINAY SI()lGJ:i 

Spoo.a: Judge (pC ;o\ctr(C~I}--OO 
(MPs I MlAs Cases) 

.IU In ' .1(' .., , r- "tl __ '..-1'-; Jf 

SI CNR No. and Cause title Nature - Penal statutes involved No. of VVhethera~~$9j~Jel ~g9t~PJfi~§li@tie~t Date of taking 

1 No VVhether State case, accused sitting or former 1\1 ~w~lhi cognizance 
complaint case or closure MP/MLA 

report 

13 DLCT11-000937-2024 CBI-PC Act 1208 r/w 204/420/471 r/w 08 Sitting MP 01.10.2024 06.02.2025 
CBI 468/477A IPC & 8,9 of PC Act 
vs. 

S. Bhaskararaman & Ors. 
(CBI-118/2024) 

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framing Stage accused - witnesses matter has been stay of proceedings orders are eXisting in the case 

of Whether posted for final ordered by superior matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

Charge After 113 N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Charge-sheet filed only 
yet to compliance of on 01 .. 10.2024. One of the 

be Section 230 accused who is located 
framed of BNSS, outstation is still to be served I 

matter is now with the summons, which is I 

posted for likely to take time. 
arguments on 

charge. I 

# Expected date of disposal can 
not be given in the case at this 
stage. 

# Documents of this file 
comprises of approximately 
16,000 pages. 

( 
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OJ(: " lj:!l' \ ',c' I '.'nw. "-" ,v , SpOCi&,j~'j~0 ,'PG,,c!-m\) t.('E: )- 'I ~' 
(M?s,l fv1tAs Ce:s~~) 

Court No, 512, F;~h F;.:,,:;; , 
Rouse Avenue District Co\..:I1, 

Note:- In terms of order dated 21.12.2023 pasj~{jV09ffi~i Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 27.08.2025:-

1. Matter could not be heard on the point of charge as the 
lawyers were on strike and striking lawyers were not 
allowing the Advocates to physically appear and also 
Senior Advocate who is to argue the matter was not 
available and adjournment was sought on the ground that 
the matter is voluminous in which physical documents are 
to be pointed out during arguments and the Advocates 
want to argue the matter physically. The matter was 
adjourned to 15, 19 & 20 of September, 2025 for entire 
arguments on charge. 

Note:- 02 lAs were also disposed of. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

Documents of this file comprises of 
approximately 16,000 pages. 

(' { 



SI CNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

14 DLCT11-001235-2024 ED Complaint 

DoE 
vs. 

V.N. Dhoot & Ors. 
(Ct. Case 32/2024) 

Date of Present Stage Detail of prosecution Statemen 
Framing witnesses t of 

of accused 
Charge -

s Whether 

Witnes Witnesse Witnesses recorded 

ses s dropped examined or not 

cited 

Charge Matter is fixed for 105 N/A N/A N/A 
yet to further misc. 

be proceedings after 

framed notice in terms of 
Section 223 of 
BNSS has been 
issued to the 
proposed accusedl 
entities before 
taking cognizance, 
and 4 out of 13 
proposed accused 
were served and 
remaining are to be 
served, being 
foreign entities. 

( 

fu \li:f=1 ~ tm 
s~R.\~ VINA.Y..SI~ct} lCB~)-OO 

\y; , ',; i MLAs casGS) 
I \'~\fJ . 5~2. Flflh AcCr~ 

Penal statutes involved No. of WhetheJf~~~§Jd'l~nU~~t~W'1~;'~~;on 
sitting or former NSIJJ ~ rl 

Date of taking 
accused cognizance 

MP/MLA 

U/s 3 & 4 of PMLA -- R.N. Dhoot 19.12.2024 --
Former MP 

~-- - - -- -

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are existing in the case 

posted for final ordered by superior matters 
arguments court, if yes give 

detail 

Defence Defence 
witnesses witnesses 

cited examined 

N/A N/A N/A -No- -No- Documents of this file 
comprises of approximately 
49,000 pages and part 
investigation is still pending 
by DoE qua overseas 
transactions, which is likely 
to take substantial time to 

I 

i 
, 

get completed, and therefore, 
expected date of disposal can 
not be given in the case at this 
stage. 

--- ---- -- --- ---- - --- --
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DiG V! i'lI-Y S! NGH 
'PC A ' ) (l--w ' \... IV\ Spsd a\ .. I ·_~dg8 \ Ci " ..... t ! .. .. 

(ivIPs ! MLAs CaSa~) 
Court No. 512, Fifth F i001, 

Rouse Avenue Di~tri Ct Court 
Note:- In terms of order dated 21.12.2023-!pasS'~ctllby the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the steps The specific reasons, if any causing delay in 
during the month taken for expeditious disposal of the case disposal of the matter 

# On 18.08.2025 -- Documents of this file .comprises of approximately 

Matter is fixed for further misc. proceedings after notice in 49,000 pages and part investigation is still pending by 
terms of Section 223 of BNSS has been issued to the DoE qua overseas transactions, which is likely to take 
proposed accused/ entities before taking cognizance, and substantial time to get completed. 
4 out of 13 proposed accused were served and remaining 
are to be served, being foreign entities. Matter is now 
fixed for 10.09.2025. 

--

v 

( 0 ( ,. 

I 



r. SI CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, 

complaint case or closure 
report 

15 DLCT11-001272-2024 State Case U/s 3 and 4 MCOCA 
SC-01/2025 

State 
vs. 

Ritik @ Peter 

Date of Present Detail of prosecution witnesses Stateme Detail of defence Date since 
Framing Stage nt of witnesses when maHer 

of accused has been 
Charge - posted for final 

s Whether arguments 
recorde 
d or not 

Witnesses Witnesse Witnesses Defence Defence 
cited s examined witnesses witnesses 

dropped cited examined 

Charge Scrutiny 166 N/A N/A N/A N/A N/A N/A 
yet to of 
be document Main -38 
framed sl Supp 1- 23 

considera Supp 2-105 
tion of Supp 3 -18 
charge 

( 

No. of 
accused 

9 

Whether there is 
any stay of 

proceedings 
ordered by 

superior court, if 
yes give detail 

-No-

..... ~- ... t;"II __ ~ .. ~ 

/r-fl"<~ TT./?: 
DIG VINAY SJN8H 

Spocial Judge (PC Act) ( BI}-09 

Whether (;CC'uFle"cfdS 5 ~at~~~~A&:tion Date of taking 

1 
~ ,I, U ~, 

sittin · 6iJJfQ'f.m"erenu ~ District Court cognizance 

MP/MLA New Delhi I 

Former MLA 26.12.2024 24.02.2025 
(Naresh 8alyan) 

- - - -----

Whether Expected date of disposal of case 
any 

interim 
orders are 
existing 

in the 
matters 

# Fresh Charge-sheet filed only on 26.12.2024 
# Supplementary Charge-sheet-1 filed on 24.02.2025 
#Second supplementary chargsheet filed on 01.05.2025. 

-No-
# Third supplementary chargesheet filed on 14.07.2025. 
There is one more accused who has been recently arrested 
and against whom supplementary chargesheet is likely to 
be filed within 2 months which shall further require supply of 
copiesl the stage of scrutiny and thereafter only charges 
can be heard. It may be made clear here that the offence 
under MCOCA, by the very nature of offence requires safety 
of witnesses and identity of some of the witnesses is 
protected and therefore it would be in the interest of the 
witness and his safety that their evidence is recorded in one 
go instead of being recorded repeatedly qua different 
accused. 
# The case is of MCOCA involving several witnesses and 
voluminous file, therefore, at present expected date of 
disposal can not be given. 
Documents of this file comprises of approximately 3500 
pages. 

I 

I 
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Note:-In terms of order dated 21.f2~2523Rqg~~::.ll>,Yithe Hon'ble High Court of Deihl m W.P. (Cnmmal) No. 1542/2020 titled" Court on Its own 
motion vs. Union of India & Drs." below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

#05.08.2025 
The copies supplied to the accused persons were stated to be 
complete. Matter adjourned to 13,08.2025 for arguments on an 
application filed by A-4 seeking supply of list of URD, followed by 
arguments on charge on 23,08.2025. 

#13.08.2025 
Arguments on application qua unrelied documents heard and 
reserved for orders. Time sought by the Investigating Agency to 
prepare list. Meanwhile 2 more lAs were filed, out of which one was 
disposed off and qua another report from Jail Superintendent is 
sought for the next date of hearing. 

#23.08.2025 
Lawyers were on strike, and time sought by State to place on record 
list of unrelied documents, which is mandatory to be supplied before 
the stage of charge and supplementary charge-sheet of one more 
accused is in the process of being received shortly, therefore matter 
was adjourned to 06.09.2025. 

Note:- 07 lAs were also disposed of. 

(" 

The Action plan formulated and the steps The specific reasons, if any causing I 
taken for expeditious disposal of the delay in disposal of, the matter 
case 

( 

The case is of MCOCA and at present there 
are 8 accused in custody and the file runs 
into few thousand pages and there are 
number of witnesses. Also, besides already 
filed two supplementary chargesheets, two 
more supplementary chargesheets are likely 
to be filed shortly and thereafter only the 
case can progress. Also, documents of this 
file comprises of approximately 3400 pages. 

4"'" i ) .' 

IJ 



SI 
No 

16 

Date of 
Framing 

of 
Charge 

s 

N/A 

CNR No. and Cause title Nature - Penal statutes involved 
Whether State case, 

complaint case or closure 
report 

DLCT11-000296-2025 Crl. Revision against order of 438/440 BNSS 
Crl. No. 14/2025 Ld. ACJM, ordering further 

State investigation in a matter 

vs. 
Mohammad lIyas & Ors. 

-~ 

No. of 
accused 

-

Rtrq;p~ iJ:rF. 
01G VIN.AY SINGH 

Special 'Judge (PC Act) (CBI~09 

{"'~r leti~kJ ... ') j;1~h·S\~fc Whether acc s , I . Oat ei'mstltut on 
sitting bi(faf.me~.ven J6 District Court. 

MP/MLA Ne iN D.elhi 

2 proposed accused are 08.04.2025 
sitting MLA and one is 

former MP 

Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any 
accused - witnesses matter has been stay of proceedings interim 
Whether posted for final ordered by superior orders are 

recorded or not arguments court, if yes give eXisting in 
detail the matters 

Witnes Witnesses Witnesses Defence Defence 
ses dropped examined witnesses witnesses 
cited cited examined 

For arguments on N/A N/A N/A N/A N/A N/A N/A -No- -No-
petition for 24.09.2025 
and 25.09.2025. 

~ ( 

Date of taking 
cognizance 

N/A 
i 

Expected date of 
disposal of case 

# Fresh Crl. Revision 
assigned only on 
09,04.2025 

# One of the 
respondents remains to 
be served at his new 
outstation address and 
once he is served, 
within 06 Months of 
service the revision shall 
be disposed off. 



;r:~~ 

." . OI_G VI ,NAY ;~I:~~f\Ct") «(,81)-09 
~' ; . :"· · ·:(;'iip~· i" iv~i..As C ~sw) 

coUrt No. 512, ~\ft~ F~~~ 
!d . "b.!Vsnu~ Dlsm(ft. •.. "jij'l!~ 

Note:- In terms of order dated 2·1'.f.:I'~~2(J23,Dassea.by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own New \..Io;;'"d \I 

motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during The Action plan formulated and the steps The specific reasons, if any causing delay 
the month taken for expeditious disposal of the case in disposal of the matter 

# On 30.08.2025. -- --
Ld. Presiding Officer was on leave. Matter was put up before 
Ld. Link Officer. 
Reply on behalf of R-7 was filed to the revision petition and R-5 
submitted that he did not intend to file any reply. 
Matter was accordingly adjourned for arguments on 24.09.2025 
and 25.09.2025 (02:00 PM). 

--- -- -

« . 
. ! 

(' ( I , 

I 
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SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether aa:9~~I:(I IisJ. p nl !=.1:f{1?t$1b"t:t.'l" Date of taking 
I Ii> t~ of I . S tutrol;l 

No Whether State case, accused sitting q~I!PJmJ!.~Vef1 ue Distrit.1 COUnt cognizance 
complaint case or closure MP/MLA N~ wD$lhi 

report 

17 DLCT11-000297-2025 Crl. Revision 438/440 BNSS - Sitting MLA 08.04.2025 --
Crl. No. 15/2025 

Kapil Mishra 
vs. 

State of NCT of Delhi & Anr. 
- -- --

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framing Stage accused - witnesses matter has been stay of proceedings orders are existing in the case 

of Whether posted for final ordered by superior matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

N/A Matter is now N/A N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Crl. Revision assigned 
listed for only on 08.04.2025. 
arguments 
on # In the connected revision, one 
24.09.2025 of the respondents remains to 
and be served at his new outstation 
25.09.2025 address and once he is served. 
with 

within 06 Months of service the 
connected 

revision shall be disposed off. revision. 

\ 

\ ( 
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Note:- In terms of order date~~~'~ 12~202{j ~J§4ed by the H~n'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during The Action plan formulated and the steps The specific reasons, if any causing delay 
the month taken for expeditious disposal of the case in disposal of the matter 

# On 30.08.2025, 
Ld, Presiding Officer was on leave. Matter was put up before Ld. 
Link Officer 
On joint request, matter was listed for arguments on 24.09.2025 
and 25.09.2025 (02:00 PM) with connected revision. 

~- j 
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1. 

2. 

3. 

4. 

5. 
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~ 

°1 l11q/?-5 
MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND ML4\~ fm' 

REPORT FOR THE MONTH OF AUGUST, 2025 JITENDRA SINGH • 

(Letter No. MP/MLAs/RADC/Gaz.l2020/E-22388-22393 dated 24th November, 2020.) furn~~15r(~f.v.;:nnj$)(m,m,3irs)-Bl 
Spl. Judge (PC-Act) (CBI)-23 

(n;:t. m./T1?~.~. tf..;r.r) 
Name of the Presiding Officer: SH. JITENDRA SINGH (MPsr~~!...As Cast;.s). 

.. "wllr1'::tWv..rT C'1:!,U?J~ 
Court No. 612. 6th Floor, .... ~ 

~ U-=-q.:q '<wOOlld;q -qfn:rT, ~ I'~r ..... lt 
Designation: Special Judge (PC- Act), (CBI)-23, (MPsIMLAs Cases), Rouse Avenue District Court, New Delhi. Rous'e Avenue Court Complex, New Deihl 

Date since posted in the court: 26.10.2024 (FIN) 

Total number of cases pending on the first day of the month: 25 

Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of 
closure report, Misc.DJI ASJ etc. : 02 

6. Number of cases received by transfer Nil 

7. Number of cases pending on the last day of the month 25 

8. Number of cases instituted in this month 02 

J 

~ 

(Jite~dra Singh) 
Ld. Special Judge, (PC 1\ct), (CBI)-23, (MPsIMLAs CASES) 

Rouse Avenue District Court, New Delhi 
Soeci~1 Judge (PC Act) (CB!)·2J 
. " ?s/MLAs Cases) 
Rouse Avenue District Court 

New Delhi 



• I 

No CNRNo.and 
Cause title 

(1) (2) 

1 Case No. 
CBlI259/2019 

DLCT11-
001038-2019 

CBI 
Vs 

Suresh Kalmadi 

\ I 

COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPsIMLAs CASES), 
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI 

REPORT FOR THE MONm OF AUGUST, 2025 

Nature Penal No. Whethe Date Date Date of Present Detail of Stat Detail of Date Whether Whethe Elo.'Pected A short summary of work 
- statutes of r of of Frami Stage prosecution erne defence since there is any rany date of done in the said case(s) 

Wheth involved Acc accused institu takin ngof witnesses nt witnesses when stay of interim disposal of during the month 
er State use is sitting tion g Charge of matter proceedings orders case 

case, d or cogni s Wit Wit W ace Defe Defen has ordered by are 
compla former zance nes ness itn use nce ce been superior existing 
int case MP/ML ses es ess d- witn ,>'itne posted court, if yes in the 

or A cite drop es Wh esses sses for give detail matter 
closure d ped ex ethe cited exam final 
report a r ined argum 

mi reco ents 
ne rde 
d d or 

not 

(3) (4) (5) (6) (7) (8) (9) (10) (11) (12) (1 (14) (15) (16) (17) (18) (19) (20) (21) 
3) 

Com pIa Sec 11 Former 20.05. 23 .. 05 04.02.2 Prosecution 83 7 66 Not List - - No No February, 1. Arguments on the 
in! case 120B MPlMin 2011 .2011 013 Evidence Rec of 2026 application moved by A-9 
CBI r/w 420, ister orde witne seeking permiSSion to travel 

468,471 d ss not outside the territorial 
&lPC filed jurisdiction were heard. The 
13(2) applicant was permitted to 
r/w remain beyond the 
13(1)(d) territorial limits of Delhi 
PC Act and was permitted to appear 

through VC on the next 
date. The matter was fIXed 
for further arguments on 
30.08.2025. 

2. PW-66/10 was cross 
examined on 11.08.2025, 
12.08.2025 and discharged 
on behalf of A-I. His cross 
examination was deferred as 
the Ld. Counsel for A-I had 
to attend an urgent hearing 
before the Hon'ble High 
Court of Delhi. 

3. The maner is listed for 
cross examination of PW-
66/10 on behalf of A-2 on 
01.09.2025, 02.09.2025, 
03.09.2025 and 04.09.2025. 

4. An application was 
moved by A-3 seeking 
appropriate directions to the 

Rouse 

The Action 
Plan 

formulated 
and the steps 

taken for 
"''Peditious 

disposal of the 
said case(s) 

(22) 

1. Short dates 
are being 
given. 
2. Efforts are 
being made to 
examine the 
witnesses on 
the same day 
and dispose off 
miscellaneous 
applications 
expeditiously. 

New Delhi 

The Specific 
reasons, if any 

causing delay in 
disposal of the said 

case(s) 

(23) 

I.Thcre are 11 
accused and 83 
Prosecution 
witnesses. 
2. The record is 
voluminous. 



2. Case No. CBII u/s174 U/S 174 1 Indlvidu 08.11. 08.11. 26.03.2 Judgement 2 Nill 2 Rec List - - Stayed by 
26112019 IPC IPC al 2011 2011 012 orde of the Hon'ble 
DLCTll- d Witn Supreme 

001042-2019 esses Coun of 
CBI not India vide 
Vs Filed order dated 

A. Krishna 06.11.2017 
Reddy in SLP(CrJ) 

3742117, A. 
KrIshna 
Reddy Vs 
CBI 

3 Case No. CBII CBI 174A 2 Individu 08.11. 08.11. 26.03.2 Judgement 2 Nill 2 Rec 3 3 - Stayed by 
26212019 IPC al 2011 2011 012 orde the Hon'ble 
DLCT11- d Supreme 

001044-2019 Coun of 
CBI India vide 
Vs order dated 

Purshotamm 06.11.2017 
Dev Arya Etc in SLP(Crl) 

3626117, 
Purshottam 
Dev Arya Vs 
CBI. 

\ I 

\ 

Passpon Authority for 
renewal/issuance of 
Passpon, Ihe same was 
allowed and disposed of on 
20.08.2025. 

5. The application was 
moved on behalf of A-9, 
seeking extension of 
permission to remain 
beyond the territorial limits 
of Delhi till 30.11.2025. 
Accordingly, ad-interim 
relief was granted to A -9 till 
23.09.2025. Ld. SPP for 
CBI sought time to file the 
reply to the said application. 
The case was listed for 
reply and arguments on 
23.09.2025. 

Yes Within a 1. The pronouncement of Dates are The pronouncement 
month of the judgment has been stayed being given as of judgment has 
Vacation of by the Hon 'ble Supreme per the been stayed by the 
stay Coun of India vide order tentative Hon'ble Supreme 

dated 06.11.2027 in SLP listing before Coun of India vide 
(Cr!.) No. 00374212017 and the Hon'ble order dated 
the said stay continues to Supreme Coun 06.11.2017 in 
operate. ofIndia SLP(CrJ) 3742/17, 

A. Krishna Reddy 
2. The matter was VsCBI 
tentatively listed before the 
Hon 'ble Supreme Coun of 
India on 12.08.2025. 
However, it could not be 
taken up on that date. 
Accordingly, the case is 
listed for funher 
proceedings on 27.09.2025. 

Yes WithIn a 1. The pronouncement of Dates are The pronouncement 
month of the judgment has been stayed being given as of judgment has 
Vacation of by the Hon 'ble Supreme per the been stayed by the 
stay Coun of India vide order tentative Hon'ble Supreme 

dated 06.11.2027 in SLP listing before Coun of India vide 
(Cr!.) No. 362612017 and the Hon'ble order dated 
the said stay continues to Supreme Coun 06.11.2017 in 
operate. of India SLP(Crl) 

3626/17, 
Purshottam Dev 

2. The matter was Arya VsCBI. 
tentatively listed before the 
Hon 'ble Supreme Coun on 
12.08.2025. However, it 
could not be taken up on 
that date. Accordingly, the 
case Is listed for funher 
proceedings on 27.09.2025. --- --

Special Judge ~t) (CBl)-23 
(MPs/MLAs Cases) 

Rouse Ave'nue District Court 
llL_ .... n .... 1\ ... : 

I 



Case No. Closure 120B, 3 Former 30.05. Yet to Vide Further 42 -- - Not List - - Stayed by 
4 CLORJ01l20191 Report 420lPC MP/Mln 2013 be Order Investigatio of lile Hon'ble 

DLCTll- & 13(2) Ister taken. Dtd n W1tn High COUlt 
000187-2019 rlw 04.02.2 esses of Delhi 

CBI 13(I)(d) OCBI not vide order dt 
Vs ofpC directe filed 20.11.2020 

Maneka Gandhi Act dto in Crl. MC 
further NO.2250/20 
investig 20, Crl. M. 
alion. A No 

16013/2020 
& Crl. M.A. 
5336/2021, 
Maneka 
Gandhi vs 
CBl 

5 Case No. CBII CBI U/S 1 Former 24.12. 02.02. 18.07.1 Recording 254 Nil 20 - List - - No 
113/2019 13(2) MLA 09 10 1 of 6 of 
DLCTl!- rlw Statement W1tn 

000504-2019 13(1)(e) of Accused esses 
CBI ofPe not 
Vs Act rlw filed 

Abhay Singh sec 109 
Chautala IPC 

6 Case No. CTI Ct. U/S3 2 Individu 14.0B. 27.09. 06.10.2 Prosecution 24 02 19 Not List - - No 
29/2019 Case &4 al IB 18 1 Evidence reco of 

DLCTll- PMLA PMLA rded W1tn 
001050-2019 Act esses 

DOE not 
Vs filed 

A. K. Reddy 

L 1\ 

\ 

Yes Depending 
upon the 
outcome of 
the pending 
petition 

No January, 
2026 

No February, 
2026 

1. The Hon'ble High Court Dates are Stayed by the 
of DeIhl has continued tlle being given as Hon'ble High Court 
interim order In Crl. MC per tile of Delhi vide order 
No. 2250/2020, Maneka tentative dated 20.11.2020 In 
Gandhi Vs CBI. The matter listing before Crl. MC No. 
is tentaively listed before the Hon'ble 2250/2020, Crl. M. 
the Han 'ble High Court of High Court of A No 1601312020 & 
Delhi on 01.09.2025. Delhi. Crl. M.A. 

533612021, Maneka 
2. Accordingly, the matter is Gandhi Vs CBI 
listed for further 
proceedings on 08.09.2025. 

Part draft questionnaire 1.Short dates 1.There are 254 
under section 313 Cr.P.C. are being Prosecution 
has been prepared. Matter is given. witnesses cited. 
listed for recording of 2. Efforts are 2. The prosecution 
statement of accused uls being made to has examined a total 
313 Cr.P.C. on 03.09.2025. examine tile number of 205 

witnesses on witnesses and the 
the same day Cross examination 
and dispose off of the witnesses was 
miscellaneous lengthy and time 
applications consuming. 
expeditiously. 3. The record is 

voluminous. 

1. PW-20/Assistant Director 1. Short dates 1.There are 40 
was partly examined in are being Prosecution 
chief, his cross examination given. witnesses cited. 
was deferred as the Ld. 2. Efforts are 2. The Cross 
main counsel was unable to being made to examination of the 
attend tile court due to his examine the witnesses are 
urgent appearance before witnesses on lengthy and lime 
the Hon 'ble High Court of the same day consuming. 
Punjab and Haryana at and dispose off 3. The record is 
Chandigarh. miscellaneous voluminous. 

applications 

2. The case is now listed for 
expeditiously. 
3.The partiesl 

cross examination of PW-20 counsels have 
on 20.09.2025 and been asked to 
22.09.2025. cooperate in 

tile expeditious 
disposal of the 
case. 

Special Judge (PC Act) (CBI}-23 
(MPs!tv1t.: . r "vs) 

Rouse Avc:'1u District COiJ'~ 
New De!hi 



7 Case No. State UlS 11 Former 03.04. 06.07. 07.12.1 
SC/ll12019 Case 7/8/1211 MP 19 09 7 

DLCTll- 3 IPC 
001001-2019 Actr/w 

State 120B 
VIS IPC 

Dr. Chattar Pal 
Lodha 

8 Case No. cr. PMLA UlS3 6 MP 11.08. 07.08. -
CASE 17/2021 Case &4 2021 2021 

DLCTll- PMLA 
000246-2021 Act 

DOE 
VIS 

Amarendra 
Dhali Singh & 

Drs. 

Ii 
\ 

PE 30 1 30 - Lisl - -
of 

Witn 
esses 
not 
filed 

A!Jluments 14 - - - List - -
on charge of 

witne 
sses 
not 
filed 

Siayed by 
the Hon'ble 
High Court 
of Delhi 
vide order 
dated 
21.11.2023 
in W.P. 
(CRL.) No. 
92512022 
and CRL. 
M.A 
23333/2022, 
Anirudha 
Bahal 
State 

, , 

vs 

Yes (Within 04 
months of 
disposal of 
the petition) 

No January, 
2026 

Proceedings in the matter Dates are Stayed by the 
have been stayed by the being given as Hon'ble High Court 
Hon'ble High Court of per the of Delhi vide order 
Delhi Vide orders dated tentative dated 27.04.2022 
27.04.2022 and 21.11.2023 listing before and 21.11 .2023 in 
in W.P.(CRL.) No. the Hon'ble W.P.(CRL.) No. 
925/2022, Crl. M.A No. High Court of 925/2022, Crl: M.A 
782512022 and CRL. M.A Delhi. No. 782512022 and 
23333/2022, Anirudha CRL. M.A 
Bahal vs. State 23333/2022, 
for 07.11.2025. Anirudha Bahal vs 
Accordingly, tlle mailer was State 
adjourned to 15.11.2025 for 
further proceedings . 

1. Two misc. Applications 1. Short dates l.There are 06 
moved by A-2 seeking are being accused persons. 
permission to travel abroad given. 2.Number of 
were disposed off on 2. Efforts are miscellaneous 
01.08.2025 and 27.08.2025. being made to applications are 

dispose off being filed by me 
2. An application was misc. accused persons. 
moved by A-7 seeking applications 3. Many times, 
permission to travel abroad expeditiously. adjournments are 
for a peliod of five months. 3.The partiesl being sought by the 
Ld. SPP for ED sought time counsels have accused 
to file reply. The matter was been asked to personslcounsel. 
listed for reply and cooperate in 
arguments on 04.09.2025. the expeditious 

disposal of the 
3. An application was case. 
moved by applicant Ankit 
Agarwal, seeking 
permission to travel abroad 
for a period of six monms 
i.e. from 14.08.2025 to 
14.02.2026. The said 
application was disposed of 
on 13.08.2025. 

4. An application u/s 348 
read with Section 94 of the 
BNSS, 2023 was filed by 
the ED, placing on record 
information received from 
the Swiss AutllOlities 
pursuant to me MLAT 
request, aiong witll EMTEC 
pend live. As the accused 
counsels could nO! appear 
due to the Bar strike, the 
matter Is now listed for 
consideration on the 
aforesaid application and 
for rebuttal a!Jluments on 
behalf of ED on 02.09.2025. 

Spec!al Ju e t) (CBI)-23 
(MPs/hl As C3ses) 

Rouse AilE:-ilue DIstrict Court 
"10.., ["1011,; 

I 



. / -

9 Case No. CCI CBI U/S 6 Former 24.12 .. 02.02. 20.09.1 Statement 256 32 22 - List - - No March,2026 
55/2019 13(2) MPI 09 10 11 of accused (une 4 of 

DLCT11- r/w MLA xami Wltn 
000279-2019 13(1)(e) (RBT ned esses 

CBI of PC on wlm not 
Vs Actr/w 14.03. ess filed 

Ajay Singh sec 109 22) IncIu 
Chautala IPC ding 

drop 
ped. 

10 Case NO. CT PM LA U/S3 10 MLA 27.07 .. - - Argument 108 - - - - - - No No The 
CASE 123/2022 Case &4 22 on Charge direction 

DLCT11- PMLA (RBT issued by the 
000468-2022 Act on Hon'ble 

DOE 23.09 .. High COUlt 
VIS 22) of Delhi, 

Satyendra vide order 
Kumar Jain & dated 

Drs 03.03.2025 
in Crl. M.A. 
9027/2024, 
Crl. M.A. 
34540/2024 
& Crl. M.A. 
497112025 to 
defer the 
proceedings 
in the instant 
matter. 

11 Case No. CBI U/S 6 MLA 03.12. - - Funher 81 - - - - - - No Yes December, 
CBI/25712019 13(2) 2018 Proceeding 2025 

DLCT11- rlw (RBT s 
000989-2022 13(1)le) on 

\ CBI of PC 01.11. 
VIS Satyendar Act r/w 22) 

1 Kumar Jain sec 109 

\ 

1. Part draft questionnaire 1. Shalt dates 1. There are 6 
U/S 313 Cr.P.C. have been are being accused persons and 
prepared. Matter is listed for given. 256 Prosecution 
recording the statement of 2. EffoIts are witness cited. 
accused uls 313 Cr.P.C. on being made to 2. The Cross 
04.09.2025. examine the examination of the 

witnesses on witnesses are 
2. An application was the same day lengthy and time 
moved on behalf of A-I, and dispose off consuming. 
Ajay singh Chautala, miscellaneous 3. The record Is 
seeking permission to travel applications voluminous. 
abroad w.eJ. 02.10.2025 to expeditiously. 4. Many times the 
12.10.2025. Reply filed. 3.The partiesl counsels for the 
Matter was adjourned due counsels have accused seek 
to strike by the Bar been asked to adjournment on 
Association. Matter is listed cooperate in various grounds. 
for arguments on the same the expeditious 
on 09.09.2025. disposal of the 

case. 

1. The case was not listed Direction has 1. nlere are 10 
In this month in view of been issued by accused and 108 
directions issued by the the Hon'ble Prosecution witness 
Hon'ble High Coult of High COUlt of cited. 
Delhi, vide order dated Delhi, vide 2. The record is 
03.03.2025 in Crl. M.A. order dated voluminous. 
9027/2024, Crl. M.A. 03.03.2025 in 3. Number of 
34540/2024 & Cr!. M.A. Crl. M.A. Miscellaneous 
4971/2025 directing 902712024, applications are 
deferment of proceedings in Crl. M.A. being filed by the 
the instant matter. 34540/2024 & accused/counsel. 

Crl. M.A. 4. Many times the 
2. The matter is tentatively 4971/2025 to counsels for the 
listed before the Hon 'bie defer the accused seek 
High Court of Delhi on proceedings in adjournment all 
11.09.2025. Accordingi y, the instant various grounds. 
the matter is fIXed for matter. 
funber proceedings on The matter is 
15.09.2025. tentatively 

listed before 
the Hon'bie 
High Court of 
Delhi on 
11.09.2025. 

1. Palt arguments on the Short dates are 1.Case was received 
point of charge on behalf of being given. by transfer on 
CBI were heard. The matter 11.11.2022. 
is listed for remaining 2. There are 10 
arguments on charge on accused and 81 
behalf of CBI on Prosecution witness 
28.08.2025. The matter is cited. 

Special .Iage (PC Act) (C81)-23 
(MP MLAs Cases) 

Rouse /, c'nue District Ccu~t 
New Delhi 



12 

13 

14 

\ 

Case No. 1 CBI 
CBII9612023 Case 

CBI Vs Jagdish 
1Ytler 

DLCTll-
000702-2023 

Case No. CBII 
10912023 

CBIVsPC 
Lallawmsanga 

DLCTll-
000B30-2023 

Ct.Case No. 
CT/02/2024 
DLCTll-

000035-2024 
DOE VIS 

Zeeshan Haider 
&Ors. 

CBI 

PMLA 
Case 

IPC 

UlSec. 
147/148/ 
1491153 
AlIBB/I 
09/295/3 
0214631 

Uls 
120B,42 
0,467,46 
B,471 
IPC& 
13(2), 
13(I)(D) 
PC ACT 
19BB 

U/s44 
read 
with 
section 
45 of 
PMLA, 
2002 

01 I Former I fU3T 126.07. 
MPlMin on 2023 
ister 20.09. 

5 

2023 

FORME 1 06.12. 
R CMA 2023 
-2 

05 I Individu 109.01. 
al 2024 

19.1.2 
024 

\ 

Prosecution I 41 
Evidence 

Arguments 
on charge 

Further 
proceeding 

109 

29 

No 

No No 

No No 

" 

February, 
2026 

December, 
2025 

Hon'ble 
High Court 
of Delhi, 
vide order 
dated 
21.03.2025, 
has 
continued 
the interim 
order in the 
Criminal 
Rev. Petition 
No. 
1329/2024 
and the 
matter is 
tentatively 
listed before 
the Hon'ble 
High Court 
on 
IB.12.2025 

now listed for remammg 
arguments on charge on 
23.09.2025. 

3. The record is 
voluminous. 

1. PW-13, PW-14 were 1 Short dates are 1 The record of the 
examined in chief, cross being given. case is voluminous. 
examined and discharged on 
04.0B.2025 and 05.08.2025. 

2. Matter is listed for 
Prosecution Evidence on 
11.09.2025 and 16.09.2025. 

Arguments on behalf of all 
accused persons have been 
concluded. The case is 
listed for rebuual 
arguments, if any, on 
12.09.2025. 

1. The Hon'ble High 
Court of Delhi vide its order 
dated 21.03.2025 extended 
the interim order 
(13.02.2025), in Crt. Rev. P. 
1329/2024 and scheduled 
the matter for re-notification 
on IB.12.2025. 
Consequently, the matter 
was listed for 22.12.2025. 

2. A Misc. application was 
moved on behalf of A-3 
seeking extension of the 
permission granted vide 
order dated 09.04.2025. for 
travelling abroad for a 
period of six months w.eJ. 
16.0B.2025 to 10.02.2025. 
The said application was 
disposed of on 12.08.2025. 

Short dates are I Case was received 
being given. by transfer on 

06,12,2023. 

Hon'bie High 
Court of DelhI. 
vide order 
dated 
21.03.2025. 
has continued 
the interim 
order in the 
Criminal Rev. 
Petition 
No.l329/2024 
and the matter 
is tentatively 
listed before 
the Hon'ble 
High Court on 
IB.12.2025. 

Case was received 
by assignment on 
09.01.2024. 

Spacial JUd~ (CBI)-23 
(MPs/MLAs Cases) 

Rouse AVE':1Ue District C()~I~~ 
~; , : ,,: ~ ,." 



.' 
15 CCNO. State U/s 13 04 Sitting 21.12. 18.01. 08.12 Prosecution 20 - 7 Not Not - -

107/2019 (l)(d) & MPof 2016 2017 .2022 Evidence reco filed 
State Vs. Swat! 1206 Rajya rded 

Maliwal [PC Sabha 
CNRNo. 
DLCTll-

000476-2019 

16 Misc. DJ ASJ Misc. - - EX- 27.01. - - Arguments - - - - - -
Filing No. OJ/AS] MLA 2025 on 
35/2025 (Abated) application 
CNRNo. 
DLCTll-

000075-2025 
ED 

vs. OP Chautala 

17 Misc. OJ AS] Misc. ED Case - - 17.02. - - Argument - - - - - - -
75/2025 DJ ASJ 2025 on 

ED vs. Om applicaiton 
Parkash 

Chautala (since 
deceased) 

18 Ct. Case no. PMLA U/s44 12 Ex-lMln 24.08. - - Considerati 23 - - - - -
1612025 CASE read Ister 2023 on of 

EDvs. Ram with supplement 
Rishor Arora section ary 
and Otllers 450f complaint 

PMLA. 
2002 

'l 

\ 

- - March. 2026 

No No October. 
2025 

No No October. 
2025 

No No March. 
2026 

1. PW- 5. PW- 6 and PW-7 Shott dates are Case was received 
were examined in chief. being given. by transfer vide 
cross examined and order dated 
discharged. 13.02.2024 of LD. 

Principal District & 
2. The matter was fIXed for Sessions Judge-cum-
PE, however. the Special Judge (PC 
prosecution witness was Act) (CBl). RADC. 
discharged unexamined due New Delhi. 
to tile ongoing strike by the 
legal fratemity. The case is 
fixed for prosecution 
evidence on 08.09.2025. 
and 09.09.2025. 

1. An application seeking Shott dates are Case was received 
direction to tile ED has been being given by way of 
filed by the Ld. counsel for assignment on 
applicant! representative of 27.01.2025 
Om Prakash Chautala 
(Since Deceased) . 
ED was directed for file a 
reply for the same. 

2. Matter is listed on 
11.09.2025 for filing of 
reply. 

An application seeking Shott dates are Case was received 
confiscation of the being given by way of 
confirmed attached assignment on 
properties of the accused 17.02.2025 
Om Prakash Chautala (since 
deceased) was moved 
tllrough his legel heirs. 
Arguments heard on said 
application. Listed for 
clarification on 11.09.2025 

1. An application. moved by Shott dates are File received by way 
A-3 seeking permission to being given of transfer by order 
abroad. Reply was filed. of Ld. Ld. Principal 
Arguments were heard. The District & Sessions 
said application was Judge. RADC for 
disposed off on 07.08.2025. 28.05.2025. 

2. An application. moved by 
applicant Mohil Arora. 
seeking permission to travel 
abroad w.e.f. 10.09.2025 to 
15.09.2025. Arguments 
were heard. The said 
application was disposed off 
on 13.08.2025. 

SpeCia l J~g~t) (C81)-23 
(MPJML'A; C~ses) 

Rouse AV~'rJ ue Dis tr ict CO L,; t 



.. 
,-

19 Crl. Revision Crl. u/s440 1 Former 02.05. - - Argumenrs - - - - - - No No October. 
24/2025 Revisio ofBNSS MP 2025 2025 

Rohi! Singh n 
Mahiyana vs. 

State of NCT of 
Delhi 

20 Misc. DJ ASJ Misc. U/s 8 (7) 1 Former 28.07. - - Argumenrs - - - - - - No No October. 
35812025 DJASJ of CM 2025 2025 

EDvs. Om PMLA (since 
Parkash decease 

Chautala (since d) 
deceased) 

21 Misc. DJASJ Misc. U/s B (7) 1 Former 28.07. - - Argumenrs - - - - - - No No October. 
359/2025 DJ ASJ of CM 2025 2025 

EDvs. Om PM LA (since 
Parkash decease 

Chautala (since d) 
deceased) 

1- , 
L 1 

\ 

2. Part clarificmJon on the 
point of CogniZilnce 
regarding the 
Supplementary Chargesheet 
sought from the 10. Matter 
is listed for further 
clarification. 

3. Accused persons 
submitted that their 
respective counsel were not 
present due to ongoing 
strike by the Bar. In view 
of the submission made. the 
matter is adjourned for 
consideration on the 
Supplementary Chargesheet 
on 10.09.2025. 

Ld. counsel for the Short dates are Fresh revision 
revisionist sought some being given petition received by 
time to peruse the case way of allocation on 
record. On request. matter 02.05.2025. 
adjourned and listed for 
arguments on revision 
petition on 16.09.2025. 

1. Reply filed by the ED to Short dates are Fresh application 
the application U/S 8(7) of being given received from Bail 
PM LA Act. 2002 moved by and Filing Section 
applicant AJay Singh on 28.07.2025. 
Chautala. seeking directions 
for impleadment of legal 
heirs of the deceased 
accused. Late am Prakash 
Chautala. as contesting 
party. 

2. The matter is listed for 
arguments on the said 
application on 11.09.2025. 

1. Reply filed by the ED to Short dates are Fresh application 
the application u/s 8(7) of being given received from Bail 
PMLA Act. 2002 moved by and Filing Section 
applicant Suchltra Singh. on 28.07.2025 
seeking direction for 
impleadment of legal heirs 
of the deceased accused. 
Late am Prakash Chautala. 
as contesting party. 

2. The matter Is listed for 
arguments on the said 
application on 11.09.2025. 

Special Ju~e (Pc:-At1((C8l).23 
(MPS/~UsC'~~es) 

Rouse AVEnue District Court 
f\Jou, rlnl~; 

I 
I 



.' 

22 Misc. DJ ASJ Misc. U/s 8 (7) 1 Former 28.07. - - Arguments - - - -
360/2025 DJASJ of CM 2025 

EDvs.Om PMLA (since 
Parkash decease 

Chautaia (since d) 
deceased) 

23 Misc . DJASJ Misc. U/s 8 (7) 1 Former 28.07. - - Arguments - - - -
36112025 DJASJ of CM 2025 

EDvs. Om PMLA (since 
Parkash decease 

Chautala (since d) 
deceased) 

24 Misc. DJ ASJ Misc. Reply and - - - -
36212025 DJASJ Arguments 

EDvs. Om 
Parkash 

Chautala (since 
deceased) 

25 MiscDJASJ Misc U/S 503 - 28.07. - - Reply and - - - -
40312025 DJASJ of 2025 Arguments 

Anupam Awasthi BNSS, 
vS. CBI 2023 

I 

\ 

- - No No October, 
2025 

- - No No October, 
2025 

- - - No No October, 
2025 

- - - No No October, 
2025 

i 

1. Reply filed by the ED to Short dates are Fresh application 
the application u/s 8(7) of being given received from Ball 
PMLA Act, 2002 moved by and Filing Section 
applicant Sunita Singh, on 28.07.2025 
seeking direction for 
impleadment of legal heirs 
of the deceased accused, 
Late Om Prakash Chautala, 
as contesting party. 

2. The matter is listed for 
arguments on the said 
application on 11.09.2025. 

1. Reply filed by the ED to Short dates are Fresh application 
the application u/s 8(7) of being given received from Bail 
PMLA Act, 2002 moved by and Filing Section 
applicant Anjali Singh on 28.07.2025 
Singh, seeking direction for 
impleadment of legal heirs 
of the deceased accused, 
Late Om Prakash ChautaJa, 
as contesting party. 

2. The matter is listed for 
arguments on the said 
application on 11.09.2025. 

1.Reply filed by te ED to Short dates are Fresh application 
application u/s 8(7) of being given received from Bail 
PMLA Act, 2002 moved by and Filing Section 
applicant Abhay Singh on 28.07.2025 
Singh Chautala seeking 
direction for impleadment 
of legal heirs of the 
deceased accused, Late Om 
Prakash Chautala, as 
contesting party. 

2. Matter is listed for reply, 
and arguments on the 
abovesaid application on 
11.09.2025. 

1. An application was Short dates are Fresh application 
moved by the applicant being given received from Bail 
Anupam Awasthi, tllrough and Filing Section 
his SPA, for dl!-freezing his on 12.08.2025 
the bank account. 

2. Reply to tlle above said 
application filed by 10. He 
has filed a status report 

Special J~da~ct) (CBI)-23 
(MPVMLAs Cases) 

t::{ouse Avc·nue District Cc-t 
I ' . 

',lpW Oplhi 



r .-

- Criminal Crimina U/S 397. 02 04.01. Decided - - - Not Not - -
Revision No. I 398 read 2024 reco flied 

53/2023 Revislo wi th 401 rded 
Dinesh Gupta & n CrPC 

Anr. Vs CBI 

- Criminal Crimina U/S 397 04 A-3 04.01. Decided - - - Not Not - -
Revision No. I read Former 2024 reco filed 

51/2023 Revisio wi th 399 MLA rded 
CBI Vis Dinesh n CrPC 
Gupta & Anr. 

CNRNo. 
DLCTll · 

000780-2023 

II 

\ 
Prepared by:- J&f"Ahlrnad 

\ 

No 

No 

concerning ongoing 
investigation and submitted 
that earnest and bonafide 
steps would be taken to 
expedite the investigation. 
The matter is listed for 
arguments and for 
consideration of the status 
report on 28.08.2025. 

3. 10 sought additional time 
to submit a further status 
report. 

4. The Matter is listed for 
arguments on Un! aforesaid 
application and for further 
proceedings on 09.09.2025 

No - Vide a separate order. 
Criminal Revision Petition 
stands allowed on 
19.08.2025. 
The TCR be sent back to 
Ld. Trial Court. The 
Revision Petition File be 
consigned to the Record 
Room. 

No - Vide a separate order. 
Criminal Revision Petition 
stands dismissed on 
19.08.2025. 
The TCR be sent back to 
Ld. Trial Court. Revision 
Petition File be consigned 
to the Record Room. 

Rouse Avenue 'Court Com'pleJj:,,New Deihl 
Special Judge (PC Act) (CI31 ) -i~ 

(MPs/MLAs Cases) 
Rouse AV €,1Ue District Cou;-t 

New Delhi 

- Case was received 
by transfer on 
04.01.2024. 

- Case was received I 

by transfer on I 
04.01.2024. 

, 



( 

( 

Prepared by: 

~ 
(Ahlmad/JA) 

1 

" 
\ 

(Dr.~~!NE) 
Spl. Judge (PC Act) (CBI)-24 (MPs/MLAs Cases) 

ROUS~~~~(~etA'b~$~~reW Delhi 
(MPs/MLAs Cases) 

Rou$$ Avenue District Court 
New Delhi 



VII'~HAL GOGNE 
Additional Sessions Judge 

S~p.cial Judge (PC-Act), (CBI)-24 
.n. 

SINo CNR No. and Cause title Nature -vvnell~~..¥fet~'<ise;purpenal statutes No. of VVhetheraccusedis Date of institution Date of cognizance 
~omplaint cas e\QP~msure involved accused sitting or former MP/MLA 
report 

DLCT11-000429-2023 State Case U/s: 302, 307 IPC 2 Former Initial Institution dt. 10.02.2014 
State MLA 10.02.2014 

1 Vs Instituted in this court on 
Dr. Jagriti Singh etc. 24.05.2023 

Prese Detail of prosecution Statement of Detail of defence Date since when VVhether there is any stay of VVhether any interim Expected date of 
Date of nt witnesses accused - witnesses matter has been proceedings ordered by orders are existing disposal of case. 
Framin Stage VVhether posted for final superior court, if yes give in the matters 

g of of the recorded or arguments detail 
Charge case not 

I S 

Witne Witnesses Witnesses Defence Defence -Yes- Matter was received in 
/16.06.20 sses dropped examined witnesses witnesses ~ide order dt. 04.02.2025 and -Yes- he month of May 2023. 
15 cited 

PE 76 11 
--

cited examined 18.02.2025 of Hon'ble High Matter is expected to be' 
37 No - -- -- ~ourt of Delhi in Crl. M A disposed of within a year 

(Cross I 5257 of 2025 and Crl. M C 
PW 13 is 697 of 2025 the furthe 
deferred) ~ross-examination of PW13 is 

~eferred till the pendency 0 

he Crl. MC No.697/25 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs." below mentioned points have been added. 

Short Summary of the work done in the case during the month IThe Action plan formulated and the iThe specific reasons, if any causing 
steps taken for expeditious disposal of I delay in disposal of the matter 
the catse I 

_____ _L~~~-_ , 

\
1.) The matter was taken up in this month. The matter was fixed for cross 1(1) Directi~ns for advance reports upon I Matter has been received in the month of May 2023 by I 
examination of the last witness i.e. PW-37(ACP Amar Deep Sehgal) who is the summons to witnesses. ', tranSfer from Patiala House Court, New Delh i. Vide I 
I Investigating officer ofthis case. 1(2) Consecutive / Bulk date of hearing. order dt. 04.02.2025 and 18.02.2025 of Hon'ble . 
,2.) The main counsel for the accused no. I was not available on the date. ,(3) Short dates being given and no unnecessary !High Court of Delhi in Crl. M A 5257 of 2025 II 

;3.) TIle matter was reported to be next listed before the Hon'ble High Court on ladjournments are being given. . land Crl. M C 697 of 2025 the further cross-
,12. 11.2025. I 'I' examination of PW13 is deferred till the I 

I .. ,pendency of the Crl. MC No.697/25. I 
I I i 
L .. __ ... _____ . __ . ___ .. _._ .. ___ .... _ .... __ __ . ____ ._ ... __ .... _ ... __ . __ . __ .. ___________ . ___ . ____ ._ _. __ ~ ___ . __ . ___ .. ___ . __ . __ .. _._ .. _ ... __ ._. __ ._._. __ . ___ L_~ ___ __ ._ .. ____ . ____ ._. ___ ._._._._. __ .. _ .. _. _._ .... _ ~ 
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VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act). (CBI)·24 
'Rouse Avenue District Court 

N.~w De~hi 
81 
No 

CNR No. and Cause title ~ature - Whether State case Penal statutes No. of Whether accused is I Date of institution Date of cognizance 

2 

DLCTlI-000478-2019 

ED 

Vs 
Virbhadra Singh etc. 

om plaint case or closur Involved 
eport 

Complaint case 3 &40fPMLA, 
2002 

accused sitting or former 
MP/MLA 

9 Former MP, Sitting MLAI 06/09/16 07/09/16 

L-!'t::f=r~=- -- ~""- ~=n~t~- - rD~tail~f -pr~~e~lJti~n iStatemeni Date si~c~ iWhether' li,';reis anystayofp·~oceeding-s~rcier~d ! Whether any ! Expected date of disposal 
when i by superior court, if yes give detail ' interim orders i of case. 

Detail of defence 
t of : witnesses Date iStage of ! witnesses 

of ihe case : 
) ' , _~' ccused matter has i i are existing in : 

! - , 
Fram , Whether been the matters ' 
ing ~ 
of 

Char 
ges 

jrecorded 
! or not 

posted for ' 
final :1 

arguments : 

- urHnosg'tnesswitnesses'L ' Defence Defence . ;~~d~~ord~~dt'-19'04'2()i:i~f Ho~·ble· High Court of Delhi' 
05.05. ses es examined ! witnesses witnesses . assed in Crl. Rev. P 217/2022 titled as Vikramaditya 
21 cited ' droppe : ! cited examined : ingh Vs ED the trial court has been directed to record the 

d ' , , rosecution evidence but the cross- examination be -rE[D? L2 75 " r No nr-~- -- '0" -- " r ~ ,fu""dt;]! ",,,d,~" 
, (Cross IS , ! ; : 

,: deferred) , , ' : 
, " 

- - ' . ~.."J.,..~~.....",.-' ,' ._. __ _ . _ 

-Yes-

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"_Court.<Jn its owI1 m.o~ion ,,~ . Union ofInd~a & Ors." b~low_mentione~po.i'.1ts}laveb{!enai""d~""e~d~. ~~~~~~~~~ ......... ~~--, 

Short Summary of the work done in the case during the monthlThe Action plan formulated and the steps The specific reasons, if any causing 
taken for expeditious disposal of the case delay in disposal of the matter 

I) The matter was tah'n up on two dates in this month. Matter was fixed for recording 
,\further examination in chiefofPW-75. 
· 2.) On the first date, it was submitted on behalf ofthe ED that PW-75 (Joint Director 

lED) (10 of the case) was unable to appear for evidence due to ill health. 
: 3.) On the second date also PW75 was not available as it was informed that he was 
: unable to enter the COUli complex on account of the ongoing agitation by Lawyers. 
• 2) One misc. application was taken up and disposed of in this month. 

L_, 

\ 

(I) Directions for advance reports upon 
summons to witnesses. 
(2) Consecutive I Bulk date of hearing. 
(3) Short date being given and no unnecessary 
adjournments are being given. 

Vide order dt. 19.04.2022 of Hon'ble High Court 
of Delhi passed in Crl. Rev. P 217/2022 titled as 
Vikramaditya Singh Vs ED the trial court has been 
directed to record the prosecution evidence but the 
cross- examination be deferred till next date. Most 
of the witnesses pertains to -other states. 
Unavailability of witness . 



'v1~HAL GOGNE 
,VJitional Sessions Judge 

Special Judge ( PC.Act) . - - . -~- -
SINo CNR No. and Cause title Nature~ :~l~t1!eit~'afel~ase, complaint Penal statutes No. of accused Whether accused is sitting Date of institution Date of 

I ase or clo ffi'fP~pbrt involved or former MP/MLA cognizance 
- -

DLCTll-000975-2019 State 109,465 r/w 471 9 Former MP, Sitting MLA 31.03.2017 08.05.2017 I 

CBI (pC Act case) 
IPC and 13 (2) 

3 r/w 13 (1 )(e) of 
Vs PC Act 1988 

Virbhadra Sin!!h etc. 
Date of Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings Whether any Expected date of 
Framing nt witnesses of accused witnesses IWhen matter ordered by superior court, if yes give detail interim orders disposal of case. 

of ~tage - has been are existing in 
Charges ~fthe Whether posted fo the matters 

case recorded ~inal 
or not iarguments 

Witnesses Witnesses /Nitnesses Defence Defence Yes, Vide Order dt 16.04.2019 of the Hon·ble High -Yes- --
cited dropped examined witnesses witnesses COlll't 'if Delhi in WP. (CI'I) 23512019 titled as Pratibha 

cited examined Singh and AnI' & Cr!. /vI.As 1619-162012019. the trial 

10.12.18 PE 223 - 61 No -- -- -- COlll't has been directed to make all possible endeavors 
to first record the evidence of witnesses who are not 

J 
("'d 10 II" Slo" of Himo,"ol P,·odd,. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs." below mentioned points have been added. 

r--- ·- - ·--- - ··-------- - ·- - --· .- - -- -------- .- .- --.-
'1 Short Summary ofthe work done in the case during the month iThe Action plan formulated and the steps 'IThe specific reasons, if any causing I 
. Itaken tor expeditious disposal ofthe case delay in disposal ofthe matter I 
I Matter was taken up in this month. It was submitted o~ ' b~h~if ~i the CBI that the ICI) Directions i~r advan;e ;~p~~s up~n summons to .' Vide Order dt 16.04.2019 oft';; Hon'ble High i 
application for clarifications moved before the Hon 'ble High Court is next listed on witnesses. COllrt of Delhi in I1~P. (Cr/) 23512019 titled as 
10. I 1.2025. 1(2) Consecutive I Bulk date of hearing. Pratibha Singh a/~d AnI' & Crl. M.As .1619-

I 
I 
/ 

I 
. / L _ _ _ _ .• _ ___ _ 

I 
i 

(3)Short dates beino given and no unnecessary 162012019, the frlal cOllrt has been directed 
d' t b . to • Ito make all possible endeavors to first record 

a ~ournmen s are emg glven'!the evidence of witnesses who are not related 

I
' to the State of Himachal Pradesh. SlIch 
witnesses have largely been examined In 
this mailer most of the witnesses are pertains 
to the Himachal Pradesh. Unavailability of 

__ ._ .. __ .. ____ .... __ . __ .. _._. ___ .L .. __ . __ . __ . __ 11I'itness & cOllnsels. __________ J 
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SI 
No 

4 

CNR No. and Cause title Nature - Penal statutes 
Whether State case, involved 
complaint case or 

closure report 
DLCTll-000981-2019 State Case 467,468,471,474,201, 

170, 120B of IPC and Se( 
State 8 ofpe Act, 1988 
Vs 

Sukesh Chandrashekar etc. 

No. of Whether accused is 
accused sitting or former 

MP/MLA 

9 FormerMLA 

VI~HAL GOG!'-n~ 
Additional Sessions .J '" l : : .• 

Special Judge (PC·A,~t) ('. J . ·~·I 

'Rouse Avenue Disll jct C (· I !. t 

Date of institUtion'" 

14.07.2017 

Date of cognizance 

03.08 .. 2017 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing ~tage accused - has been are existing 

of pfthe Whether posted for in the matters 

Charges Fase recorded final 
or not arguments 

~Itness /JVitnesses Witnesses Defence Defence ,Yes, Vide order dt. 14.12.2018 qf Hall 'ble Supreme Court a . -Yes- --
es cited dropped examined witnesses witnesses i ndia ill SLP (CrI.) No. 4661912018 titled as B.KulI/ar ~'s l 

cited examined State and Vide order dt. 30.09.2019 of the Hon'ble Highi 

PE 66 - 4 No -- -- -- Court of Delhi ill Criminal Revisions 110. 273119, 1078118,' 

17.11.18 
(1401IS and mIllS, th' p,,,,,,dl,,., a" "OJ, d 11/1 da", 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Grs." below mentioned points have been added. 

Short Summary of the work done in the case during 
the month 

The Action plan formulated and 
the steps taken for expeditious 
disposal of the case 

I I.) The matter has bee~~ta;~d by ~h; H~~'"ble~~~~ell1-e~C~~rt of-= 
I India. It was submitted by the Ld. Counsel for the accused that the 

I
proceedings before the Hon ' ble High Court are next listed on 
06.1 0.2025. and the interim order was continued. Thus, in view of 
i the said submission, case was adjourned. 

:'The specific reasons, if any causing delay in disposal of Ii 
!Ithe matter 

It lYas stated by the coullsel of the applicant 1 accused 017 the previous date, 
that the matter is listed before the Hon 'ble High Court of Delhi 011 

'06. 08.2024. Interim orders have been continued. 

I . .• _._ . __ . _____ ... _ _____ . __ -:-~ _.~_ ._. _ _____ . _ __ L_ _ _ ____ ____ ___ .. ______ :1_ ._- ------ _. ______ .. ____ . ___ .---.- ---------~.-. ____ -:-__ _ 

, 

\ ! 



VIBHAL GOGNE 
Additional Sessions Judge 

Sprcial Judge (PC·Act), (CBn-24 
'Rouse Avenue District COUit 

SI CNR No. and Cause title Nature - Whether Sfafev case~ Penal statutes No. of Whether accused is sitting or Date of institution Date of cognizance 
No complaint case or closure report involved accused former MP/MLA 

- - - - --
'---'--14 

-- --
DLCTlI-00012S-2019 State 1208 r/w 420 of IPe and Former MP I Sitting MLA 16.04.2018 30.07.2018 

CBI (PC Act case) 
Sec 13 (2) r/w 13 (I) (d) of 

5 Vs 
PC Act, 1988 

Lalu Prasad Yadav etc. 

Prese Detail of prosecution Statement Detail of defence witnesses Date since when matte~Whether there is any stay 0 Whether any Expected date of 

Date of nt witnesses of has been posted fo proceedings ordered by superio interim orders disposal of case. 

Framing /3tage accused - inal arguments ~ourt, if yes give detail are existing in 

of pfthe Whether the matters 

Charges case recorded 
or not 

Witness Witnesse Witnesses Defence Defence - -- Within one year from 
es cited s dropped examined witnesses witnesses he date of framing of 

cited examined he charge_ 
Clarific 94 - - No -- -- --

- ations 

I --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India . & Drs." below mentioned points have been added. 

Short Summary of the work done in the case during the month 'IThe Action plan formulated an~the steps~he speCific --r-ea-s-o-n-s'-if-a-n-Y-C~~Si~~ 11 
taken for expeditious disposal of the case delay in disposal of the matter 

==-~~==----~~-----------~--
1.) The matter was fixed for Order on Charge. On the previous date this court had recorded that Consecutive dates \;~~~ . ~i~~~ fo-r~rguments . . ' 1, ' 
certain clariflcations were required from the prosecution. The matter was fixed for the said . on charge. I 
purpose. 
2.) The matter was taken up on three dates L'l this month. Clariflcations were elicited by way of 
inspection of the case diaries which were voluminous and run into three volumes. I 
3.) Relevant inspection of the case diaries were completed, now the matter is fixed for i 
pronouncing order on charge. I ! 

I ! 
I 

_ _ ______ oo _ . _ __ . __ _ _ _ _ .. . __ . _ ___ _ _ ____ _ _ _ ________ _ _ L____________ _. ___ ____ 1 
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, ,.' !l.:\L \..1 U C "TV 
Additional Sessions Judge 

Special Judge ( PC-Act), (CHl)·24 
'Rouse Avenue District Court 

M"",n",l} ' 

SI CNR No. and Cause title Nature - Whether State case, Penal statutes No. of accused Whether accused is sitting Date of institution Date of cognizance 
No complaint case or closure report involved or former MP/MLA 

- . 

DLCTll-000985-2019 Complaint Case Sec 3 & 4 of PMLA' 16 Former and sitting MP and 25/08/2018 17.09.2018 
2002 MLA 

6 ED 
Vs 

Mis Lara Projects LLP Ltd etc. 

Prese Detail of prosecution Statement Detail of defence Date since when Whether there is any stay of proceedings Whether any Expected date of 

Date of rt witnesses of witnesses matter has been ordered by superior court, If yes give detail interim orders disposal of case. 

Framing iStage accused - posted for final are existing 
of of the Whether arguments in the matters 

Charges case recorded 
or not 

Witness Witnesse Witnesses Defence Defence -- -- ~ithin one year from the 
es cited s dropped examined witnesses witnesses ~ate of framing of the 

cited examined pharge. 
Misc. 21 - - No -- -- --

- App & 
Arg/ 

I Gh:r
g 

----" 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Grs." below mentioned points have been added. 

I Short Summary of the work done in the cas~ during the 
h • • • 

_. 

The Action plan formulated and the steps The specific reasons, if any causing 
I_month . taken for expeditious disposal of the case delay in disposal of the matter 

r I) Th~ lTIatter was t~kel~ up on I~ine (9) dates in ~his lTI~nth. 
•••• _ • •••• h _ • " _ h_ ' ... . , _ .. . ._ ." 

Matter is fixed on day to day basis for the expeditious --
2) The mater was listed on day to day basis to address any prayers relatable to resolution of the proposed grievances of the accused 
section 207 Cr.P.C. persons. 
3) It was stated by the ld. Respective Counsels for accused persons that the 
process of inspection and reconciling the record for any probable plea/prayer 
I under section 207 Cr.P.C. was underway and would likely to be concluded 
within two - three weeks. 

\4) In order to layout a time based schedule for further proceedings, this c01ll1 
directed that the matter shall thereafter be taken up for submission on charge 

I ! on day tc? day basis from 15.09.2025 
L . __ ____ ~~ _ . • • _ _____ . _ . 

\ ( 

, 

, 

, 



Vl~;ll-~ GC(.i'd:: 
Additional Sessions Judge 

Special Judge ( PC:Ac~). (CBl)·24 
'Rouse Avenue DlStnct Court . 

······--.. -~w-:g~-. ------~.--- ... --.--.-, ----~ .. ~.~--

11 5) Applications under section 207 Cr.P.C. were moved by the Id. Respective I 
counsels on behalf of accused no. I to accused no. 14 . 

. 6) The Id counsel for the ED had submitted in the context of the applications I 
: under section 207 Cr. PC that the ED was in the process of providing a 
: dedicated scanner for immed~ate pr~vision of the defi~ient or illegible c~pies. I 
: Also, that the process of mspectlon of the unrehed documents will be . 
, streamlined by enabling inspection of any such record at the office of the ED in L 
the court premises itself. The Id respective counsels for all accused were 

agreeable to the above proposition from the ED. 
:I 7.) One misc. application was taken up and disposed of in this month. 

----
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Sl 
No 

7 

Date 
of 

Fram 
ing 
of 

Char 
ges 

-

CNR No. and Cause Nature -
title Whether State case, 

complaint case or closure 
__ report 

DLCTll-000985-2019 Complaint Case 

ED 
Vs 

MIs Alchemist Township 
India Ltd etc. 

IPresen Detail of prosecution Statement of 
Stage witnesses accused -

Iof the Whether 
~ase recorded or 

not 
Witness Witnesses Witnesses 
es cited dropped examined 

Misc. 52 - - No 
App & 
Arg on 
Charge 

-

Penal statutes No. of accused 
involved 

Sec3 &4 ofPMLA' 8 
2002 

Detail of defence Date since when 
witnesses matter has been 

posted for final 
arguments 

Defence Defence 
witnesses witnesses 

cited examined 

-- -- --

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBl)·24 
'Rouse Avenue District Court 

Whether accused Date o~rnstiWtlbn Date of cognizance 
is sitting or former 

MP/MLA 

Former MP 08.03.2021 26.03.2021 

Whether there is any stay of Whether any Expected date of 
proceedings ordered by superior interim orders disposal of case. 

court, if yes give detail are existing in 
the matters 

, es:- Vide order dated 25:05~20i2 of the -Yes- Within one year from 
Hon'ble High Court of Delhi passed in Crl. the date of framing of 
M.C No 2483/2022, the operaticlll of ordel the charge. 
dated 22/03/2022 has been stayed. The 
matter was listed on 09.04.2024 in the High 
court of Delhi. 

I 
Ncte:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

" Court on its own motion vs. union of India & Ors." below mentioned points have been added . 
_ • • • H • • • H •• •••• _ . . ... .. . . . . . . . ..... . . .. .. .. . . . .. •• • H ... . _ .. . . . _ _ ••• • H ·· ... • ..... H • • •• H • • • •••••• • _ _ .H .. .. . .. . ..... .. H •• •••••• ••• _ _ •• _ . .......... . . . .. H ... .. .... ... H •• •• • •• • •• ••• • •• 

Short Summary of the work done in the case during the month , The Action plan formulated and the The specific reasons, if any causing 
steps taken for expeditious disposal delay in disposal of the matter 
of the case 

, 
I.) The proceedings in the Writ Petition before the Han 'bIe High Court are stated to -- The next date before the Hon'ble High Court is . 
be next listed on 08. 10.2025 whereas the proceedings in Crl. MC 2483 of 2022 are 22.07.2025. 
next listed before the Hon 'ble High Court on 27. 11.2025 . 

. . - .. .. -..... _ . ..... _ ..... ... . . . .. _- ... - ._._ ... __ . ... __ .. _ ... . ... -_ ..... _ .. .. .. _-_.--- . -_ .. _ ....... . .. _ .... .. . 
'" . . ... ' " 

\ ( 



SI 
No 

8 

Date of 
Framing 

of 
Charges 

15.10.20 

\ i8HPJ-" ", OGN E 
AdJ.itiona 1 Sessions Judge 

Special Judge (PC·.\ct), (CBl)-24 
'Rouse Avenue District Court 

CNR No. and Cause title Nature - Penal statutes l'l€N'cf.I'Olu Whether accused is Date of institution Date of cognizance 
Whether State case, involved accused sitting or former 
complaint case or MP/MLA 

closure report 
DLCTlI-000331-2022 Complaint Case Sec 3 & 4 ofpMLA' I A co-accused was a 02.06.2022 09.06.2022 

2002 former MLA in the 
ED predicate offence. 
Vs 

Sul,ash Chandrashekar. 
Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

rt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
~tage accused - has been are existing 
pfthe Whether posted for in the matters 
~ase recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence [Yes -Yes- Within one year from the 
es cited s dropped examined witnesses witnesses Vide order dt. 06.02.2024 of Hon'ble High Court of Delhi in date of framing of the 

cited examined W.P. (Crl) 3560/2023 & CrI.M. A 33055/2023 titled as ~harge. 

DE 23 1 22 Yes -- -- -- Sukash Chandrashekhar Vs ED, the trial court has been 
directed to adjourn the matter and fix a date later than the 
date fixed in Hon'ble High Court of Delhi. 

I '----- 22 
--~ - - I 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs." below mentioned points have been added. 

~ . . - " -. .. . . . .. -. . .. . . I:.~e Action ~ian formulated and the steps 

I Short Summary of ~e work done in the case dU:ing the month rken for expeditious disposal of the case 

I I.) The matter has been stayed by the Hon'ble High Court. I 
2.) The matter is at the stage of recording Defence Evidence. The matter next 
fixed in this court for the date 1011112025 along with the connected matter. 

I 
I L ___ _ __ ___ _ 

- . ---- -.- --- --- - ----.--. 

( { 

Th~ specific reasons, if a~y causing I 
delay in disposal of the matter 

---------------~ 
IThe Hon'ble High Court has directed this 
I court to adjourn the present matter to a date 
Ilater than the date before the Hon 'ble High . 
I C~urt. The proceedings before the I:Ion ' b~e ! 

I
· High Court were stated to be next listed In ! 
July 2025. I , 

I I 
! 

( 

( 

.., 



( 

( 

SI 
No 

9 

Date 
of 

Frami 
ng of 
Charg 

es 

--

CNR No. and Cause title Nature - Whether State Penal statutes 
~ase, complaint case involved 
br closure report 

DLCTll·OOO630-2022 State Sec 8,9,11,12, 13(2) r/w 

(PC Act case) 
13(1)(d) of PC Act 1988 

CBI & Sec 120B r/w 467, 
Vs 471,468,420 IPC 

Lalu Prasad Yadav etc. 

No. of Whether accused is 
accused sitting or former 

MP/MLA 
19 Former and Sitting MP I 

Sitting MLA 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (f;Bn·24 
'Rouse Avenue District CrJ'-ltt 

1\.louT : 1 , ' h1 

Date of institution Date of cognizance 

10.10.2022 27.02.2023 

Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
!stage of witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
he case accused- has been are eXisting 

Whether posted for in the matters 
recorded final 

or not arguments 
Witnes~ Witnesse Witnesses Defence Defence -- -- Within one year from the 
es cited s dropped examined witnesses witnesses date of framing of the 

cited examined charge. 
Misc. app - - - -- -- -- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion . vs. Union of India & Drs." below mentioned points have been added. I Short Summary of the work done in the case d~ri~gd.e ';on,], - ~. - ~ - . . 1 The ~ction p";n fo;""ulated and the steps · r=~=h=~~sp~e~c~if=ic=r=· ~~as~o~n-s,~i~f ~an=y~ca~U-S~in-g-J· 

; taken for expeditious disposal of the case : delay in disposal of the matter . 

I.) The matter comprises of (5) five charge sheets and involves 103 accused persons who i I.) Consecutive & bulk dates being given. ' I.) There were 78 accused in the final 
were summoned previously. The proceedings are at the stage of arguments on charge. ; 2.) No undue adjournments was given. . supplementary charge sheet. Cognizance was 
2.) The matter was fixed for arguments on charge. The matter was taken up on twenty three 3.) The court endeavored to en~u:e that r.equ~st made , taken against one hundred and three (103) 
(23) dates in this month. by t1~e defen~e counsels pertalllll1g to IllegIble and accused person. Multiple Misc. Applications 
.. . . . defiCIent copIes of the documents of the charge sheet 

3.) WIth a view to expedite proceedmgs matter was fixed for bulk consecutive dates from . dd d d't' I moved by the counsels of the accused 
? _ . IS a resse expe I 10US y. . 

01.08.2025 to 02.08.20_5, 04.08.2025 to 08.08.202::>, 11.08.2025 to 14.08.2025, 18.08.2025 4.) Direction for scanned copies of deficient & persons. 
to 23.08.2025 & 25.08.2025 to 30.08.2025. illegible documents were given to CBI and a 2.) Constraints imposed by the strike called 
4.) Arguments on charge were advanced and concluded on behalf of (40) forty accused dedicated scanner was installed to expedite the same. by lawyers. 
persons. 5.) This modality curbed the mUltiplicity ofl 
5.) Multiple applications / LA.s under 227 Cr.P.C for discharge were moved on behalf of applications under section 207 Cr.P.C I 
accllsed persons. 

___ ..... _ ... __ . ___ . __ _ ... .. ______ .. __ .. __ ______ .. ________ . ___ _ .. _______ , L __ 

\ (, 



VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC·Act), (CBI) ·24 
'Rouse Avenue District Court 

11.1." Leuu 
SI CNR No. and Cause title Nature - Whether State case Penal statutes No. of Whether accused is Date of institution Date of cognizance 
No complaint ci!.s~ ~,,-c!osure report involved accused sitting or former MP/MLA 

- - -- -
DLCTll-000033-2024 Complaint Case Sec 3 &4of 23 Sitting MPs / MLAs 09.01.2024 27.01.2024 

10 PMLA'2002 
Enforcement Directorate 

Vs 
Amit Klill'al etc 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing Stage accused - has been are existing 

of of the Whether posted for in the matters 

Charges case recorded final 
or not arguments 

Witness Witnesse Witnesses Defence Defence -- -- One year from the date of 
es cited s dropped examined witnesses witnesses raming of charge. 

cited examined 

-- Misc. 46 - .. -- -- -- --
App 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
.... .... .•.. _ ... .. Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

.- --.-.. _ .... _ ... .. .. . ...... ... ......... .. ....... • . ... _ . .. ···· ·0··· .•. ..... . _ ........•....• . ..... .... " .......... ,- -_ . . _. ........... .. ......... -.... _ .... ... _-, ..... . -.. --....• _.--

Short Summary of the work done in the case during the month The Action plan formulated and the st~ps ' The specific reasons, ifany causing delay 
taken for expeditious disposal of the case in disposal ofthe matter 

. - ............... ............ ... .. ...... ...... ... ... .. ............. . .. .. . . . ... p •• . ... . .. .... ............... • -.... 

1.) The matter was taken up in this month . Short dates being g iven for expeditious Sanction for prosecution of accused 
2.) The court sought certain clarifications in the context of the second supplementary complaint filed by conclusion of arguments on charge. . persons was filed in the month of May 
the ED. The ld. Counsel for the ED sought time of two weeks to answer the queries to the court. 2025 . 
3.) An application for placing on record the sanction for prosecution of A-8 (Mr. LaluPrasad Yadav) 
received from MHA, OOI, was filed by the ED in this month. 

,--. ~I 
...... --

r- ( 

( 

( 



( 

( 

SI CNR No. and Cause title Nature - Whether State Penal statutes 
No ase, complaint case involved 

pr closure report 
DLCTlI-000307-2023 State case U/s 147, 148, 149,307 

No. of Whether accused is 
accused sitting or former 

MP/MLA 
26 ExMLA 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBl)-24 
'Rouse Avenue District Court 

New Delhi 

Date of institution Date of cognizance 

Initial date 03.12.2016 23.03.2015 
IPC Instituted in this court on 11.01 .2024 

11 State 
Vs 

Naseer @ Naseem etc 
Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of Stage witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framin of the accused - has been are existing 

g of case Whether posted for in the matters 

Charge recorded final 

s or not arguments 
~itness Witnesses Witnesses Defence Defence -- -- One year from the date 
es cited dropped examined witnesses witnesses of framing of charge. 

cited examined 
Charge 43 - -- -- -- -- --

--
--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

.... - .-._ ...... _ .... ..... - .... -_ ... .. .. _-.... _._._ .... _-_._ .. .... _ .. ... _ . . . _... .,--. .... . ..... --- .~.. ... -- --- -~-.. -- - " .. _.,. _." ........ --- ... -.--. - -- - - - _. --. -- .. _ .... .. ,.--" .-.. -.-.-.- ~ . .. _ ...... .. _-_._ .. -. ~. ,- .,.- .-~ .-. -.. . ~ .... . ~ ..•.. - -.-.- .. . . ,. , . _ . . .H"'_ • • • • H • • • • • _ _ • •• • • • • • __ ._~ • •• ~_ . _ _ . _ _ H, ". _, _" , _ 
" Court on its own motion vs. Union of India & Ors." below mentioned Q9ints have been added 

Short Summary of the work done in the case during the month The Action plan formulated and the steps taken The specific reasons, if any causing delay in disposal of 
for expeditious disposal of the case the matter 

--.- " . ~ . . .. _. - .-.~ .... .... __ .- . --.-_ ... -...... . -----.. -. ~ ...•... - - .. _ ... - ---_ ....... - .. .. . .......... - ... . - ~.-
.._ . . _ ...... _ ... __ " .M ._ .. __ ._" . ____ --- .-.- .. -.. ~-~ •• • "_ • •• • _ •• • • _ . • _ • • _ · _ .... w .. _._ ,-_.- .--"' .. . -. . . ~- - .... ... __ .- .- - --

I.) Matter is fixed for the purpose of order on charge. There are total (l) Short dates being given and no unnecessary The charge sheet is of the year 2015 and is connected with 
twenty six (26) accused proposed in this case. adjournments are being given. another case filed of the year 2015. The case was received 
2.) The 10 had not appeared for several dates upon the court requiring by this court in the year 2024. There are 26 accused. 
clarifications in view of the old nature of the case and the multiplicity of Lengthy arguments on the point of charge were advanced 
accused persons as well as the commonality of certain aspects in the by separate counsels. On account of the voluminous 
present two connected matters. ! record in the present two connected charge-sheets and the 

13.) Theeourt has d~cted the 10 to ap~' on fue ne~ oote of h~g. i detailed arguments advanced on behalf of separate I 
I ' counsels for the 26 accused p~rsons, several dates have i 

, been consumed in concluding arguments on charge. . 

'I .. . _ ...... _. 

\ 



Vl~:HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
District Court 

~ 'V ..... """ .... 

SI CNR No. and Cause title ~ature - Whether State Penal statutes ~~\\oJ)ell . Whether accused is Date of institution Date of cognizance 
No ~ase, complaint case involved accused sitting or former 

~r closure report MP/MLA 
DLCTU-000306-2023 State case U/s 147, 148, 149,307 36 ExMLA Initial date 01.12.2015 16.01.201 5 

IPC Instituted in this court on 

12 State 11.01.2024 
Vs 

AkhIaq Alvi etc 

t~ese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of ~t witnesses of accused witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
Framing tage - has been are existing 

of f the Whether posted for in the matters 
Charges ase recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence -- -- pne year from the date 
es cited s dropped examined witnesses witnesses pf framing 0 

cited examined pharge. 
Charg 74 - -- -- -- -- --

-- e 

-- -- -- -- --- -- -- -- --- -- -- - ---

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

I
-S-h-o-rt-s-u-m-m-a-r-y-o-f-t-h-e-w-o-r-k-d-o-n-e- i-n-the case during the month The Action pla~ ~~rmu~ated and the steps , The s~e~ic reasons, if any causing 

taken for expeditious disposal of the case : delay III disposal of the matter 
.~---~----~--------------. =--...... ~- = ...... =- -.------~~--=-==--~==----------~-------------------~ 
I .) Matter is fixed for the purpose of order on charge. There are total twenty six 
(26) accused proposed in this case. 
2.) The 10 had not appeared for several dates upon the court requiring 
clarifications in view of the old nature of the case and the multiplicity of accused 
persons as well as the commonality of certain aspects in the present two connected 
matters. 

,3.) The court has directed the 10 to appear on the next date of hearing. I 
i 
I 

(1 ~ Short dates be~ng ~iven and no unnecessary .1 The .charge sh~et is of ~he year 2015 and the case 
adjournments are betng given. .. received by thiS court tn year 2024. There are 36 

accused. Lengthy arguments on the point of 
charge were advanced by separate counsels. On 
account of the voluminous record in the present 
two connected charge-sheets and the detailed 
arguments advanced on behalf of separate 

Icounsels for the 36 accused persons, several dates . 

L __ .~._ ----.------ ------ - - -_. _. _ ___ _ L-. _ __ . ____ . _ _ __ .. .. ____ . _ _ _ 
Ihave been consumed in concluding arguments on i 
icharge. -_ .. _--- - -. . --_._ ...... . 

c· 

r- { 

( 

( 



( 

( 

SI 
No 

13 

Date of 
Framing 

of 
Charges 

23.11. 
23 

CNR No. and Cause title Nature - Whether State Penal statutes 
case, complaint case 01 involved 
closure repo~ . _ 

D LeT 11-000455-2023 State case U/S 302, 336, 20 I, 34 
IPC 

State 
Vs 

Raiu Kumar Sinl!h etc 
Prese Detail of pr~secution Statement Detail of defence Date since 
nt witnesses of witnesses when matter 
!stage accused - has been 
Iof the Whether posted for 
lease recorded final 

or not arguments 
!Witness Witnesses Witnesses Defence Defence 
es cited dropped examined witnesses witnesses 

cited examined 
PE 38 - 25 -- -- -- --

No. of accused 

5 

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

New Delhi 
Whether accused is Date of institution 

sitting or former MP/MLA 

--- -- --- - - " - -. 
Sitting MLA Initial date 29.11.2019 

Instituted in this court on 
16.01.2024 

Whether there is any stay of proceedings ordered Whether any 
by superior court, if yes give detail interim orders 

are existing 
in the matters 

-- --

--- - - -

Date of cognizance 

28.09.2019 

Expected date of 
disposal of case. 

pne year from the date 
pf framing of charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

- . ~ . -
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

I 

Short Summary of the work done in the case during the month The Action plan formulated and the steps The specific reasons, if any causing ! 
taken for expeditious disposal of the case • delay in disposal of the matter ; 

: 

1.) The matter was not taken up on two (2) dates in this month. : (I) Directions for advance reports upon summons to witnesses. Witness residing outside India. i 
2) On the first date Inspector Malljeet Kumar was partly examined-in-chief as (2) Consecutive / Bulk date of hearing. 

PW-2S. (3) Short dates being given and no unnecessary adjournments 

3) On the second date no witness was present for evidence. are being given. ; 

I 
, 

I -

\ 



SINo CNR No. and Cause title 

VI~HAL GOGNE 
Additional SeSSic.l1s .r,_ l ~e 

S~ecial Judg~ (PC-.II,·, (C 31)-24 
Rouse AVe llll f', n i~ t , , : · i r~nllrt 

Nature - New D ~W,4(nal statutes involved 
Whether State case, 

No. of Whether accused is Date of institution Date of cognizance 
accused sitting or former 

complaint case or closure MP/MLA 
__ report _ 

--- - ---
D LCT11·000987 -2019 Complaint case Sec 233/628 rlw 211 & 31 Sitting MP in the 08.12.2016 09.06.2017 

240 (3) of Companies' connected PMLA case Instituted in this court on 

14 SFIO Act, 1956 and Sec pending in this court. 29.07.2024 
Vs 420/468/477A & 120B 

Surender Kumar Jain etc. . ofJPC _ _ I _,_ _ _ _ _ _ _ _ _ _ _ __ _ __ ___ _ _ r-_-- - - - -- -- -
:PI'esent Detail of prosecution Statement Detail of defence witnesses Date since Whether there is any stay of proceedings ordered by superior Whether any Expected date of 

Date of \stage of witnesses of accused when matter court, if yes give detail interim orders disposal of case. 
Framingthe case - has been are existing in 

of Whether posted for the matters 
Charges recorded final 

or not arguments 
Witness Witnessf Witnesses Defence Defence ;Yes, vide order dt. 13.12.2022 of the Hon'ble High court of Delhi in, . ;Yes- One year from the date 

-- es cited s examined witnesses witnesses Crl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as of framing of charge. 
dropped cited examined Virendra Jain & Anr Vs SFIO & Anr., the trial court may proceed with ' 

Charge 39 .. _. No -- .- -. Jlearing on arguments on charge. However shall await the decision 01 
,he High court before framing fonnal charges. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

. .. . .. - .. .. 

Short Summary of the work done in the case during the month 

...... . __ .. -- --- ... - . . _._ ........ -_ . .. .. ..... .. _-_ .... .. _._ ..•.. 

:t I.) Fresh matter received by 
; thirty one (31) accused in thi 
,12.) The matter is stayed by th 

3.) Matter is listed for clarific 

Nay of transfer in the month of July 2024. There are 
~ matter. 
~ Hon'ble High court of Delhi for orders on charge. 
ations. 

( . 

--

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

...... _ ....... _ ......... - ... . _ ..... .. _ .. . _ ........ _ .... . - .•..... -_ .. -_ . . ............ _ ... _ ... -_ ... " 

(1) Consecutive / Bulk date of hearing. 
(2) Short date being given and no unnecessary 
adjoumments are being given. 

-

r 

The specific reasons, if any cau sing 
delay in disposal of the matter 

Vide order dt. 13.12.2022 of the Hon' 
court of Delhi in Crl. M.C. No. 6716/2022 
M.A. No. 26115/2022 titled as Virendra J, 
Vs SFIO & Anr. , the trial court may proc 
hearing on arguments on charge. Howe 
await the decision of the High court befOrE 
formal charges. 

!~j~6~~1 
in & Anr l­
eed with . 
ver shall i 

framing i 
i 

c. 

( 

( 



( 

( 

SI CNR No. and Cause title Nature· Whether State case, Penal statutes 
No p_omplaint case o!:. closure report involved 

DLCTII-000977-2019 Complaint case 3 & 4 of PMLA , 2002 

15 Directorate of Enforcement 
Vs 

Surender Kumar Jain etc. 
!,Presen Detail of prosecution Statemen Detail of defence Date since 

No. of Whether accused is 
accused sitting or former MP/MlA 

79 Sitting MP 

vrS:HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBl)-24 
'Rouse Avenue District Court 

New I lelh' 
Date of institution Date of cognizance 

18.05.2017 03.07.2017 
Instituted in this court on 

29.07.2024 

Whether there is any stay of proceedings ordered by Whether any Expected date of 
Date of ;t Stage witnesses t of witnesses when matter superior court, if yes give detail interim disposal of case. 

orders are Framing:of the accused· has been 
of case Whether posted for final existing in 

Charges recorded arguments the matters 
or not 

Witnes Witness Witnesses Defence Defence Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in -Yes- One year from the 
.. ses es examined witnesses witnesse prl. M.C No. 657/2022 & Crl. M.A 19865/2022 tilled as Directorate date of framing of 

cited droppe cited s of Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge. 
d examine ourt is stayed to the extent of supply of un- relied documents not 

d 
relied upon on behalf of the petitioner but the list of the un-relied 
ocuments in the case has to be supplied by the petitioner to the I 

Orders 56 - - No -- -- -- respondent without default. 

L----- . 

Note:- In terms af arder dated 21.12.2023 passed by the Han'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

~ 
... _ ..... _ . . . -- , . ~. "' ... ... ... ...• .. ..... -... 

I Short Summary of tht! work done in the case during the month . The Action plan formulated and the steps The specific reasons, if any causing delay ' 

I taken for expeditious disposal of the case in disposal of the matter 

"Court an its awn matian vs. Unian afIndia & Ors." belaw mentianedpaints have been added . 

I ... - .. .... ' . .. -........ -......... . ... .. ... ~ ... --., ".-- .. "." .-.... , . 

I.) Fresh matter was received by way af transfer in the manth af July 2024. There are : ( I ) Cansecutive 1 Bulk date af hearing. Yes, Vide order dt. 27.09.2022 of Hon'ble High : 
seventy nine (79) accused in this matter. The order af trial caurt is stayed far supply of ' (2) Short date being given and no. unnecessary Court of Delhi in Crl. M.C No. 657/2022 & Crl. : 
un- relied dacuments. ' adjaurnments are being given. : M.A 19865/2022 .titled as Directorate of : 
2.) Matter is listed for c1arificatians. Enforcement Vs Rajesh Kumar Aggarwal , the 
3.) One IA application and one misc. applications were taken up and dispased of in this order of trial c~urt is stayed to the ~xtent of . 
month supply of un- relied dacuments not relied upon . 

, . on behalf of the petitioner but the list of the un-L ,elied documents i" Ihe ""e has 10 be s",,~~d ' 
by the petitioner to the respondent without . 
default. 

. . . . . . . .. ---.. _ . . . __ .-. .. _ .... 

" 
\ ( 



VI~HAL GOGNE 
Adiitional Sessiol !s Judge 

Snecial ,Judge ( PC ',. \, (CBI} 2.1 
SINo CNR No. and Cause title NaturiRuuse 1', ,', , . per.tallStatlnes No. of Whether accused is Date of institution Date of cognizance 

Whether State case, ; , ' involved accused sitting or former 
complaint case or MP/MLA 

. closure report 
DLCTU-000570-2024 State Case ~.l (r)(s)(w)(ii) of SCI S1 1 Sitting MLA 03.07.2024 12.07.2024 

16 POAAct 
State Vs Vinay Mishra 

Present Detail of Statement of Detail of defence Date since when Whether there is any stay of Whether any Expected date of 
Date of Stage prosecution accused - witnesses matter has been proceedings ordered by superior interim orders disposal of case. 

Framing of the witnesses Whether posted for final court, if yes give detail are eXisting in 
of case recorded or arguments the matters 

Charges not 
Witne ~itnes~ Witness Defence Defence -No- -No- One year from the date of 
sses es es witnesses witnesses framing of charge.--

22.10.24 cited droppe examine cited examined 
d d 

Charge 18 - 8 No -- -- --

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

ISho" s~~~~;; ~~;;;~:o;~ done ;n ::!~d~~;~~,~~:;:on i:;ez.~;~~;~~:~i,~~:f;~~~ ;:;o:;:::~;.~~~o~if;:;:~~;~~~1;i;:r~n;~,~,;~g d;';;;~ . 
'II.) Fresh matter received by way of assignment on July 2024. 
2.) Matter was taken up on three (3) dates in this month. 
3.) Five (5) witnesses were examined and discharged. 

( 0 

. ( 1) Consecutive / Bulk date of hearing. I Unavailability ofwitnesses. 
(2) Short date being given and no unnecessary adjournments 

'are being given. 

--------_ .. -

,I 

r 

( 

( 



( 

( 

SI CNR No. and Cause title Nature - Whether State case, Penal statutes 
No pomplaint case or closure involved 

report 
D LCTlI-000 160-2025 State 397 Cr.P.C. & 440 

BNSS 

17 Cr Rev 06/2025 (Criminal Revision) 

Gyanendra Singh Vs. State & Dl"s 

No. of Whether accused is 
accused sitting or former 

MP/MLA 
9 Sitting MLA 

vr~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI).24 

1\ ... ·Rouse Avenue District Court 

Date of institution ~c flU Date of cognizance 

25.02.2025 ---

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing of the accused - matter has are existing in 

of ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witnes~ Witnesses Defence Defence -No- -No- Within a quarter 

ses es examined witnesses witnesses 
cited droppe cited examined 

d 
IArgume -- - - -- -- -- --

-- nts 

-- -- - - -- -- --- ---'-----

The Action plan formulated and the steps The specific reasons, if any causing 
taken for expeditious disposal of the case delay in disposal of the matter 

••••••••• ,,_ ... ~ _ •• _. ___ . ' _ ,, _. _ _ H._." ". _ ___ M' " ".H __ H.H . • __ __ .,' M • ••• 

. 11.) Fresh revision petition received by way of assignment on February 2025. : (1) Consecutive / Bulk date of hearing. 
: 2.) On the previous date the court had directed for supply of the video footage of the incident to : (2) Short date being given and no unnecessary . 
• the counsels of ' .he respondents. ' adjournments are being given. 
3.) Some more time was sought on behalf of the revisionist for providing the pen-drive in terms ' 

. of the previous order to the counsel for the respondent. TIle court directed the parties to ! 

., complete that exercise within one week. 

I 

I 

l 'I . . ..' ..____ _ J. 

t 
\ 



SI CNR No. and Cause title ~~ature - Whether SH'W! ',~~f~~~i~tatute-s .. t I ' t·No.of Whether accused is sitting Date of institution Date of cognizance 
No ~ase, complaint case or - il'Jv.olved · accused or former MP/MLA 

- -- losure r~port 

Vl~HAL GOGNE 
A.dditional Sessions Judge 

I '),,,;.Act)- (Cr.1)·24 

DLCTll-001216-2019 Criminal Revision U/s 3 & 4 of PM LA 9 Sitting MP Initial Institution Date 23.10.2017 

Directorate of Enforcement 23.10.2017 

18 Vs Case Received in this court 
Moin Akhtar Qureshi Etc. 29.03.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing of the accused matter has are existing in 

of case Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes /Nitness Witnesses Defence Defence No No Within one year from the date of 

ses es examined witnesses witnesses framing charge. 
cited droppe cited examined 

d 

--- Misc. 65 - - - - - -
App 

- '------ -- - - -- -- --- -- -'--- - - -- ----

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 154212020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. I Short Sununary of the work don. in the case during the month ]The Action plan formulated and The specific reasons, if any 

; the steps taken for expeditious causing delay in disposal of 
: disposal of the case the matter 

\.) Case received by way of transfer on dated 29.03.2025. - --
· 2.) There are 9 accused in this case. It was submitted that the process of reconciling the documents supplied to the . 
· accused persons and the inspection of the court record was still underway. The court had directed to complete the 
said process by the next date in terms of the previous order dated 17.05.2025. 

· 3) The court had also directed the 10 of the predicate offence to apprise the court regarding the status of I 
, investigation on the next date of hearing. 

I 4) It was submitted on behalf of the ED that the process of pagination of the relied upon documents and 
reconciliation of the documents already supplied to the accllsed persons is still underway and will be completed : 

I within two weeks. 
/: \ 'T":_~ ............. 1 __ ... ~ . . ..... 1 ... ," __ L .... 1-_IL" _C,,"L_ rn L" __ __ 1. : ___ • • L_! __ : ___ =_ ... 1- _ _ _ _ 4. ___ '" _£ A 0 ! __ ... _ _____ .£" ... 1 _ _ _____ . ! ____ 

~
O:d 
6.) 

· order and apprised the court of the status ~!,the investigation thu_s_t1_a_I..,... ___ . _A. ________ .------. J 

('. r ., 

( 

( 
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SI 
No 

19 

Date of 
Framing 

of 
Charges 

---

CNR No. and Cause title Nature - Whether State Penal statutes No. of Whether accused is sitting 

VI8HAL GOGNE 
Additional Sessions Judge 

Sp.;cial Judge ( PC·Act), (CBI).24 
'Rouse Avenue District Cowt 

New Delhi 
Date of institution Date of cognizance 

[case, complaint case 0 involved accused or former MP/MLA 
!closure r~J?o.rt 

DLCTlI-000301-2025 Complaint Case U/s 3 & 4 ofPMLA 7 Sitting MP Initial Institution Date _ .. __ .. _-
15.04.2025 

Directorate of Enforcement 

Vs 

Sonia Gandhi & Ors 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 
Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

pf the accused matter has are existing in 
[case Whether been the matters 

recorded posted for 
or not final 

arguments 

I 

I 
Witnes Witness Witnesses Defence Defence No No Within one year from the date of; 

framing charge. 1 ses es examined witnesses witnesses 
cited droppe cited examined 

d 
Misc. 71 - - - - - -
App 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added . .. -- "" . _-, .. _. . •..... . . . - _ . .. -. .. .... .. -. ... ... .... . -

ary of the work done in the case during the month The Action plan formulated and the : The specific reasons, if any causing 
steps taken for expeditious disposal of delay in disposal of the matter 

• the case 

I 

!: 
I IF - .. - .- ...... ...... j : 

; I.) Fresh Cas 
: 2.) There are 
· 3.) The matte 
J by the court. 

J 

received by way of assignment on dated 15.04.2025. ! 

accused in this case. 
; 

was taken up on four (04) dates of this month for inspect ion of the case files : 

; 

\ 

- -- I 
I 

I 
I I 



VI~HAL GOGNE 
Additional Sessions Judge 

1 Judge ( PC·Act), (CBI)·24 
SI CNR No. and Cause title Nature - Whether St~t.aJ.s£ase uIPErrcH·~talhte-s No. of Whether accused is sitting Date of institution Date of cognizance 
No complaint cas.e _or closure reporlt ew Dtinvolved accused or former MP/MLA 

DLCTII-000406-202S Sessions Case Uls 3( I )(r), 3( I )(5) 4 Sitting MLA Initial Institution Date 29.04.2022 
ofSC 1ST Act 29.04.2022 

20 State Case Received in this court 

Vs 
02.05 .2025 

Chandan Chaudhary Etc. 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing of the accused matter has are existing in 

of ase Whether been the matters 

I 
Charges recorded posted for 

or not final 
arguments 

( 

Witnes Witness Witnesses Defence Defence No No Within one year from the date of 
ses es examined witnesses witnesses framing charge. 

cited droppe cited examined 
d 

--- Argl 13 - - - - - -
Charge 

- --
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

.. _. " Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 
..••........ ........... _ ... .. - .•. . _ .. . ... _ ..... ----_.-.. " . -... ... . ...... _ .. .... -- . ............. -. ..... ...... . _ .... . .. . ...... . ...... _ .. .. 

, Short Summary of the work done in the case during the month The Action plan formulated The specific reasons, if , ( 
and the steps taken for any causing delay in 
expeditious disposal of the case disposal of the matter 

• 1.) Case received by way of transfer on dated 02.05.2025. Matter was taken up on two (2) dates in this month. -- I -
: 2.) There are 4 accused in this case. Matter is fixed for arguments on charge. 
; 3.) On the previous date the court had directed to provide the pen drive reflecting the incident in question to the 
• accused persons through SHO concerned. 
4) It was submitted on behalf of the accused persons that the pen drive of the purported footage was provided. 

I 5.) Matter was fixed for arguments on charge. I 
----~ " 

('" ( ., 
" 



( 

( 

SI CNR No. and Cause title Nature - Whether State case, 
No pomplaint case or closure report 

- - -- ---
DLCTll-001433-2019 State 

CBI 

21 Vs 
Arvind Pandalai Etc. 

(pC Act case) 

Penal statutes No. of 
involved accused 

U/s 120B, 420 10 
IPC and 13 (2) r/w 
13(I)(d) of PC Ac 

1988 

Whether accused is sitting 
or former MP/MLA 

Former MLA 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBI).24 
'Rouse Avenue District Court 

New Delhi 

Date of institution Date of cognizance 

Initial Institution Date 19.01.2010 
23 .12.2009 

Case Received in this court 
21.05.2025 

Presen Detail of prosecution State men Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail Interim orders case. 

Framing pfthe accused - matter has are existing in 

of Fase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes /Nit hess Witnesses Defense Defense No No Within one year. 

ses es examined witnesses witnesses 
cited droppe cited examined 

d 

--- P.E 60 - 54 - - - -
- -~ -~ ---~ --

Note:- In terms of order dated 21.12.2023·passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
~ . . " Courton its o"\\,n motion v? Union of India & Ors." ~elow menti()ned_p~~nts haye be~n ~~cled: _ _ . ~ _ _ . . 

',I Short Summary of the work done in the case during the month ! The Action plan formulated and the steps : The specific reasons, if any CaUSi~g , 
. I taken for expeditious disposal of the case delay in disposal of the matter • 

11.) Case ;e~~i~ed -b; way of transfer on dated2i.05.2025.- ! rU~~~~il~bili~- ~f~;~~ -\;i~~~~s-~~dd~~u~~-~~~~ I ! 
' .. 12.) There are 10 accused in this case. The matter was been received by way of transfer as one of : 
: the accused (A-7) was a former Member of Parliament. 
3) The matter was fixed for prosecution evidence. The matter was taken up on two (2) dates of 'I 
this month. On the first date PW 45 (Investigating Officer) was examined -in-chief and partly .i 

cross- examined. I 

4) It was submitted jointly by the counsels representing the accused persons that a detailed : 
reference to the documents on file was required and the counsels should be permitted to obtain ; 

"photographs of the relevant documents from the court file. The ld. Prosecutor had also · 
exp. ressed no particular objection to the prayer. The court allowed that prayer in the interest of ".L~ 
efficient trial. 
,5) One misc. application was taken up and disposed of in this 1110nth. : 

.; : 

\ 



SI CNR No. and Cause title Nature . Whether 

1,1.';I.!j~r GOGNE 
A i,;, riOIJ'I1 5',ssiolls Judge 

SpF!ci:1i Judge ( ['C·Act), (CBI).2.1 
'ROl,se Aven l.!'? District Court 

State cas~ \Pen~listatutes No. of Whether accused is sitting Date of institution Date of cognizance 
No omplaint case ~r clo~ure report involved accused or former MP/MLA 

-
DLCTll·000682·2025 Sessions Case 406/409/420/4671 17 FonnerMLA Initial Institution 24.06.2017 

State 468/471118812011 24.06.2017 

22 Vs (PC Act) 120B/I09/34IPC Received in this court on 
Raj Kumar Goel etc. and Sec 17.07.2025 

7/8/11/121l3 of 
PC Act 1988 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing pfthe accused matter has are eXisting in 

of [case Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes ~itness Witnesses Defense Defense " -- Disposed of within one year 

ses es examined witnesses witnesses from the date of framing charge 
cited droppe cited examined 

d 
-. Misc. - - - - - - -

App 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

il Short Summary of the work done in the case during the month 

"---------
1.) Matter is received on transfer from the Saket Courts Complex, New Delhi in the month of 

".July 2025. There are IO(Ten) accused in this matter. 
2.) The matter is at the stage of arguments on charge. 
3.) It was reported that the complete case file was not received and only the file containing the 
court proceedings of this case was received so far. Robkar was issued to call the complete trial 
court record . 

. -C:-:----".-... -. - '--. - - -...,.--

( ' 

l~he Action plan formulated and the steps 
taken for expeditious disposal of the case 

r-

The specific reasons, if any causing 
delay in disposal of the matter 

Matter has been received in the month of July 
2025 by transfer from Saket Courts Complex, 
(South East), New Delhi. v ide order dt. 
02.07.2025 of HOIl'ble High Court of 
Delhi in TR. P. (Crl.) 44/2025. The 
complete trial court record is awaited. 

.. ... -." . ... . .. " '_ ... 

0, 

( 

I 

( 

" 
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( 

SI CNR No. and Cause title Nature - Whether State case, 
No complaint cas!,! _~r_ c!C?sure report 

DLCTlI-000683-202S Complaint Case 
Directorate of Enforcement 

23 Vs (PMLA) 

Rohit Tondon etc. 

Presen Detail of prosecution Statemen Detail of defence 

Penal statutes 
involved 

45,3 & 4 of 
PMLA Act 2002 

Date since 

No. of /Nhether accused is sitting 
accused or former MP/MLA 

10 Former MLA 

VI~;: L\l ... l..;v-. : " 
Additional Sessions Judge 

Special Judge ( PC·Act). (CBI)-24 
'Rouse Avenue District Court 

New Delhi 

Date of institution 

Initial Institution 
25.02.2017 

Received in this court on 
17.07.2025 

Date of cognizance 

25.02.2017 

Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

I 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 
Framing pfthe accused - matter has are eXisting in 

of Fase Whether been the matters 
Charges recorded posted for 

or not final 
arguments 

Witnes ~itness Witnesses Defense Defense -- -- Within one year from the date of 
. ses es examined witnesses witnesses framing charge 
I cited droppe cited examined 

d 
... Misc . . - - - - - - -

App : 

I 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

... - .. h ." h ' ... .. . .. . . .. _ . .... . .. ...... . .... _ • • • • • __ . .. ".... .. .. . _ •• ••••••• • •• • ••• •• __ . .. . . . . .... M" _h' , _ . • _ . . ... . .. _ . ...... • M • •••• . • ••• _ _ . _ ••• ••• M ••• • • •••• M • •• •••• _ _ •••• _ • •• •• •• _, ••• _ 'M ._ ••• _ _ ••• .• •••• ••• _, •• ••• _ •• ••••••••• M .," • • •••• • _ ....... ,' •••••• ••• • • • ,. , • •• , _ .... _, ... ... ................. .. .... ," •• _ . _ ...... _ "_ •• __ _ • ••• • _ ••• _ • 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

Short Summary of the work done in the case during the month i The Action plan formulated and the steps . The specific reasons, if any causing 
, taken for expeditious disposal of the case . delay in disposal of the matter 

._ . . .. - - _. _ ..... . _ .. 

1.) Matter received on transfer from the Saket Courts Complex, New Delhi in the month of July ' - Matter has been received in the month of July 
2025. There are 17(Seve11teen ) accused in this matter. 2025 by transfer from Saket Courts Complex, 
2.) The matter is at the stage of arguments 011 charge. , (South East), New Delhi. vide order dt. 

3.) It was reported that the complete case file was not received and only the file containing the : 02.07.2025 of Hon'ble High Court of 

court proceedings of this case was received so far. Robkar was issued to call the complete trial Delhi in TR. P. (Crl.) 44/2025. The 

court record. complete trial court record is awaited. 

'I 

\ ( 



VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBI).24 
'Rouse Avenue District Court 

New Delhi 

I SI I CNR No. and Cause title ature - Whether State case, Penal statutes No. of hether accused is sitting 
~_ __ _ om plaint c~~~_or clo_~ure report involved accused or former MP!MLA 

Date of institution 

DLCTll-000719-202S Misc. OJ! AS] 25.07.2025 
State 

Vs 24 
Kishore Sam rite 

Date of Stage witnesses 

[

resenl Detail of prosecution 

Framing f the 
of ase 

Charges 

iWitnestitnesiW'tne~ses 
ses es exammed 

cited droppe 
d 

Dispos' -
ed of 

Statemen 
t of 

;accused ., 
Whether 
recorded 

or not 

Detail of defence 
witnesses 

Defense 
witnesses 

cited 

Defense 
witnesses 
examined 

Date since IWhether there is any stay of proceedings orderedl Whether any 
when by superior court, if yes give detail interim orders 

matter has 
been 

posted for 
final 

arguments 

; 

I 

are existing in 
the matters 

Date of cognizance 

Expected date of disposal of 
case. 

Disposed of in this month. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
_ __. _ "~qlJ!l:()I1.i~~()~_ ~0t!c:>r.! Y~·Vl1ion()f. Ind~Cl & Q!s~"~~I()~lI!~n~!ol1~d pO!g!~have b~{?I1Clc::ldec::l. _ __ ___ ._ .... 

" , 
. Short Summary of the work done in the case during the month The Action plan formulated and the steps 
__ ~ __ ~~_~_~ ______ ~~ __ ~~_~ __ ~~ ______ .Itaken for expeditious disposal of the case 

11 . - .. -- ..... - ---- ...... -

'The specific reasons, if any causing 
delay in disposal of the matter 

'II.) Fresh application received by way of assignment in the month of July 2025 
; 2.) Matter was taken up and disposed of in this month. 

( ' 

I 

d' 

( 

( 

( 

" 



/ . 

. , 

trrrn~ 
To, PARAS DALAL 

The Ld. Principal District & Sessions Judge, ~~.~U&lftlClllft -01 
Rouse Avenue District Court, MtlIm51~fJtllliciaIMaglslrate..61 

New Delhi. ~~~~.1if@ft 
~A\'!~8istl'icl Coos1s, Re"H Delhi 

Ref No:- MPIMLAsIRADC/Gaz/2020/E-22388-22393 dated 24/1112020 & MPIMLAs.IRACC/Gaz./2024/298D-307D dated 
12.01.24. 

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and 
Member of Legislative Assemblies (MLA's). 

Respected Madam, 

It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF 
AUGUST 2025. 

1. N arne of the Presiding Officer 
2. Designation 
3. Date since which posted in the Court 
4. Total number of cases pending on the first day of the month 
5. Number of cases disposed in the month with details i.e. 

6. Number of cases pending on the last day of the month: 

Note* One fresh case instituted in this month. 

q . ' re 

She Paras Dalal 
ACJM-Ol 
26.10.2024 (A/N) 
20 
o 

21 

Page No. 1/23 
<' 



Natur 
e Stat 
- !Wheth erne 

wheth er nt 
er 

~o. 
accuse of 

Penal dis Date of Pres en 
CNRNo. 

state 
of Date of Date of Details of accu 

and Case 
case, Statutes sitting 

instituti 
taking 

framing 
t stage 

prosecution 
sed 

compl involve 
acc 

cognizan of the whe Title 
or 

charge witness aint d 
use 

forme 
on 

ther d ce case 
case r reeo 
or MPIM rde 

closur LA d or 
e not 

report 

twit twi Wit 
nes tne ness 

s ss exa 
cite dr min 
d op ed 

CNRNo. 

DLCT12-

000241-

2019& 

Ct Case- Crimin 

22/19 al 
499/500 !Former 04/01113 19/1211 Further 

(Camp 
IPC 

1 
MP 

08/01113 
3 Procee 

-- -- -- --
SMRITI laint 

elings ZUBIN Case) 
!RANIVS 

SANJAY 

NIRUPA 

M 

.~' 
" 

Date 
since 
when Whether there 

matter is any stay of Details 
has proceedings 

of 
been ordered by defence 

posted ~uperior court, witness 
for if yes given 

final details 
Jargume 

nts 

De 
fen Defe 
ce nce 
wit witn 
nes ess 
s exam 

cit ined 
ed 

Stayed by 
Hon'ble 

Supreme Court 

-- -- S.L.P (CR.L) -- 3477/2019. 
3429/2019 (II-
C). Vide orqer 
dated 22/04119 

Page No. 2/23 

Whether 
any 

Expected 
interim 

orders are 
date of 

disposal of 
existing in 

the 
case 

matters 

Yes, Vide Subject to 
order dated vacation of 
22/04/19 stay. 

-----

( 

(b) 

(a) 
Action Plan 

(c) 
formulated 

Short summary of the 
work done in the said 

and the steps 
Specific reasons, if any 

taken for 
case(s) during the causing delay in dispOSe 

expeditious 
month of the said case(s) 

disposal of 
the said 
case(s) 

Matter was listed in 
uly due to stay. Last 
~ate of hearing was Awaiting 
~2.07.2025 and the Orders of the 
flext date of hearing is Hon'ble 

Stayed by Hon'ble Supren 
14.08.2025. Supreme 
pn 14.08.2025 Ld. Court of 

Court S.L.P (CR.L) 

[Proxy counsel for [nelia and 
3477/2019. 3429/2019 ([ 

~ccused submitted that matter would 
C). Vide order dated 

22/04/19 
tay by Hon'ble be expedited 

lSupreme Court Still pnce the stay 
ontinuing. Put up for is vacated. 

further proceedings on 
pa.09.2025 

Addrtional ClJief ~i~~~':agistrate.sl 
~ if<9 fm;rr I • it fui;i;fr 

Rouse Avenue ~islricl COllflS, lIew Delhi 



L 
CNRNp. 

DLCT12-

001394-

2019& 

Ct Case-

64/19 

SANJAY 

NIRUPA 

MVS 

SMRITI 
ZUBIN 
IRANI 

CNRNo. 

DLCT12-

000017-

2021 & 

Ct Case 
2/2021 

CHHAIL 
BIHARI 
GOSWA 

MI 
VS 

SATYEN 
DER 

JAlN& 
OTHERS 

Crimin 
, al 

(Camp 
laint 

Case) 

499/500 11 Is=g 115/10/13122/10/13 
IPC 

further 
Procee 
dings 

al & 

200 
Crimin ~cr.p,c. 
(Camp 99/500/ 
laint 34/120-

Case) B IPC 

0, 

~
e-list 

the 
atter 

·or 
eceipt 

I f 

Sitting ~er 
5 I~.A/ 21101/21 27/01121 17/11/22 . ecti 

Slttlng ns/ord-
MP rfrom 

the 

~
n'bl 

Delhi 
'gh 

I ourt 

8 .--

atter was not listed in 
uly due to stay. Last . . 
ate of hearing was ~'iruting 

Stayed by 2.07.2025 and the Orders of the 

Hon'ble ext date of hearing is on'ble Stayed by Hon'ble Supren 
Supreme Court . . 14.08.2025. Supreme Court S.L.P (CR.L) 
S.L.P (CR.L) Yes, Vlde SubJ7ct to n 14.08.2025 Ld. Court of 3477/2019,3429/2019 (1: 
3477/2019, order dated vacation of roxy counsel for dia and C), Vide order dated 

3429/2019 (II- 22/04/19 stay. ccused submitted that matter would 22/04/19 
C) tay by Hon'ble be expedited 

Vide order upreme Court Still nce the stay 
dated 22/04/19 continuing. Put up for . s vacated. 

further proceedings on 
p8.09.2025 

Page No. 3/23 

atter was not listed 

Yes, Vide Subject to n 22.08.2025. waiting 
Order decision on pplications seeking rders of the 
Dated the petition xemption from on'ble High 

14/12/23, DIs 482 ersonal appearance Court of 
continued Cr.P.C oved on behalf of elhi and ~S~yed by the ~on'ble Hil 

on pending ccused no. 2 and 3 atter would ~rt and mterim st 

subsequent before the ~~ough E-mail. It is e expedited grunst trial. 

dates and ~on'ble omtly stated that stay _ nce the stay 
lastly on High Court n ~e proceedings by s vacated. 

06.05.2025 of Delhi or on ble High Court of 
vacation of elhi is still continuing. 

(' 

stay order. ut up for 20.11.2025 
or receipt of further 
~der from Hon'ble 

gh Court. 



: 

CNRNo. 
DLCT12-

000052-

2021 &Ct 
Case Crimin 200 

al Cr.P.C. Further 
15/2021 Sitting 28/08/20 

(Comp & 1 01/09/21 -- procee 
6 

KAlLAS MLA 21 ding/di -- -- -- --
laint 499/501 

H Case) lPC 
rection 

GAHLOT 

VS 
VIJENDR 

A. GUPTA 

'. 

Yes, Vide 
Order 

Stayed by Dated 
Hon'ble High 05.02.24. 

Court in continued 
Subject to 

-- vacation of 
CRL.M.C. on 
2964/2021, subsequent stay. 

vide order dates and 
dated 24/11/21 lastly on 

21.05.2025 

Page No. 4/23 
( 

Matter was listed on 
25.08.2025. Ld. proxy 
Counsel for accused 
equested exemption 

ifrom personal 
~ppearance of accused iAwaiting 
~jender Gupta. Proxy Orders of the 
counsel stated the next 1H0n'ble High 

Stayed by Hon'ble High 
date of hearing before Court of Court in CRL.M.C. 
Hon'ble Delhi High Delhi and 

2964/2021, vide order 
Court is 19.01.2026 matter would 

dated 24.11.21 and 
~d the interim order Ibe expedited 

continued vide Orders 
~ave been continued. pnce the stay 

dated 05.02.2024, 
~atter fixed for further 's vacated. 

10.04.2024, 18.07.2024 
proceedings/directions 07.10.2024, 31.01.2025 aJ 

on 28.01.2026. lastly on 21.05.2025. 

m:. irir:<l f;i;11 ;;.: i!j 
"'us~ ' ... n:J" t Ot ' ,· ,i ,.1 .. "t ' to •• :>'c'I"·, l'\~u t t'I\: ' t ':. U I . I 'vI ""b",,: ... r,~'(f OJ ... I I 



CNRNo. 

DLCT12-

000094- (Origin a 

W22 &Cr I Date of 

Cases Institutio 

17/2022 
n= 

28/05/22 127/04/2 

STATE ) ~& 
VS Crirnin (Date on 10/08/2 

RIPUL al 323/354/ Sitting which ~ 
Final 

7 22/08/22 
VERMA (State 506/509/ MLA case is (Modifi 

Argum 21 10 11 -- -- -- 5.06.25 

Case) 34IPC 

--

:g) VIPUL received ed 
ents 

&ORS / Charge 
Institute IFramed) 

FIR NO. d in this 

834/21, court = 

P.S. 06/09/22 

SHALIM ) 

AR 
BAGH 

. 

Page No. 5/23 

Earlier, 
there were 
directions 

of the 
Hon'ble 

High Court 
of Delhi to 

post the 
matter 30.09.2025 

subsequent 
to date 
fixed 

therein. 
However, 
is no such 
directions 

were 
passed. 

( 

lMatter was listed on 
02.08.2025 for final 
arguments. Ld. Counsel 
for other accused 
except accused Sanjay 
~shra seeks 
adjournment. 
!Adjournment granted 
~ubject to cost of Rs. 
500/- imposed on each 
accused. Matter fixed IEfforts made 
for final arguments of o list matter 

remaining accused on every week, 

13.08.2025. owever, 

On 13.08.2025 Ld. vitness has 
Counsel for accused ~ought 
except accused sanjay ~djoumments 
rnishra requested for last two 

adjournment. Matter ~ates. 
. s fixed for final iunnecessary 

arguments on behalf of ladjournments 

remaining accused on ~re avoided 

26.08.2025 as last ~d all efforts 
opportunity. ~e made to 
On 26.08.2025 accused ~spose of 

except accused Sanjay ase 

/Mishra stated non ~xpeditiously. 
availability of counsel 
due to strike. Matter be 
fixed for final 
arguments on behalf of 
remaining accused 
except accused sanjay 
Mishra on 02.09.2025 

3lr~n'=i11 • " " '~-Ol 
t.ddiliooal . f JI! cial Mcgislrale.fll 

~ irif.;:r hAT o<ll (ll , .,.g fa;l;fr 
RoQu9;A~Em~e ~'S~~£ CaIXlf., )J~\V lJP.#ti 

As per directions 
iH()n'ble High Court 
lDelhi and on t 
ubmissions of the parti 

Imatter was adjourned f 
four month i,e fre 
13.03.2024 to 24.07.20: 
~nd now as no directio 
for adjourning the mati 
iwere received, the matter 
[being proceeded with. 



CNRNo. 

DLCT12-

oool1i-
2022 & Cr 

Cases 

19/2022 'C' . nmm 

VS (State 188 IPC 5 MLA 26/09/22 26/09/22120/10/2 STATE I al 1 1 ISittin
g 

1 1 

KULDEE Case) 2 

P 
KUMAR 
&ORS 

FIR NO. 
413/21, 

P.S. 
KALYAN 

PURl 

CNRNo. 

DLCT12-

000122-

2022& 

CT Cases 

1112022 

RAVIND 
ER 

KUMAR 
VS 

DURGES 
H 

PATHAK 
&ANR 

Crimin 
200 

al 
(Comp 

Cr.P.C. 
& 

laint 
499/500 

Case) 
IPC 

(Origina 
I Date of 
Institutio 

n= 
15/01/21 

) 
(Date on 26/04/2 

2 
Sitting which 

19/01/23 
3& 

MLA case is 29/04/2 
received 3 

1 
Institute 
d in this 
court = 

28110/22 
) 

Receip 
t of 

directi 
ons 

from 
the 

Hon'bI
l4 

eHigh 
Court 

of 
Delhi! 
Further 
procee 

ding 

eceip 
t of 

1 

Stayed by 
Hon'ble High 

Court qua 
accused 

IKuldeep Kumar 
in CRL.M.C. Yes, Vide 

No. 5853/2022 order dated 
vide order ' 11.10.23, 

dated 10/11/22 and on 
and qua other subsequent 

accused dated and 
persons in lastly on 

CRL.M.C.691O 17.03.2025 

12022 & 
iCrl.M.A.267811 

2022, vide 
order dated 
19/12/22 

Yes until 
09.12.2024 

Yes, Vide 
order dated 
20.12.23 & 
02.04.24, 

10.09.2024 
and 

20.02.2025 

~
atter was listed on 

1.08.2025 tayed by Hon'ble Hi: 
t is stated by Id. ourt qua accused Kulde 
ounsels that interim Awaiting umar in CRL.M.C. N 

tay has been extended Orders of the 853/2022, vide ord 
y Hon 'ble High court on 'ble High ated 10/11/22 

. f Delhi, where next ourt of nd Vide interim ordE 
SubJ~ct to ate of hearing is elhi and ated 15/02/24, 27105/2 

vacation of 19.11.2025. matter would 12.07.24, 26.11.24 al 
stay. atter is fixed for e expedited 17.03.2025 interim ord 

3.12.2025. nce the stay ave been continued t 

is vacated. DOH i.e. 24.07.202 
ow the next date 
earing here is 01.08.202: 

Vide order dated 09.11.20: 
e revision petition prefen 

by accused! petitioner agai: 
the summoning order \I 

ismissed by the Ld. ASJ/S 
. udge (PC Act) CBI-

atter was listed on (MPs/MLAs Cases), RAE 
4.07.2025. Ld. . Further, both the I 

for ounsels submitted that vi 
submits Awaiting rder dated 20.12.2023 

at complainant has Orders of the RL.M.C. No. 9255/23 
xpired and he seeks 4 Hon'ble High RL;M.A .. No. 34587/23 of 1 

Subject to veeks time to move Court of Han ble High Court of Del 
.. . vhere the summoning Of( 

vacation of ppropn~te .appearan~e Delhi and ated 19.01.2023 has be 
stay. or substitution of LR s matter would hallenged and order dat 

in this regard. Matter is be expedited 0.12.2023 both the part 

t{) 

~
w listed for receipt once the stay ave been given liberty to s€ 

f order from Hon'ble is vacated. adjournment before t 
. gh Court as well as ourt till the next date 

'or further earing. This interim ora 
onsideration on vas reiterated in order dat 

P4 09 25 2.04.24, 10.09.24 and las 
. . n 20.02.25. The next date 

earing is now 17.07.2025 
Han 'ble High Court of Del 
Now the matter is listed befe 
his court on 24.07.2025._ 

Page No. 6/23 
ial Magistrate-81 

Ro~<' !:\'~nu, t:S;~CI C~u~;~ ';,.\ j::~, 



:::NRNO. 
DLCTl2-
000099- t(O'igi", 
2023& I Date of 

CR nstitutio 
CASES n= 
7/2023 21/10/21 

) Matter 
Crimin (Date on is re-

STATE al 188/34 
3 

Sitting which 
10/12/21 

28/08/2 listed 
VS (State IPC MLA case is 3 for 

KULDEE Case) received purpos 
P / e fixed 

KUMAR Institute 
&ORS, d in this 
FIR NO. court = 
372/21, 07/07/23 

P.S. ) 
GHAZIP 

UR 

CNRNo. 

DLCT12-

000177-

2023& 
:::R Cases 

12/2023 

STATE eri;" rB6I1B9I S"ttin 
VS (S 353/50611 1 ~L1! 130.10.23 131.03.24 p2.08.24I PE 

\MANAT tate IPC 
ULLAH Case) 

KHAN 

FIR NO. 
272/2020, 

P.S. 
Shaheen 

Bagh 

'. 

14,--,-- 1 __ 1 __ 1_ 

119 1- I 8 I _ I _ I _ 

Stayed by 
Hon'ble High 
Court of Delhi 
in Crl.MC No. 

7326/2023, 
vide order 

dated 
11.10.2023. 

Page No. 7/23 

Yes, Vide 
order dated 
15.02.24, 
12.07.24, 
26.11.24 

and 
17.03.2025 

No 

( 

/Matter was listed on 
P1.08.2025 waiting 
t is stated by ld. rders of the 

Counsels that interim on'ble High 
Subject to itay has been extended ourt of 
vacation of y Hon'ble High court elhi and 

stay. f Delhi, where next matter would 
ate of hearing is e expedited 

19.11.2025. nee the stay 
tIatter is fixed for lS vacated. 
p3.12.2025. 

Short dates 
iven and no 
nnecessary 
djournments 
e being 

Stayed by Hon'ble High 
Court of Delhi in Crl.M( 
No. 7326/2023, vide ord( 

dated 11.10.2023, dated 
15/02/2024, 12.07.2024, 
26.11.24 and 17.03.202~ 
interim orders have beer 
continued till 01.08.202E 

Now the next date of 
hearing here is 01.08.202 

~atter was listed for iven. 
further PE of remaining Further all Witnesses to be examin 

~
itness on 21.08.2025 fforts are are from NIA and c 

equest letter received osted out of Delhi, who 
December am IPS Ms. Uma for ppearance requil 

2025 nother date. ase epeated summons and 
resh summoned peditiously 'mes dates of one we 

issued to Ms. Uma IPS. nd whenever annot be given. 
~ut up for PE ossible date 
p9.09.2025 f one week 

,s given, 

~
bject to 

vailability of 
ounsels. 

atlaJi &IbIJiiII:'IlIF.r.:t, 

. .!t:diti!l MaglstmWf 

~:~jW 
Rilttse Amue B~trict COlJ(!s. 'lew Ot!lhi 



CNRNo. 
DLCT12-
000038-
2024& 

CTCases 
02/2024 

Crimin 

)IRECTO al 
RATE OF Compl 
ENFORC aint 
EMENT Case) 

(E.D.) 
Vs 

ARVIND 
<EJRlWA 

L 

200 
Cr.P.C. 
rlwls 

174IPC 

Sitting 103.02.20 107.02.20 121.12.241 CE 
1 1 MLA 24 24 2 1 1 

Page lNa. 8/23 
( 

~
Matter was listed on 
1.08.25 for 

examination of witness 
h. Joginder. 

CW1 Sh. Joginder 
artly cross examined 
nd further cross 
xamination is 
eferred. Put for further 
ross examination on 
2.08.2025. 
n 02.08.2025 on Short dates 

equest of counsel given and no 
~ccused is exempted unnecessary 
from personal djoumments 
~ppearance. CW 1 a~e being 

ross examined and given. 

l

idischarged. Further all 
Complainant side seeks efforts are 
two weeks time to ~ade to 

e
certain if any other spose of 
itness to be ase 

xamined. Matter be xpeditiously 
. ed for CE on and whenever 

19.08.2025.0n possible date 
19.08.2025 accused . f one week ~ates are taken by both 

31.10.2025 1''1.,as exempted from IS . given, ide for non-availability 
lPersonal appearance on ubJect to omplainant's witness or 
equest of ld. Counsel, aVailability of ersonal request of coum 
pplication seeking ounsels. for accused. 

larification of order dt. urther, 
6.06.2025 for renewal whenever 
f passport allowed and ~atter is 
. sposed off. s~ed for 
omplainant side seeks eVidence, 
weeks time to suffer '1itnesses that 

tatement to close CE may be 
r file application to examined on 
xamine any other the same date 

witness if required. ?re identified 
atter be fixed for m advance 
Elclosing of CE on nd they are 
0.08.2025. ummoned 

CE closed matter be accordingly. 

ixed for finalizing the , 
uestionnaire to be put 

o the accused u/s 313 
rPC on 09.09.2025. ~~q;rfi 
ut up for statement of ~ tfl -01 
ccused on 12.09.2025. C ief Judicial MagistJ'aleo8l 

. ,~ ~,;;J~ 
R-ous~ l!oue5islricl COIlt1S, New Delhi 



CNRNo. 
OLCT12-
000082-
2024& 

CTCases 
04/2024 'Crimin 

)IRECTO al 
RATE OF Compl 
ENFORC aint 
EMENT Case) 

(E.O) 
Vs 

ARVIND 
<EJRIWA 

L 

200 
Cr.P.C. 
r/w/s 

174 IPC 

\ 

Sitting 106.03.20 1 07.3.24 121.12.24 
1 1 MLA 24 CE 2 01 

1 Page No. 9/23 
( 

~
atter was listed with 

connected case on 
01.08.25 
equest for exemption 

from personal 

E
pearance of accused 

is made by ld. Counsel 
ater be put with 

1 onnected case on S~ort dates 

1

02.08.2025. glVen and no 
.on 02.08.2025 on unnecessary 
'request of counsel adjournments 
~ccused is exempted . e being 
from personal glVen. 

~
ppearance. urther all 

Complainant side seeks efforts 
weeks time to ~ade 

scertain if any other spose 
witness to be ase 

are 
to 
of 

examined. Matter be expeditiously 
ixed with connected and whenever 

case on 19.08.2025 possible date 
n 19.08.2025 accused ?f one week ~ates are taken by both t 

31.10.2025 as exempted from IS. given, ide for non-availability 
ersonal appearance on ubJect to omplainant's witness or 

request of ld. Counsel, vailability of ersonal request of coum 
pplication seeking Counsels. for accused. 
arification of order dt. urther, 
6.06.2025 for renewal vhenever 
f passport allowed and ~atter 

disposed off listed 

is 
for 

a weeks time to suffer Itnesses that 

r
omPlainant side seek~ e~dence, 

tatement to close CE may be 
or file application to examined on 
,examine any other the same date 
,vitness if required.:rre identified 

~
atter be fixed for m advance 

CE/closing of CE on and they are 
0.08.2025. ummoned 

CE closed matter be ccordingly. 

fixed for finalizing the 

[

uestionnaire to be put 
o the accused u/s 313 
CrPC on 09.09.2025. 

ut up for statement of 
accused on 12.09.2025. 

~T$\T~,~~r 
R'Otl~ IIwnue Disillci CourtS. ~e\Y Delhi 



Short dates 
given and no 
lunnecessary 
~djournments 

~re being 
given. 
further all 

Matter was fixed for ~fforts are 
further cross ~ade to CNRNo. 
examination of CW1 ~spose of DLCT12-
on 05.08.2025. lease 000099-
~djournmentsoughtby expeditiously 2024& 190 (1) complainant side as and whenever CTCases (a) witness was not possible date 08/2024 

Crimin Cr.P.C available. Put up for pf one week Dates are taken by both t 
al r/w/s CampI 

October 
further cross 's given, ~ide for non-availability )IRECTO Sitting ainant 
examination of CW1 ~ubject complainant's witness or CampI 200 1 05.04.24 09.04.24 18.10.24 1 

2025 to RATE OF MLA Eviden 
on 29.08.25. ~vailability of lPersonal request of coun! ENFORC 

aint Cr.P.C., 
ce 

on 29.08.2025 lCounsels. for accused. EMENT 
Case) 1973 

adjournment sought by ~urther, r/w/s 
(E.D) 

174IPC complainant side as whenever Vs 
witness is not available. matter is \MANAT 
Put up for 22.09.2025 listed for . ULLAH 
for further cross ~vidence, KHAN 
examination of CWl. ~itnesses that 

~ay be 
~xamined on 
Ithe same date 
~re identified 

~ advance 
and they are 
~ummoned 

~ccordingly 

~ 

'V 
~ .~-Ol 
~~ ~ef Mcial Magistrali!~1 I 
~~rn;;rr~.~f?;;;;fr 

RGU9{1Averu I .!Iistrict COli;';,'; /~w l)r.i~ 

Page No. 10/23 
( 



CNRNo. 
DLCTl2-
000298-
2024& 

CTCases 
18/2024 ICrimin 

a1 
)IRECTO IcomPI 
RATE OF aint 
ENFORC Case) 
EMENT 

Vs 
l\MANAT 
ULLAH 
KHAN 

210 (1) 
(a) 

BNSS 
r/w/s 
223 

BNSS 
& 208 
BNS 

\ 
~ 

ISitting 119.10.241 20.1.25 1 MLA 

Matter 
be 

fixed 
for 

clarific 
. ation, 1 1 ,_ , _ 
if anyl 

I _ I _ I _ 

filing 
of 

written 
submis 

sion 

Page No. 11/23 ( 

October 
2025 

IShort dates 
given and no 
unnecessary 
~djournments 
Ie being 

'given. 
Matter was fixed for urther all 
arification, if efforts are 

ny/filing of written made to 
ubmission on 'spose of 
5.08.2025. case 
djoumment sought by expeditiously 
oth side. Be put up d whenever 
ith connected matter ossible date 
here the issues f one week . 

'nvolved are s~mil~ is given, ~hiS is a fresh c~se receIV' 
nd for clarificatlo.n If ubject to y way of assignment 
ny/filing of wntten availability of October, 2024. 
ubmission on Counsels. 
9.08.25. urther, 
n 29.08.2025 both the ~henever 
ides requested matter is 
~djoumment. Put up f~r listed for 
larification, If evidence, 
~nylfiling of written itnesses that 
ubmission ?n may be 

b.2.09.2025 With xamined on 
onnected matter. the same date 

re identified 
advance 

nd they are 
ummoned 
ccordi~gly. 

AtIdil~~~~r Ptidicial M3~lrall!~1 
m~fu1r~.~,;~ 



CNRNo. 
DLCT12- Matter Short dates 
000391- be Matter was listed on given and no 
2024& fixed 28.08.25 pnnecessary 

CRCases for Vide order no. Cases adjournments fresh case has be· 
18/2024 compli transfer/CBIIRADCI are being eceived by way 

STATE 
Crimin 186/3531 ancel 14+ Gaz.!2025!7989- given. ~ssignment on 24.12.20: 

al 323/3411 Sitting further 6 8010/D dt. 23.08.2025 lFurther all & pending investigati, 
Vs 02 24.12.24 - - - - - - - - - - 31.12.2025 

(State 506/34 MLA consid = case has been efforts are row completed after filiI 
HAJ! 

Case) IPC eration 20 ~ansferred to the c/o made to pf 2nd supplementa 
YUNUS on ~h. Vaibhav dispose of chargesheet. Now F~ 

FffiNo. 
point Chaurasiya Ld. case eport is awaited. 

of iACJM-04 RADC on expeditiously. 
348/24, cogniz ~5.08.2025. 

PS 
DAYAL 

ance 

PUR 
- -- - - - '--- - --- -- ~-~ - - -- ---

... :l'tU~dllm.lfu<mr -01 

\ r.;;'; jrif.;:!f'i"o"i -< ,t.~ .~ P.;:;:jr 
;t .... . ,-!- ', . . , r !, · , ( O,:!" , t - ";j'. /'t \t. l t 1!"1 u, , "'I" ." 4, V,.J _ I\; •• ", ' I 

( 
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. ~h ort dates 
ven and no gi 

unnecessary 
~djournments 
~re being 
given. 
Further all 
efforts are 
made to 
~spose of 
lease 

CNRNo. expeditiously 

Matter was fixed !or 
nd whenever 

possible date 
further pre summorung 

jOf one week 

DLCT12-

vidence on 18.08.2025 
is given, 

IF'resh case has be 

000062- 210(1) 

ILd. counsel for 
ubject to 

received by way 

2025& and 223 
Pre-

omplainant seeks 
availability of 

assignment in Februa 

CT Cases Crimin 
jOfBNSS 

Summ 
- 28.02.2026 

adjournment as witness 
Counsels. 

2 - - - -
2025. 

al 
Sitting 

oning 3 - -

was not available. 

06/2025 and u/s 
2 06.02.25 02.06.25 -

Further, 

Compl 
356 MLA 

Eviden 

~atter be fixed .for 
jWhenever . 

;ATYEND aint 
r/w/s 

ce 

further pre summomng 
matter IS 

ARJAlN Case) 
3(5) 

evidence on 09.09.2025 
listed for 

VS. 
BNS (ARNAlL 

SINGH & 
ANR. levidence, 

witnesses that 
may be 
~xamined on 
the same date 
~re identified 
in advance 
~nd they are 
~ummoned 

ccordingly. 

Page No. 13/23 ( 



Matter was listed for 
appearance of all 4 la's 
on 08.08.25. 
ACP Rajbir Malik and Short dates 
Sl Ramavtar sought ~iven and no 
exemption. Application unnecessary 
seeking exemption adjournments 
rom personal are being 

appearance moved on given. 
behalf of accused further all 
Adesh gupta and efforts are 

CNRNo. ~ogender. Legible Imade to 

DLCT12- (Origina opies of statement of ~spose of 

000080- I Date of ~itness sh. Raghav ase 

2025& [nstitutio 
ompli ~hadha, Manoj Tawar, expeditiously 

CRCases 188/269/ 
n= 

~nce 
iVIkram Singh Vijay ~nd whenever 

06/2025 147/148/ 
07.09.22 

pn ~ataria, Satish Chillar, possible date 

Crimin 149/427 Sitting ) 
behalf ~t. Yogesh, HC Indu of one week 

STATE al IPC&3 MP (Date on 
[of all iBala and 51 Kuldeep is given, Case has been received I 

VS. State PDPP 
4 (One which 29.04.23 - [O's/ 31 - - - - - - - - 31.12.2025 ~ingh taken on record ubject to vay of transfer in Februa 

V1KAS Case) Act&3 
accused case is 

~crutin from police file. [0 is availability of 2025. 
rANWAR Pandemi 

) received 
IY of 

~rected to supply the Counsels. 
&ORS. 

cAct. 
/ 

~ocum ~CTV footage dt. Further, 
Institute ~4.12.2020 to all the whenever 

FIR NO. ents 
d in this ~ccused persons. Put matter is 

298/2020 court :: for listed for 
PS.DBG 27.02.25 compliance/arguments evidence, 
ROAD [on charge on lIitnesses that 

~6.08.2025 may be 
On 26.08.2025 matter examined on 
transferred to the the the same date 
~o Ms. Neha Mittal are identified 
ILd. ACJM-03 RADC, in advance 
~de office order no. and they are 
cases summoned 
~ansfer.CBIlRADC/ accordingly. 
~az.!2025/79B9-
~010m dated 
tl3.0B.2025 

i. 

( 
lie 

Page No. 14/23 



Matter was fixed on Short dates 
p4.08.25 for given and no 
~onsideration on Police unnecessary 
eport as well as ~djournments 
~rgument on point of ~re being 
rotice of accusation. 10 ~iven. 
Ihas supplied coloured Further all 

CNRNo. photographs which are efforts are 

DLCT12- (Origina [part of supplementary made to 
000135- I Date of ~harge sheet to the ~spose of 
2025 & Institutio ~ccused. Argument on case 

CR Cases n= [behalf of accused No. 2 ~xpeditiously 
1112025 06.01.20 Iheard. Counsel of ~nd whenever 

24) ~ccused No.2 placed possible date 
STATE Crimin (Date on Misc. ~ome relevant pf one week 

VS. al 
2881 

f ormer which 
Argum 'udgements on record. 's given, Case has been received I 

AABID State 
304N 2 

MP case is 
29.04.24 - ents/CI 10 - - - - - - - - 31.12.2025 rhe State to make oral ~ubject to 'lay of transfer in M 

AND Case) 
341PC 

received arificat arguments to counter availability of 2025. 
ANR. 1 ion A-2. Matter be fixed Counsels. 

FIR NO. 
Institute or further arguments further, 

41112020 d in this Dn 25.08.25 for whenever 

PS. court = arguments on point of matter is 

VASANT 03.05.20 putting of accusation listed for 

KUNJ 25) Dn behalf of A 1 and for eVidence, 

SOUTH 
further arguments. witnesses that 
On 2508.2025 matter may be 
transferred to the c/o examined on 
Ms. Neha Mittal ld. the same date 
I\CJM-03 RADC vide ~re identified 
order no. cases in advance 
transfer/CBI!RAri C/ and they are 
Paz.l2025/7989- ~ummoned 
~0101D dt. 23.08.2025 accordingly. 

\ 
);;-:''' tdn ..:.1 f • 
·· ' :'~~:r:;~ ''4tl"1il .1S R . 

~'!"~·~vm!r·t lS:"~l-COliirs . 'I~"'*'!" 

(' 
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CNRNo. 
DLCT12-
000150-
2025& 

CTCases 
13/2025 

LIPlKA 
MITRA 

VS. 
-lIRMALA 
5ITHARA 

MAN 

Crimin 
al 

CampI 
aint 

Case) 

223 of 
BNSS 
and u/s 
356 (1) 

and 
356(2) 
BNS 

ISitting 119.05.25 
1 MP 

Further 
'argume 
I nts on I 2 I - I _ I -
applica 

tion. 

Page No. 16/23 ( 

~
atter was fixed for 

further arguments on S~ort dates 
2.08.2025. gIVen and no 

Ld. counsel moved an unnecessary 
pplication for adjournments 
djoumment same is are being 
at opposed by given. 
pposite side hence Further all 
lowed. Proposed fforts are 

to 
of 

ccused side accepted ~ade 
e notice of spose 

pplication seeking ase 
,'laiver of cost and is at expeditiously 

ltiberty to file reply d whenever 
iMatter be fixed fa; possible date 

onsideration on . f one week 
30.11.2025 mis~ellaneous s. given, ~resh case has be 

pphcation/arguments ub~ect.. to received by way 
n two other avru.labllity of assignment in May 2025 
pplications on Counsels. . 
0.08.2025. Further, 
n 30.08.2025 henever 

pplication for waiver ~atter 
f cost filed on behalf listed 

is 
for 

f complainant. Matter evidence, 
djoumed for itnesses that 

:10.09.2025 for may be 

~
guments on amined on 

pplication for waiver the same date 
f cost and application . re identified 
eeking direction of ill advance 
,'lithdrawal of and they are 

Ivakalatnama of Sh ummoned 
~omnath Bharti. . ccordingly. 

AtfdltiQlial Chi . 

~~~,~~ 
Ro~ A~~~e listric! Co!ru,lffw Delhi 



-

CNRNo. 
DLCTI2-
000178-
2025 & 

CRCases Put up 
14f2025 for 

consid Crimin 2211 
STATE 

al 223(A)/ 1F0rmer eration 
Vs (State 132/285 

01 
MLA 

27.06.25 - - on 07 - - - - - - -
ALKA Case) ofBNS point 

LAMBA of 
cogniz 

FffiNo. ance 
80/24,PS 
PARLIA 
MENT 

STREET 

Page No. 17/23 

- --

( 

Matter was fixed on 
04.08.25. Clarification 
ought from 10. Some 

more time requested by 
10 to comply with the 
hortcoming 
lighlighted in the 
previous order. Time 
~ranted put up for 
ompl iance/considerati 

pn on 20.08.25. 
Short dates pn 20.08.2025 
given and no 

upplementary charge 
junnecessary 

heel filed. Accused 
ummoned. Order on ~djoumments 

ognizance passed. 10 Jare being 
given. 

Iwas directed to be 
Further all 

present in court on next 
efforts are ate of hearing. Put up 
made to or appearance of 
rnspose of accused/court 
case 

ail/supply of 
~xpeditiously. documents/further 

proceedings on 
01.09.2025 
Vide order no. Cases 
ransfer/CBI/RADC/ 

p az./202517989-
8010/D dt. 23.08.2025 
ase has been 

transferred to the c/o 
~h. Vaibhav 
~haurasiya Ld. 
ACJM-04 RADC on 
~5.08.2025. 

Addilional C' J ici.11 r,lagistrale.81 

'IT3<l~~- : .f ".1t~! . . , 

Fresh case has be, 
received by way 
~ssignment on 27.06.202~ 

--

~tlS! A~nu~ ~istri t COUfiS, ~\V Delhi 



CNRNo. 
DLCT12-
000207-
2025& 

CRCases 
15/2025 

STATE 223(A)1 
Vs 

CriIllin 
3(5) of 

al Sitting Put up WANAT 
(State 

BNS& 07 
MLA 

11.07.25 - -
for 

08 - - - -
ULLAH 126 R.P. 

KHAN@ 
Case) 

Act 
ORS. 

FIR No. 
95/25 

PS 
JAMIA 
NAGAR 

\ 

- - - - --

Page No. 18/23 
( 

Matter was fixed for 
onsideration on 

06.0B.25 
Police reportlchallan is 
acking in 
nvestigation. Detailed 
further investigation is 
equired qua the issues 
~ighlighted by this 

ourt and by ld. APP 
for State. Worthy DCP 
o nIark further 

Short dates 
nvestigation to any 

given and no 
pfficer senior to the 
ank of 

unnecessary 

rOnIplainantiInspector ~djoumnIents 

pr of sanIe rank frOnI 
are being 

~fferent Police station 
given. 

Fresh case has be· 
Further all 

than JanIia Nagar. 
efforts are 

eceived by way 
~opy of Order sent to 

nIade to 
assignnIent in July 2025. 

~HO PS JanIia nagar 
for necessary 

dispose of 

mfornIation and 
ase 

onIpliance. Put up for 
expeditiously. 

onIpliance report, if 
~ny/consideration on 
~7.0B.2025 
pn 27.0B.2025 report 
filed by SHO PS JanIia 
!Nagar stating that 

onIpliance report 
ould not be filed due 
o strike of advocates. 

IFresh notice issued to 
IocP South East. Put up 
for 10.09.2025. 

3lf'1i1Qr1 ~ . "'.;: 't. ~sc;;rfr -01 

Addition 1 C' Jij icial Magislralj!.Bl 
" ..,If.;.....1 

lf3?~ ~M1;; , '''~I'l .1s I~,."T 
Rou~ A~nue Bjst~ I Collii);, /.~w Doilli 

--



CNRNy. 
DLCT12-
0000258-
2021 & Short dates 

given and no CCCas"fs 

unnecessary No. 
Stayed by 

~atter received by 
adjournments 

~atter received by way 
05/2021 

Hob'ble High 
lWay of transfer 

are being 
~ansfer in the month Crimin 

Cowt of Delhi Yes 
Subject to lVide order no. Cases 

given. 
!August 

DELHI 
al 499,500 Further 

vide CRL. vide order 
vacation of Ittansfer/CBIIRAD C/ 

!Further all 
Stayed by Hon'ble Hi: 

JAL Sitting 
18.03.21 06.04.21 18.11.21 Procee 09 - 04 - - - -

M.C. dated efforts are 
Cowt of Delhi vide CR 

(Comp IPC r/w 04 

Stay Gaz.l2025/7989-
BOARD MLA 

dings 
3185/2021 & 08.12.2021 made to 

IM.C. 3185/2021 & CR 

Iaint 34IPC 

~0101D dt. 23.08.2025 
AND 

Case} 
CRL.M.A. 

INDOH- 09.09.2025 
dispose of 1M. A. 19657/2021 

ANR. 

19657/2021 case Vs 

expeditiously. ADESH 
GUPTA 

PS 
DBG 

. 
ROAD 

mM'~:t: 1"~-Ol .. 
Atl~!t~ Ch~f icial Magislfale-31 

~~f.;;;rr 'I;fM'I.iiM . , , 
fWu~ AIMUe &isUiul CDUTlli, i/!ie.wiDel.11 

\ 

Page No. 19/23 
(' 



CNRNo. 
DLCni-

00057-
2021& 

Short dates 
given and no 

CRC&ses 
No. 

37/2022 Crimin 

unnecessary 

al 

Stayed by 
~atter received by 

adjournments 

CBI (Comp 01 
1F0nner 

28.02.20 
Further Hob'ble High Yes 

Iway of transfer 
are being \Matter received by way 

Vs laint 
MLA 09.06.22 - Procee 17 08 

Court of Delhi vide order 
Subject to lVide order no. Cases 

given. itransfer in the month 

- - - -
dings 

- vacation of 
!Further all iAugust 

ARVIND Case) 

vide CRL. dated 
ransfer/CBIlRADCI 

KHANN 

M.C. 08.12.2021 
Stay iGaz.l202517989-

lefforts are Istayed by Hob 'ble Hi-

A 

6614/2022 
~010/D dt. 23.08.2025 

made to Icourt of Delhi vide CR 

!NnOH- 24.11.2025 
~spose of 1M.e. 6614/2022 
!rase 
expeditiously. 

PS 
CBI 

ACU-I 

*nfn:m 

Page No. 20/23 
( 



CNR"N9' 
DLCTI2-
000217-

~hort 

2019& 

dates 

CTCases 

'~iven and no 

No. 

~ecessary 

16/2019 
Stayed by lMatter received by 

fldjoumments 

(Com 499/504 
Former 

Further 
Hob 'ble [way of transfer 

are being lMatter received by way 

RAJIV plaint 1/500/34 04 21.01.19 02.02.19 
Supreme Court Subject to !vide order no. Cases 

given. transfer in the Month 

MLA 
- Procee 08 - 03 - - of India In the 

Yes Purther all ~ugust 

BABBAR Case) IPC 
- - vacation of ltransfer/CBIlRADC/ 

Vs 
dings matter bearing Stay. Gaz.l202517989-

!efforts are stayed by Hob't 

ARVIND 
SLPNO ~010/D dt. 23.08.2025 

made to Supreme Court of India t 

KEJRIW 
13279/2024 iNDOH- 04.09.2025 

~spose of urther orders. 

ALAND 

rase 
!expeditiously. 

ORS. 

\ 

Page No. 21123 
( 



CNRN~. 
DLCT12-
000215-
2019& 

CT Cases 
No. 

15/2019 

VIKAS 
SANKRI 
TYAYAN 
@VIKS 
PANDEY 

Vs 
ARVIND 
KEJRIW 

AL 

(Com I I r . ormer 
plarnt 500IPC 01 CM 105.03.19101.05.19 
Case) 

IFurther 
Procee 102 
dings 

08 

Stayed by 
Hob'ble 

Supreme Court 
of India till 

further orders 

Page No. 22/23 

Yes 

:Short dat 
Subject to . es 

vacation of gIven and no 
interim n~ecessary 
order in aUer received by dJournme?ts 

SLP (CRL) ~y of transfer :e bemg atter received by way 
No. Ide order no. Cases gIven. ansfer in the month 

2413/2024 ransfer/CBIlRADC/ Further all ugust 
pending Gaz'/2025/7989- efforts are Stayed by Hob't 

before the 0101D dt. 23.08.2025 ~ade to Supreme Court of India 
Hon'ble OH- 18.09.2025 dispose of further orders. 

ase 
Supreme . . Court. expeditiOusly. 



CNRN~. 
DLCT12-
000252-
2025& 

CTCases 
No. 

18/2025 

smv (Com 
KUMAR 175 (3) Consid 
SAXENA 

plaint 
BNSS 

01 - 28.08.25 - - eration - -
Vs 

Case) 

STATE 
OFNCT 

OF 
DELID 

PS 
I.P. 

ESTATE 

Submitted Please 

-- - - - - - -

Page No. 23/23 

!Matter received by way 
pf assignment on 
~8.08.2025 
part arguments heard, 

lMatter received by way omplainant seeks to -
Ime amended memo of jassignment on 28.08.202: 
parties. Put up for 
~ompliance/further 
~onsideration 

P4/0S/2025 
on 

Prepared by:- (JAJ Ahlmad) 
in the court of Sh. Paras Dalal 

Ld. ACJM-OlIRADC, ND 

~ 1P3!! _ GUSIfifciirfr -01 
..:. 

kldltiolW Chiet .ltldicial Maglstrate·81 

'l'mmf~ft1F,mllFW,;t ~ • , c 

R~uge Avenue bistMcl Courts, 'lew Delhi 



, 

To, 

The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI), 
Rouse Avenue District Courts, . 
New Delhi. 

Sub.: Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly 
(MLAs). 

Ref.: No. MP/MLAs1RACC/Gaz.l2024/298D-307D dated 12.01.2024. 

Respected Ma'am, 

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of 

August, 2025. 

( 

Yours faithfully, 

(N HA TTAL) 
CJ 03/RADC, 

3ffil~~ , ~ ililii.Qijg~9li.~:B:§ 
~ 

Additional Chief Judicial Magistrate·OJ 

~~~ fm;T :m~. ~fuR:iT . 
W&"~"""lt!i'.~~ Clltlil:t Cl.l\ltts.. Maw DdIli 



MONTHLY PROGRESS REPORT OF COURT DEALING·WITH CASES AGAINST MPs AND MLAs 
REPORT FOR THE MONTH OF JULY, 2025 

1. Name of Presiding Officer: MS. NEHA MITTAL 
2. Designation: ACJM-03, RADC, NEW DELHI 
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session) 
4. Total number of cases pending on the first day of the month: - 20 
5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : Nil 
(Judgment pronounced in the case of State Vs. Swati Maliwal on dated 13.08.2025. However, the matter is pending for furnishing Bail Bonds u/s 437A Cr.P.C.) 
6. Number of cases pending on the last day of the month: - 20 

Sr. CNRNo. Natur Penal No. Wheth Date of Date of Date of Present Details of State Details of Date since Whether Wh Expect Short summary of Action 

No and Case e- statutes of er Institutio taking framing Stage Prosecution ment defence when there is eth ed the work done in the Plan 

Title wheth involve acc accuse n cogniza of witnesses of witnesses matter has any stay er date of said case (s) during formulat 

er d use dis nce charge accus been posted of any dispos the month ed and 

d sitting 
Wit Wit Wit Defenc Defe 

proceedin inte alof the steps state ed- for final ness nes ness e nce 
rim taken for case, or wheth arguments gs case. 

former 
es ses es witnes Witll 

ordered expeditio compl er ord 

MPI 
cite dro exa ses esses 

I aint recor by ers us 
d ppe mine cited exa disposal case MLA d d ded mine 

superior are 

or or not court, if exis of the 

c10sur ? 
d 

yes give ling said case 

e details in (s) 

report the 
mat 
ters 

1. CRNO State 323/354 18 Sitting 29.09.14 16.07.16 17.07.18 Defene 45 13 32 Yes 30 19 No No No By On 12.08.2025 Short 

Case 1354C/l MLA e Septem dates will 

Specific 
reasons, 

if any 
causing 
delay in 
disposal 

of the 
said case 

(s) 

30 
witnesse 

17/2019D 
LCT-12- FIR 53A114 evidenc ber, No DW was present. be given s have 

000141- NO 7/149/4 2025 Accordingly, matter and no been 
e 

2019 761201 52/1861 was adjourned for DE unnecess cited as 

4 353/356 for 18.08.2025. ary defence 

/143/15 adjoumm witness 

'-------, . _ -'-

,;~~ . 
\ 

3l1rl ~ ('olqt r!T'r.I\lfr.,\jj 
.- .. . . 

AddlllOnal Chlql Judicial Maglstrate·03 

~~~~,~~ 
Rouse AVil1ue District Courts, New Delhi 



STATE 2/506/5 
Vs 09/4271 

SOMNA 3411342 
TH 134IPC 

BHARTI 
&ORS 

2. CRNO State 186/353 6 Fonner 08.04.16 30.08.17 - Charge 20 - - - - - -
4/2024 Case 1332/14 MP 

DLCT- FIR 71149/3 
12- NO 4IPC 

000085- 57/201 

2024 3 

STATE 
VS 

RITABR 
ATA 

BANER] 
EE& 
ORS 

On 18.08.2025 
DW 20 Rupashree 

Nanda examined, 
cross examined and 
discharged. 
Witnesses were 
summoned for DE on 
03.09.2025. 

No No Within On 01108/2025 
one 

year, if It was submitted by 

the Ld. Counsel for 

parties accused no 1 that the 

fail to quashing petition has 

get the been filed before the 
Hon 'ble High Court 

FIR 
of Delhi and the 

quashe NDOH is 04.11.2025. 
din Accordingly matter 

pursua was adjourned for 
nceof 10.11.2025. 
their 
settle 
ment. 

a1fufia;1 1\\ / GUSd'J1liIit-Ol 
AdditionaCC~\ Magistrate·03 

rmI~~~'~~ 
RtIuse AvaI1Ul1 District Courts, NeVI DeUtl 

ent shall out of 
be which 18 
granted. witnesse 
Further s have 
all efforts been 
are made examine 
to dispose d. 
of case 
expeditio 
usly. 

No There is 
adjournm possibilit 
entshall y of the 

be present 
granted in matter 

the being 
aforesaid quashed 

cases as the 
unless parties 
under have 

compellin settled 
g the case. 

circumsta 
nces. The 

court 
shall fix 

short 
dates in 

the matter 
not more 

than a 
week. 
The 

witness 
having 
similar 
roles 

during 
investigat 



ion be 
called on 
the same 
day for · 

examinati 
onin 

order to 
expedite 
the trial. . As far as 
possible, 

and 
appJicabl 

e use 
Section 

294 
Cr. PC for 
admissio 

n of 
document 

s. 

3. CTNO Compl 500lPC I Former 05.03.19 01.05 .19 - Notice 2 - -- - - - -- The Yes Subject On 23.08.2025 Short The 

15/2019 aint CM U/S Hon'ble to The case has been dates will Hon'ble 

DLCT- Case 251 Supreme vacatio transfered to the be given Suprem 

12- CrPC Court has n of Court of Sh. Paras and no e Court 

000215- directed interim Dalal, ACJM-OI vide unnecess has 

2019 this Court 
order order no. Cases ary directed 

to not 
in SLP Transfer/CBl/RADCI adjoumm 

this 
(Crl) GAZJ2025n989- entshalI 

VIKAS proceed No. 80 !OlD dated be 
Court to 

SANKRI with trial 2413/2 23.08.2025 of the granted. not 
TYAYA till 024 office of Ld. Principal Further proceed 

N@ further pendin District & Sessions aJl efforts with the 
VIKAS orders. Judge-cum-Special are made trial till 

PANDEY 
g 
before Judge (PC Act) to dispose further 

Vs 
the (CBI), RADC, New of case orders. 

ARVIND Hon'bl Delhi expeditio 
KEJRIW 

AL 
e usly. 

Supre / 

\ 

~~~~3 
\ ( Additional Chief Judicial Maglstrate·03 

~~fMIr~, ~fu;;ffi 
Ro1JS~ AVQl1~ DIstrict Courts, New Deihl 



me 
COUl1. 

4. CTNO Compl 500lPC I Former 04.03.23 04.03.23 - Argum 2 - 4 - - - - Directions Yes -- The matter was not Short Directio 

03/2023 aint CM ents on have been listed in August. dates will ns have 

DLCT- Case framing passed by Vide order dated be given been 

12- of the 26.03.2025 passed by and no passed 

000039- Notice Hon'ble Hon'ble High Court unnecess by the 

2023 and High 
of Delhi, interim ary Hon'ble 

argume 
Court of 

order of stay has been adjournm 
High 

nts on continued till next entshall 
GAJEND 

applicat Delhi to date of hearing i.e. be 
Court of 

ER 
ion U/S this Court 06.10.2025 in the granted. Delhi to 

SINGH 
91 to High Court of Delhi. Further this 

SEKHA 
CrPC adjourn Accordingly matter all efforts Court to 

WATVS the matter was adjourned for are made adjourn 
ASHOK 

to a date further proceedings to to dispose the 
GEHLOT 

later than 17.10.2025. of case matter 

the date expeditio to a date 

fixed by usly .. later 

the than the 

Hon'ble date 

High fixed by 

Court of the 

Delhi in Hon'ble 

CrIM.A High 

No Court of 

35172/202 Delhi in 

3 &Crl CrIM.A 

M.C.No No 

9402/2023 35172/20 

23& 
Crl 

1'1 / M.C.No 

~. - ~ -_,,.... -_ ~ .-:-:·r .:, ' -t j! ' ~ '-, . 1 '\ 
. ' ' .. ' , ... 

\ ( 



5. CRNO State 1431147 30 Fonner 21.07.22 19.10.22 -- Argum 41 - -- - - - -
12/2022 Case 1149118 MP ents on 
DLCT· FIR 6/188/3 Charge 

12· NO 32/353 lfurther 

000073· 200122 IPC& proceed 

2022 3PDPP 
ACT 

ings 

STATE 
VsVASU 
RUKHA 
R&ORS 

6. CTNO Compl 499/500 3 Sitting 07.08.18 13.09.18 18.11.20 Miscell 3 - 3 - - - -
17/2019 aint /35IPC MLA aneous 
DLCT· Case Appear 

12· ance 

000221· 
2019 

IMRAN 
HUSSAI 

NVS 
VIJENDE 

R 
GUPTA 

Yes, Yes Subject On 02.08.2025 
Proceedin to The present matter 
gs Stayed order has been stayed by 

by of the Hon 'ble High 

Hon'ble Hon'bl Court of Delhi and 

High eHigh next date of hearing 

Court in 
Court therein is 10.09.2025. 
of Matter stands 

CrIM.A Delhi adjourned for 
No where 20.09.2025 . 
11549/202 the 
3& matter 
CrlM.C. is 
No listed 
3077/2023 for 

03.04.2 
024. 

Yes, Yes Subject On 18.08.2025 
Proceedin to the 

gs Stayed outcom As the present matter 
by e of has been stayed by 

Hon'ble Crl Hon'ble High Court 

High MC and NDOH is 

Court in 
NO 02.12.2025 before the 
833/20 Hon'ble High CrlMC 21 Court of Delhi, matter 

No pendin has been adjourned to 
833/2021 ginthe 11.12.2025. 

Hon'bl 

eHil 
Cou 

~ 

~~;mWroit.OJ 
Additional Chief Judicial Magistrate·03 
~ i&-<i f;ffi;rr -;;mm;r:r. ~ kf'l"11 

Rouse AVGl1~ District Courts, New Delhi 

9402/202 
3 

Short 
dates will Proceedi 
be given ngs 
and no Stayed 
unnecess by 
ary Hon'ble 
adjournm 

High 
entshall 
be Court in 

granted. CrlM.A 

Further No 

all efforts 11549/20 

are made 23& 
to dispose Crl 
of case M.C.No 
expeditio 3077/202 
usly. 3 

Short Proceedi 
dates will ngs 
be given Stayed 
and no by 
unnecess Hon'ble 
ary High 
adjournm 

Court in 
entshall 

CrlMC be 
granted. No 

Further 833/2021 

all efforts 
are made 
to dispose 



&ORS of of case 
Delhi. expeditio 

usly. 

7. CTNO Compl 4991500 3 Former 29.05.17 03.06.17 03.07.19 MisceII 3 - 3 Yes 5 5 22.12.20 Yes, Yes Subject The matter was not Short Proceedi 

13/2019 aint 1501/50 MLA aneous Proceedin to listed in August. As dates will ngs 

DLCT- Case 2134 Appear gs Stayed outcom the present matter has be given Stayed 

12- IPC ance by eof been stayed by and no by 

000211- Hon'ble Crl Hon'ble High Court unnecess Hon'ble 

2019 High MCNo andNDOHis ary High 

Court in 
1746/2 15.09.2025 before the adjoumm Court in 
023 Hon'ble High entshall 

SATYEN CrIM.C. pendin Court of Delhi, it was be 
CrI 

DAR No g in the not listed in August granted. M.C.No 
JAINVs 1746/2021 Hon'bI 2025. Further 1746/202 
MANnN eHigh Matter is listed for all efforts 1 

DER Court 20.09.2025. are made 
SINGH of to dispose 

SIRSA& Delhi. of case 
ORS expeditio 

usly. 
-

8. CTNO Compl 403/406 7 Sitting 14.02.13 12.07.13 - PE 2 -- -- - - - - Yes, Yes Subject On 02.08.2025 Short Stayed 

18/2019 aint 1420112 MP Proceedin to the dates will by 

DLCT- Case ObIPC gs Stayed outcom The present matter be given Hon'ble 

12- by eof has been stayed by and no High 

000225- Hon'ble Crl the Hon'ble Delhi unnecess Court in 

2019 High 
MC High Court and ary CrlMC 

Court in 
No. NDOH therein is adjoumm 

No 
578/20 08.10.2025. entshall 

DR CrlMC 578/2021 
21 Matter stands be 

SUBRA No pendin adjoumed for granted. 
MANIA 578/2021 gin 18.10.2025 Further 

M Hon'bl all efforts 
SWAMY 

eHigh are made 
Vs Court to dispose 

SONIA of of case 
GANDHI 

'"' II _ ._-

11'JIl;~~-Ol " 
I 

\ <' 
31iO~" 
Additional Chiei Judicial tAlgiSlrate·Ol 

TIT-!I~f.;AT~ . ~~ 
Rouse AvG'ilUC Dlstricl CO\lrlS. tlew Oelhl 



& Ors Delhi. expeditio 
usly. 

9. CRNO State 1861353 13 Sitting 13.08.18 18.09.18 - Charge 71 - - - - - - InW.P. Yes Subject The matter was not Short InW.P. 

2/2019 Case /332/34 MLA (Crl) No to the listed in August. dates will (Crl) No 

DLCT- FIR 2/323/5 (Order 3559/2018 order Interim stay order has be given 3559/201 

12- NO 04/506 on , Hon'ble of been continued and and no 8, 
000017- 54/201 (ii)1I20 charge High Hon'bl NDOH is 16.09.2025 unnecess Hon'ble 

2019 8 BII09/l already 
Court has 

eHigh before Hon 'ble High ary High 
141149/ passed) 

directed 
Court, Court of Delhi. adjournm 

Court 
STATE 

34/36 where Accordingly, the entshall 
has 

!PC that the the matter is adjourned be 
Vs Trial directed matter for 26.09.2025. granted. 

AMANA Court wiII is Further that the 
TULLAH refrain listed al\ efforts Trial 
KHAN & 

from for are made Court 
ORS 

Proceedin 22.05.2 to dispose will 
g further, 024. of case refrain 

after expeditio from 

passing usly. Proceedi 

Order on ng 

Charge. further, 

Next date after 

of hearing passing 

before Order 

Hon'ble on 

High Charge. 

Court of 
Delhi is 
11.03.202 

5 

\ 

\ 



10. CT- Compl 499/500 I Sitting 03.11.18 21.01.19 - Argum 7 - -- - - - --
23/2019 aint IPC MP ents on 
DLCT- Case Notice 

12- U/S 

000249- 251 

2019 . CrPC 

RAllY 
BABBAR 

Ys 
SHASHI 
THARO 

OR 

II. CT NO Compl 499/500 I Sitting 15.03.19 15.03.19 -- Framin I -- I -- --- --- ---
10/2019 aint IPC MP gof 

DLCT- Case Notice 

12- U/S 

000193- 251 

2019 CrPC 

SIDDHA 
RTHA 
SINGH 

Vs 
PINAK! 

MISHRA 

\ ( 

. Yes, Yes Subject On 28.08.2025 

Proceedin to the Present matter has 

gs Stayed outcom been stayed by the 

by the e of by Hon'ble Supreme 

Hon'ble the Court. The tentative 

Supreme 
Hon'bl date of hearing before 
e the Hon'ble Supreme 

Court in 
Supre Court of India is 

the matter 
me 15.09.2025. 

bearing Court Maller is adjourned 
SLP in the for 19.09.2025. 
no.123601 matter 
2024 bearing 

SLP 
no.123 
60/202 
4 

Yes, Yes Subject The matter was not 

Proceedin to the listed in August 2025 . 

gsStayed outcom Matter has been 

by e of stayed by the Hon'be 

Hon'bIe Crl High Court of Delhi 

High 
MC vide order dated 
No. 14.05.2025 and 

Court in 2595/2 NDOH before the 
CrlMC 019 Hon 'ble High Court 
No pendin is 08.09.2025, 
2595/2019 gin accordingly matter is 

Hon'bl adjourned for 
e High 15.09.2025, awaiting 
Court for further orders of 
of the Hon'ble High 
Delhi. Court of Delhi. 

3lfoIi'l;~~'D3 
Additional Chief Judicizl r~agistrate·\}3 
~ ~fm:lT~, ~f.!ffit 

Rolftie AvenUe! District Courts, New Deihl 

Short Stayed 
dates will by 
be given Hon'ble 
and no Suprem 
unnecess e Court 
ary 
adjournm 
entshall 
be 
granted. 
Further 
all efforts 
are made 
to dispose 
of case 
expeditio 
usly. 

Short Stayed 
dates will by 
be given Hon'ble 
and no High 
unnecess Court in 
ary CrlMC 
adjournm 
entshall 

No 

be 
2595/201 

granted. 9 

Further 
all efforts 
are made 
to dispose 
of case 
expeditio 
usly. 



12. CTNO Compl 499/504 4 Fonner 21.01.19 05.02.19 - Argul? 8 - 3 - - - -- Yes, - Subject On 11.08.2025 Short Stayed 
16/2019 aint 1/500/3 MLA ents on Proceedin to the dates will by the 
DLCT- Case 4IPC Notice gsStayed outcom Matter has been be given Hon'ble 

12- U/S by the eof stayed by the Hon'ble and no Suprem 
000217- 251 Hon'ble SLP Supreme Court of UIUlecess e Court 

2019 CrPC 
Supreme no.132 India. ary in the 
Court in 

79/202 The tentative date of adjoumm 
matter 

4 hearing before entshall RAJIV the matter pendin Hon'ble Supreme be bearing 
BABBAR bearing gin Court of India is granted. SLP 

Vs SLP Hon'bl 18.08.2025. Further no. 13279 
ARVIND no.13279/ e Accordingly, matter all efforts 12024dt 
KEJRIW 2024 Supre was adjourned for are made 05-10-
ALAND 

me 04.09.2025 for to dispose 2024 
DRS 

Court. awaiting further of case 
India. orders of the Hon'ble expeditio 

Supreme Court of usly. 

India. 

On 23.08.2025 

The case has been 
transfered to the court 
of Sh. Paras Dalal, 
ACJM-OI vide order 
no. Cases 
Transfer/CBIlRADCI 
GA'ZJ2025n989-
80 !OlD dated 
23.08.2025 of the 
office ofLd. Principal 
District & Sessions 
Judge-cum-Special 
Judge (PC Act) 
(CBI), RADC, New 
Delhi 

\ 

\ 



13. CTNO Compl 499/500 1 Sitting 17.12.18 15.01.19 - Framin I - -- - - - --
1112019 aint IPC MP g of 

DLCT- Case Notice 

12· UlS 

000195- 251 

2019 CrPC 

SIDDHA 
RTHA 
SINGH 

Vs 
PINAKI 

MISHRA 

14. CTNO Compl 499/500 2 Former 06.06.19 06.06.19 01.08.19 CE 6 - _. - - - --
44/2019D aint IPC CM 

LCT·12· Case 

001167· 
2019 

VIJENDE 
R 

GUPTA 
Vs 

ARVIND 
KEJRIW 
ALAND 

ANR 

~ -. 

Yes, Yes Subject Matter was not listed 
Procecdin to the in August 2025. 

gs Stayed outcom Matter has been 

by e of stayed by the 

Hontblc Crl Hon 'ble High Court 

High MC of Delhi vide order 

Court in 
No. dated 14.05.2025 and 
2617/2 NOOH before the 

CrlMC 019 & Hon 'ble High Court 
No MA is 08.09.2025, 
2617/2019 No accordingly matter is 
&MANo 104701 adjourned for 
10470/201 2019 15.09.2025, awaiting 
9 pendin for further order of 

gin Hon'ble High Court 
Hon'bl of Delhi. 
eHigh 
Court 
of 
Delhi. 

Yest Yes Subject On 29.08.2025 
Procecdin to the 

gs Staycd outcom IA 01/2025 had been 

by e of filed on behalf of 

Hontble Crl seeking clarification 

High MC of order dated 

Court in 
No. 06.06.2025. Time 
6508/2 was sought on behalf 

CrlMC 019 is of complainant to file 
No pendin reply the present 
6508/2019 gin application. Put up on 

Hon'bl 30.08.2025 for reply 
eHigh and arguments. 
Court 
of On 30.08.2025 
Delhi. 

Arguments on the 
application were 
heard. Matter was 

3 ,,"~F.iIfr~3 
Additiona Chief Judicial Magislrale.03 

~~fm:rF(W.TIW.l. 'It f?i;r;ft 
ROllSe AV6I1tte District Courts, NeVI Delhi 

Short Stayed 
dates will by 
be given Honthle 
and no High 
unnecess Court in 
ary CrlMC 
adjoumm 

No 
ent shall 

26171201 be 
gmnted. 9&MA 

Further No 

al1 efforts 10470/20 

are made 19 
to dispose 
of case 
expeditio 
usly. 

Short Stayed 
dates will by 
be given Honthlc 
and no High 
unnecess Court in 
ary CrlMC 
adjoumm 

No 
entshall 

6508/201 be 
gmnted. 9 

Further 
al1 efforts 
are made 
to dispose 
of case 
expeditio 
usly. 



listed for orders on 
01.09.2025. 

15. CTNO Compl 499/ I former 13.12.21 15.12.21 -- Mise.! 6 - 5 - - - - The Yes Subject The malter was not Short There is 
25/2021 aint 500/ MP Appear petition to the listed in August 2025. dates will no stay 
DLCT- Case 504 IPC anee regarding outcom Matter has been he given on the 

12- quashing e of stayed by the Hon'ble and no proceedi 
000089- (Order of Crl High Court of Delhi unneeess ngs 

2021 on summoni MC &NDOHis ary before 
Summ ng order 

No. 26.11.2025. adjoumm 
this 

AAM oning 3467/2 Malter was adjourned entshall 
passed by 022 for further be court, 

AADMI passed this court pend in proceedings on granted. however 
PARTY on is pending gin 05.12.2025 for Further , 

VS 29.06.2 before the Hon'hl awaiting further all efforts exempti 
VlJENDE 022) Hon'ble eHigh orders of Hon'ble are made on from 

R 
High Court High Court of Delhi. to dispose appeara 

GUPTA 
Court and of of case nce has 
as per the Delhi. expeditio been 
order usly. granted 

dated to the 
05.09.202 accused 
2 of through 
Hon'ble duly 
Delhi authoriz 
High ed 
Court, the counsel. 
Hon'ble Stayed 
Delhi by 
High Hon'ble 

Court has High 
adjourned Court of 
the matter Delhi in 

for CrlMC 

\ W . -

( A ' l ,~;! '; " ;lrl ! ~' ~jll:l J ~ ; ..: ' .,.~ L . ' .~ J~"~T1~~t .r;: 

. '? ~;t . ~ ; .i-.f ~~ .~. ~: f.:r;:- ~I 
~r~~.Q"~~ c·· .... ~ ': : (.)1 . ' : - , t!r\ _ f',' :h j 



08.02.202 No 

4 and the 3467/202 

interim 2. Only 

orders interim 

qua the relief 

appearan that has 

ce of the been 

petitioner granted 

have been to the 

continued accused 

till the is that 

Hon'ble he shall 

High be 

Court of granted 

Delhi for exempti 

04.11.24. on from 
appeari 
ng 
through 
duly 
authoriz 
ed 
counsel. 

16 CRJ16/2 State 210(1) 2 Silting 07.12.24 17.10.23 03.05.20 Prosec 17 - - not - - - - - - On 05.08.2025 Short Sometim 

024 case 1223 MP 25 ution dates will es 

CNR IPC 
Eviden No PW was present. be given adjourn 

NO ce Prosecution witnesses and no ments 

DLCTI have been summoned unnecess have to 

2- for PE on 23.08.2025 ary be 

000371- at 10:30 AM. adjournm granted 
entshall under 

2024 be compelli 
On 23.08.2025 

STATE granted. ng 

Vs 
Both the witnesses 

Further circumst 

YOGE 
were discharged 

all efforts ances 

NDER 
unexamined. The 

are made due to 

CHAN 
adjournment was 

to dispose non 
sought on the ground 



DDLIA that the lawyers were of case avaiIabiIi 
abstaining from work. expeditio ty of the 
Pws CT Sonu and Sh. usly. counsels 
Veer Singh be or the 
summoned through accused 
concerned SHO for persons. 
NDOH. Put up for PE Filing of 
on 09.09.2025 rniscella 

neous 
applicati 
ons 

17 CT Compl 156(3) 3 Former 20.12.19 Misc. - -- - - - - - - - 30-06- On 11.08.2025 Short Sometim 

Casesl8l aint Cr.P.c. CM appear 2026 FSL Report has been dates will es 
Case ance received for filing be given adjourn 

2025 further status report and no ments 

DLCTI on 27.08.2025. unnecess have to 
ary be 

2- On 27.08.2025 adjournm granted 

000071- 10 has received copy entshall under 

2025 of FSL report. be compelli 

Put up for filing of granted. ng 

SHIV further status report Further circumst 

KUMA on 27.09.2025 all efforts ances 

R 
are made due to 

SAXEN 
to dispose non 
of case availabili 

AVs expeditio ty of the 
ARVIN usly. counsels 
D or the 
KEJRI accused 
WAL persons. 

AND Filing of 

DRS. rniscella 
neous 
applicati 
ons 

~t{~Gl 
( . onal~Chiei judicial Magisllate·03 

~fm;n~I~~ 
~ 'I,'~", . C rts New Ocltll 

ROU5t t\vtmue DIstrict au I 



18 CR State 147114 10 Sitting 06.09.14 06.09.14 09.09.19 Final 12 - 9 yes - - 30.07.2025 - No On 18.08.2025 Short Sometim 

Cases/3/ Case 9/188/ MLA Argum Matter was listed for dates will es 

2025 FIR ents final arguments. be given adjourn 

DLCTI NO 427IP However, and no ments 

2- 49/201 C adjournment was unnecess have to 

000070-
3 sought on behalf of my be 

2025 
accused. adjournm granted 
Accordingly, matter ent shall under 

STATE was adjourned for be compelli 
Vs . 

final arguments on granted. ng 
MANJE 04.09.2025. Further circumst 
ET all efforts ances 
SINGH are made due to 

AND to dispose non 

OTHE of case availabili 

RS e"peditio ty of the 
usly. counsels 

or the 
accused 
persons. 
Filing of 
miscella 
neous 
applicati 
ons 

19 CR State 186/35 I Sitting 23.12.14 06.04.17 27.05.20 P.E. 17 - 12 - - - - - - - On 01.08.2025 Short Sometim 

Cases/5/ Case 3/352/ MLA 25 dates will es 

2025 FIR PW-IO & 11 were be given adjourn 

DLCTI NO 427IP examined, cross- and no ments 

2- 123/20 C examined & unnecess have to 

000078-
12 discharged. ary be 

2025 
PW Inspector Jag adjournm granted 
Mohan has entshall under 

STATE summoned for be compeJli 
Vs NDOH. granted. ng 
PRADH Further circumst 
UMAN Put up for PE on all efforts ances 

RAJPU 19.08.2025. are made due to 

T to dispose non 

:',; , .e~(; .: ,',;',<.,',,; 
AO i,.';!"Jlltil ;)ul! i J'.; -': : :,." "-:' J ~; rl : ' ~' (' ( .. . 

T,-:;~: n.t_·.j r.,:;" C7;"1I.T'!. ::-i r7 ~" 
~mrittAv:iJ1\~ Oi.,r-ir:, r. ' 1' · 1· ~ ll" .·.,f1 _.t J 



On 19.08.2025 of case availabili 
PW-12 was examined expeditio ty of the 
in-chief and his cross usly. counsels 
examination has been or the 
deferred. accused 
Inspector Jag Mohan persons. 
was summoned again. Filing of 
Put up for PE on miscella 
30.08.2025. neous 

applicati 

On 30.08.2025 ons 

PW-12 was examined 
& discharged. 
Witnesses mentioned 
at serial no. 2, 12 & 
17 were summoned 
for 11.09.2025. 

20 CR State 74/86 2 Sitting 10.03.17 28.07.17 28.04.20 Acquitt 12 2 10 - - - 26.07.2025 - On 02.08.2025 Short Sometim 
Cases/9/ Case JJB(ca MP(At 25 ed on Final arguments were dates will es 

2025 the 13/0812 addressed by Ld. be given adjourn 
re& time of 025 Counsels appearing and no ments DLCTI 
Protect Compl for accused I and 2 unnecess have to 

2-
ion) ain! and Ld. APP for the be ary 

000108- case State adjournm granted 
Act filed) Matter was listed for entshall under 2025 

Judgment on be compelli 
STATE 13.08.2025. granted. ng 

Vs Further circumst 

SWATI On 13.08.2025 all efforts ances 

MALI Vide separate are made due to 

WAL Judgment pronounced to dispose non 

JAIHIN in the open Court, of case availabili 

D both accused persons expeditio ty of the 

were acquitted under usly. counsels 

Section 74 rlw Rule or the 

86 of Juvenile Justice accused 

Act. Put up for persons. 

,-

~ - , .. 



furnishing of Bail 
Bonds 437 A Cr.P.C. 
on 22.08.2025. 

On 22.08.2025 
The matter stands 
adjourned on the 
request of Ld. 
Counsels. Put up for 
furnishing of Bail 
Bonds 437 A Cr.PC 
on 26.08.2025. 

On 26.08.2025 

As Lawyers were 
abstaining from work, 
matter be listed for 
furnishing of Bail 
Bonds 437 A Cr.P.C 
on 03.09.2025. 

21 CR Crintin 288/30 02 Former (Original 29.04.20 - Miscell 10 - - - - - - - - 31.03.2 On 25.08.2025 Short Case has 
Cases/1 a1 4A/34 MP date of 24 aneous 026 dates will been 
112025 State institutio Argum The case had been be given received 

DLCT1 Case IPC n= ents/CI received by way of and no byway 
06/01120 arificat transfer from the unnecess of 

2- 24) (Date 
ion Court ofLd. ACJM- ary transfer 

000135- on which 01, RADC, New adjoumm in 
2025 case is Delhi in pursuance of entshall August 

received! Order dated be 2025 
STATE Instituted 23.08.2025. granted. 
Vs in tlus Put up for arguments Further 

AABID court on point of charge on all efforts 

&ANR. 25/08/20 04.09.2025. are made 
25) to dispose 

V 
of case 
expeditio 

3i~ im-~ 
t. 1 ".:t~Li" M.gistr .• ·OI 

~~m=<mlrr¥.i,:rt m("';1T 
Rouse Avenlt~ DIstrict Courts, Hew Deihl 



22 CR Crimin 

Cases/O al 

6/2025 State 

DLCT1 Case 

2-

000080-

2025 

STATE 
Vs 
VIKAS 
TANW 
AR& 
ORS. 

prepar~ 

(A~MAD) 

188/26 

9/147/ 

148114 

9/427 

IPC & 

3PDPP 

Act& 

3 

Pande 

mic 

Act. 

04 Sitting (Original 29.04.23 -
MP(On date of 

e institutio 
Accuse n 

d) 7/9/2022. 
(Date on 

which 
case is 

received! 
institute 
in this 
court 

=25.08.2 
025. 

Compli 31 - - - - - - - -
anee 
on 

behalf 
of all 
10's/ 
Seruiti 
nyof 

doeum 
ents. 

31.03.2 
026 

usly. 

On 26.08.2025 Short Case has 
The case had been dates will been 
received by way of be given received 

transfer from the and no byway 
Court of Ld. ACJM- unnecess of 
01, RADC, New ary transfer 
Delhi in pursuance of adjoumm in 
Order dated entshall August 

23.08.2025. be 2025 

Put up for compliance granted. 
for uls 207 Cr.P.C. on Further 

08.09.2025 all efforts 
are made 
to dispose 
of case 
expeditio 
usly. 

3, M .IM.L.A Cases 
~~~~fir?'r.!:!.urt.c1:lR1D1ell\:lDelhi 

"J ~ ;IJSlitltt~~·\,. 

Ad I onal Chiel Judicial Magistratc.Ol 
~~fm;n~.-:r~~ 

RlWSf AvOlUJ Olstricl Courts, New Deihl 



( 

S. 
No. 

I. 

2 . 

o MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs & MLAs 
REPORT FOR THE MONTH OF AUGUST 2025 ~~~~ 04 

d· . I Magistrate.04 
1. Name of Presiding Officer : SH. VAIBHAV CHAURASIA 
2. Designation : ACJM-04 
3. Date since which posted in the Court : 26.10.2024 (Afternoon) 
4. Total number of cases pending on the first day of the month (as on 01.08.2025) 
5. Number of cases pending on the Last day of the month (as on 31.08.2025) 

CNRNo. Nature- Penal No. Whether Date of Present Details of State Details of 
nntl whether state statutcs of accuscd institution stnge prosecution mcnt defence 

Case Title C:1SC, involved nccu is sitting 
Oll ie oftllking Date of witnesses of witnesses complaint sed or congniz:mcc frJming accus 

case of closure former of 
Wit 

cd -
report MPI churgc Wit Wit whet Defen Defe 

MLA nes nes nes her ce nce 
ses ses ses recor wilne wiln 
cite dro exa ded sscs esse 
d ppe min or cited s 

d ed not? cxa 
min 
cd 

DLCTl2- Application Uis 175 of 7 Three 22.08.2024 NA NA Misc. NA NA NA NA NA NA 
000220-2024 for BNSS, 2023 accused appeara 

registra tion of persons nee 
Mise. Crl. No. FIR are Ex-
53/24 MLAs 

nnd one 
Mohammad of the 
lIIas v. State accused 
& Drs. persons is 

a sitting 
MLA 

DLCTl2- CT. CNO. Uls276B 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -- --
001357-2019 53/2019 R/w 278B the nts on wit Recor 

AND 278E accused charge nes ded 
I.T.O. OFTHE IT persons is and ses 
VS. ACT,1961 a sitting awaitin wer 
MIS. AIMS MP. g orders e 
SANYA of exa 
DEVELOPE Hon'ble min 
RS PVT. High ed 
LTD., Court in 
MALOOK of pre· 
NAGAR Delhi. char 
(DIRECTOR) ge 
& ROOP evid 
KISHORE enc 
MADAN - e 

\ 

: 21 cases 
: 20 cases 

Date Whethe Whether Expected 
since r there any d:lte of 
whcn is any interim disposal of 
mattcr stay of orders are case 
has been procee existing in 
posted dings the 
for final ordcrc matters 
argumen d by 
Is superio 

r court, 
if yes 
give 
details 

NA No No Malter stayed 
by Ld. 
Sessions 
Court, RACC. 

-_. Yes Yes Depends upon 
the order of 

Vide Vide latest Hon'ble High 
order order dated COllrtof 
dated 04.12.2024 Delhi 
26.05.2 
022. the 
proceed 
ings 
before 
this 
Coun 
were 
stayed 
by 
Hon'ble 
High 

( 

~dditional Chief Ju IC~ . 

~-;f. 503 ~'ffC'I', 
Room No. 503, Fifth FIO~ 

-mr.n fm1T ~1£tlMtf , ~ l~ml 
~ ","'1 -... O'lstrict Courts, New Delhi Rouse Avenue 

Short summary Action Plan Specific rensons, 
of the work done fo r mulated and if any causing 

in the case the steps taken dclay in disposal 
during the for expeditions of case 

month disposal of the 
case 

On 01.08.2025 Appropriate steps Maller stayed by 
proceedings have are being taken by Ld. Sessions 
been slayed by giving shonest COllrt, RACC. 
Han 'ble Sessions possible dates for 
Court till 30.08.25 exped itions 
~o matter re- disposal of the 
notify on case. 
02 .09.2025. 

On 09.05.25, Appropriate steps Stay of 
undersigned was will be taken for proceedings by 
on leave. a copy expeditious Hon'ble High 
of order dated disposal of the COlin of Delhi 
16.04.2025 of case after 
Hon'ble High vacation of 
Court of Delhi interim order. 
was placed on 
record whereby 
directions have 
been given for 
continuation of 
interim order till 
the next date of 
hearing I.e. 
03.09.2025. 
Accordingly, 

~ 
ROLISe Avenue District Court 

New Delhi 

-



Court matter was re- I 
of notify for 
Delhi. 10.09.2025. 

3. DLCTl2- CT.C.NO. VIS 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -- -- --- Yes Yes Depends upon On 09.05.25, Appropriate steps Stay of 
001361-2019 55/2019 276B/278B/2 the nts on wit Recor Vide the order of undersigned was will be taken for proceedings by 
I.T.O. 78EOFIT accused charge nes dod order Vide latest Hon'ble High on leave. a copy expeditious Hon'ble High 
VS. ACT. 1961 persons is and ses dated order dated Court of of order dated disposal of the Court of Delhi 
MIS. AIMS a sitting awaitin wer 26.05.2 04.12.2024 Delhi 16.04.2025 of case after 

SANYA MP g orders e 022, the Hon'ble High vacation of 
DEVELOPE of exa proceed Court of Delhi interim order. 
RSPVT. Hon'ble min ings was placed on 
LTD., High ed before record whereby 
MALOOK Court in this directions have 
NAGAR of pre- Court been given for 
(DIRECTOR) Delhi. char were continuation of 
&ROOP ge stayed interim order till 
KISHORE evid by the next date of 
MADAN enc Hon'ble hearing i.e. 

e High 03.09.2025. 
Court Accordingly, 
of matter was re-
Delhi. notify for 

10.09.2025. 

4. DLCTl2- CT.C.NO. VIS 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -- -- -- Yes Yes Depends upon On 09.05.25, Appropriate steps Stay of 
001359-2019 54/2019 276B/278B/2 the nts on wit Recor Vide the order of undersigned was will be taken for proceedings by 
I.T.O. 78E OF IT accused charge nes ded order Vide latest Hon'ble High on leave. a copy expeditious Hon'ble High 
VS. ACT,I961, persons is and ses dated order dated Court of of order dated disposal of the Court ofDeUli 
MIS. AIMS FOR THE a sitting awaitin wer 26.05.2 04.12.2024 Delhi 16.04.2025 of case after 
SANYA FY 2014-15 MP g orders e 022. the Hon'ble High vacation of 
DEVELOPE of exa proceed Court of Delhi interim order. 
RSPVT. Hon'ble min ings was placed on 
LTD., High cd before record whereby 
MALO OK Court in this directions have 
NAGAR of pre- Court been given for 
(DIRECTOR) DeUli. char were continuation of 
&ROOP ge stayed interim order till 
KISHORE evid by the next date of 
MADAN enc Hon'ble hearing i.e. 

e High 03.09.2025. 
Court Accordingly, 
of matter was re-
Delhi. notify for 

10.09.2025. 

5. DLCTl2- CT. 5612019 U/S 200 2 Sitting 19.04.2018 19.04.2018 15.04.2 Final 2 -- 2 Recor -- 02 01.06.202 Yes Yes Depends upon On 09.05.25, Appropriate steps Stay of 
001363-2019, Cr.P.C. Rlw MP. 019 argume ded witn 2 the order of undersigned was will be taken for proceedings by 
I.T.O. 276B/278B/2 nts and esse Vide Vide latest Hon'ble High on leave. a copy expeditious Hon'ble High 
VS. 78EOFTHE awaitin s order order dated Court of of order dated disposal of the Court of Delhi 
MIS AIMS IT ACT. g orders were dated 04.12.2024 Delhi 16.04.2025 of case after 

PROMOTER 1961 FOR of exa 31.05.2 Hon'ble High vacation of 
SPVT.LTD., THEFY Hon'ble mine 022, the Court of Delhi interim order. 
MALOOK 2012-13 High d proceed was placed on 
NAGAR Court ings record whereby .,r -

( l v i!? ~ Ave 'ct Coon 
Dafhl 



, of Delhi 

6. DLCT12- CT.C. NO. U/S. 6 Yes 22.07.2019 22.08.2019 -- Framin 7 -- 3 Not -- -- --001351-2019, 51/2019 499/500/34/3 gof wit Recor 
MANISH 51PC notice nes ded 
SISODIA and ses 
VS. nwnitin wer 
MANOJ KR. gorders e 
TIWARI of exa 
(MP), Hon'ble min 
PARVESH High ed 
SAHIB Court in 
SINGH of Delhi pre-
VERMA(MP) sum 
,HAS RAJ mo 
HANS(MP), nin 
HARISH g 
KHURANA, evid 
VIJENDER enc 
GVPTA(ML e. 
A), 
MANJINDE 
RSINGH 
SIRSA(MLA) 

7. DLCT12- CT.C. NO. U/S.499/500 I Former 19.07.2019 02.08.2019 10.01. Post 2 -- 2 Not -- -- ---
001350-2019 50/2019 IPC MP 2020 notice wit Recor 
ZEE MEDIA complai nes ded 
CORPORATI nant's ses 
ON LTD. evidenc wer 
VS. e and e 
MS. MARVA awaitin exn 
MOITRA g orders min 

of ed 
Hon'ble in 
High pre-
Court sum 
of Delhi mo 

nin 
g 
evid 
enc 
e 

{ 

before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

Yes Yes Depends upon 
Vide the order of 
order Hon'ble High 
dated Court of 
23.11 .2 Delhi 
023, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
DeUIi. 

Yes Yes Depends upon 
the order of 

Vide Vide order Hon'ble High 
order dated Court of 
dated 30.11.2023 Delhi 
07.01.2 of Hon'ble 
021 nnd High Court 
06.04.2 of Delhi 
021. which 
Ld. records the 
counsel undertakin 
for ggiven by 
respond Ld. 
entwas counsel for 
bound respondent 
by the that he 
stateme would not 
ntgiven examine 
by him any 
before wimess 
Hon'ble before this 
High Court till 

directions have 
been given for 
continuation of 
Interim order till 
the next date of 
hearing i.e. 
03.09.2025. 
Accordingly, 
matter was re-
notify for 
10.09.2025. 

On 27.05.2025, a 
copy of order 
dated 23.05.2025 
of Hon'ble High 
Court of Deihl 
was received 
through counsel 
whereby 
dIrections have 
been given for 
continuation of 
interim order till 
the next date of 
hearing i.e. 
09.09.2025. 
Accordingly, 
matter was re-
notify for 
15.09.2025. 

On 13.08.2025, a 
copy of order 
dated 11.08.2025 
of Hon'ble High 
Court of DeIhl 
was received 
through proxy 
counsel as per 
next date of 
hearing before the 
Hon'ble high 
court is 
20.11.2025 
matter was re-
notify for 
25.11.2025. 

Appropriate steps Stay of 
wlll be taken for proceedings by 
expeditious Hon'ble High 
disposal of the Court of Delhi 
case after 
vacation of 
interim order. 

Appropriate steps Undertaking 
w ill be taken for given by Ld. 
expeditious Counsel for 
disposal of the complainant 
case after before Hon'ble 
vacation of High Court of 
interim order. Delhi that he 

would not 
examine any 
witness before the 
trial court. 

~ 
ROt/So:! Avenue District Cuull 

New Delhi 



8. DLCTI2 CT.C. No. U/S 499/ 4 Two 18.03.2021 06.04.2021 --- Frnmin 9 -- " Not -- -- ---
000028-2021 5/2021 500/34/35 accused gof \Vcr Recor 
Delhi Jal IPC persons notice e ded 
Board VS. arc sitting and cxm 
Adesh Gupta MLAs. awaitin ined 
&Otrs. g orders in 

of pre-
Hon'ble sum 
High mo 
Court nin 
of g 
Delhi. evid 

enc 
e 

9. OLCTI2 CT.C. No. U/s 499 rlw I Former 16. 11.2021 01.12.2021 -- Frnmin 4 -- 4 Not -- -- ---
000080-2021 2112021 section 500 MP gof wit Recor 
Tajinder Pal IPC noticea nes ded 
Singh Bagga nd ses 
VS awaitin \Vcr 
Subramanian g orders e 
swamy of exa 

Hon'ble min 
High ed 
Court in 
of Delhi pre-

sum 
mni 
ng 

evid 
enc 
e 

( 

Court next date. 
of Delhi 
that he 
would 
not get 
witness 
es 
exam in 
ed 
before 
the 
Trial 
Court. 

Yes Yes Depends upon 
the order of 

Vide Vide order Hon'ble High 
order dated Court of 
dated 05.08.2022 Delhi 
18.12.2 and 
021. the 01.11.2023 
proceed of Hon'ble 
ings High Court 
before of Delhi 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

Yes Yes Depends upon 
the order of 

Vide Vide latest Hon'ble High 
order order dated Court of 
dated 21.08.2024 Delhi 
04.04.2 ofHon'ble 
022. the High Court 
proceed of Delhi 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 

r ~ 

On 15.05.2025 
copy of order 
dated 08.05.2025 
of Hon'ble High 
Court of delhi is 
received through 
e-mail , whereby 
the said matter 
has been re-
notified on 

02.09.2025. 
matter was re-
notify for 
09.09.2025. 

On 30.08.2025 
Counsel of both 
parties submitted 
that the Hon'ble 
High Court has 
re-notified matter 
for 05.12.2025 the 
reader of the court 
also verified the 
same from the 
official website 
of Hon'ble High 
Court of delhi. 
Matter was re-
notify for 
12.12.2025 

Appropriate steps Stay of 
will be taken for proceedings by 
expeditious Hon'ble High 
disposal of the Court of Delhi. 
case after The said cuse is 
vacation of trnnsfcrd vide 
interim order. order no. Cases 

transfer/CBIIRA 
DC/Gaz./2025179 
89-801010 dt, 
23.08,2025 in the 
Court ofLd. 
ACJM-OI. 

Appropriate steps Stay of 
will be taken for proceedings by 
expeditious Hon'ble High 
disposal of the Court of Delhi 
case after 
vacation of 
interim order. 

'cb- / 

RCOSG Avem!c [Nstrict COUll 
~wD<*h! 



Delhi. 
'10. CNRNo. Cr.C No. Sec 23 (I) I Fonner 14.12.2010 05.07.2011 Supply 17 -- Not -- -- -- Yes Yes Depends upon Hon'ble High Appropriate steps Stay of 

DLCTI2- 212021 r/w section 4 MLA of Recor the order of Court of Delhi has wUl be taken for proceedings by 
000057-2021, R.C.No.AC-I- (I) of docume ded Vide Vide latest Hon'ble High extended interim expeditious Hon'ble High 
CBI 2007-AOO03 Foreign nts and order order dated Court of stay order till next disposal of the Court of Delhi. 
Vs. Contribution awaitin dated 28.08.2024 Delhi date I.e. case after The said case Is 
Arvind (Regulation g orders 08.12.2 ofHon'ble 12.11.2025. vacation of transfcrd vide 
Khanna Act, 1976 of 022 of High Court Accordingly, interim order. order no. Cases 

Hon'ble Hon'ble of Delhi directions have tr:msfer/CBIIRA 
High High been given to file DC/Gaz.12025179 
Court Court the copy of the 89-80101D dt. 
of Delhi of Delhi said order on the 23.08.2025 in the 

whereb next date i.e. Court ofLd • . 
yTrial 24.11.2025. ACJM-Ol. 
COllrt 
was 
directed 
to 
adjourn 
the 
proceed 
ings. 

II. CNRNo. Cr.C.No.13/22 186/353/34 12 One of 28.07.2022 01.08.2022 -- Scrutint 28 -- - Not -- -- -- Yes Yes Depends upon On 21.05.2025 Appropriate steps Stay of 
DLCT12- IPe accused yof Recor the order of baUable warrants wOl be taken for proceedings by 
000074-2022, persons is docume ded Vide Vide latest Hon'ble High issued against expeditious Hon'ble High 
State a silting nts, order order dated Court of accused disposal of the Court of Delhi 
Vs. MLA argume dated 08.10.2024 Delhi AmanatulJah khan case after 
Hidyatullnh nton 13.09.2 of Hon'ble for next date of vacation of 
&Ors the 022, High Court hearing. Ld. interim order. 

point of 19.10.2 of Delhi Counsel submits 
charge 022 and the next date 
and 04.09.2 before the 
awaitin 023, Hon'ble High 
g orders 19.03.2 Court is 
of 024 07.10.2025, 
Hon'ble Hon'ble further the order 
High High has not been 
Court Court placed on 
of Delhi of Delhi record.Ld. 

has Counsel seeks 
given some time to file 

directio the order. Re-
ns for notify for 

stay of 30.05.2025 
Trial On 30.05.2025 
Court Accused 

proceed AmanatulJah khan 
ings has appeared 

through VC. 
Since the accused 
has appeared, the 
bailable warrants 
stands canceled. 
Ld. Counsel 
submits that the 

- next date before 

< 
( ¥ 

Rousa Avenue District COUI1-

New Deihl 



11. DLCTI2- C l Cnscs:- Sec. 500 IPC 3 Fonner 19.05.1013 12.05.2013 06. 11.1 Stateme 5 -- 05 Not - --
000078-2023, 09/2023 MLA 013 nt of wit Recor 
Ma njil Singh accused nes ded 
GK under ses 
Vs. section wer 
Manj imler 3 13 of e 
Singh Sirsa Cr.P.c. cxa 

min 
cd. 

eros 
s 

exa 
min 
cd 

and 
disc 
Imr 
ged. 

13. DLCT I2- C r, Case:- Sec. 2 One of 15.06.1023 07.07.2013 1 1.05.2 PE 43 04 6 Not -- --
000093-2023, 06/2023 354.3540 .35 the 024 (ad Recor 
Stute 4A.506( 1 ), 10 accused mitt ded 
Vs. 9 of lPC persons is ed 
Brij I1hus hnn an Ex-MP wit 
& Anr. nes 

ess) 

14. DLCTl2- C t. C use No. Sec. 132 of 7 one of the 06.06.2023 11.08.2023 --- Argume 36 2 19 -- -- --
000115-2023, 12/2023 The Custom (Out accused nts on 
DRI Act of persons is charge 
Vs. whic a Ex. 
Baba Leather h 02 MLA 
Impex Pvl are 
Ltd. & Drs abat 

ed) 

( 

-- No No Depends upon 
the order of 
Hon'ble High 
Court of 
Delhi 

--- No No August. 1016 

--- No No October. 2025 

'f \ 

the hon 'ble High 
Court is 
07.11.2025. Order 
of Hon 'ble High 
Court has been 
placed on record. 
Re-notify fo r 
14.11.2025. 

Vide order dated Shortest possible Stay of 
16.04.2025, dates are given for proceedings by 
Hon'ble High expedi tious Hon'ble High 
Court of Delhi has disposal of case. Court of Delhi 
extended Interim 
stay order till next 
date i.e. 
15.09.2025. 
Accordingly, 
matter adjourned 
for PEl further 
proceedings for 
19.09.2025. 

On 11.08.2025 Shortest possible On the request of 
Witness PW-7 date is given as the 
partly examined per the Victim/Witness 
and his further convenience of matter was 
examination was victimsJprosecutio adjourned for 
deferred. matter n witnesses as NDOH. 
adjourned for PE well as Ld. 
on 26.06.2025. Counsel for 
On 26.08.2025 no accused persons. 
PW was present 
and matter was 
adjourned for 
09.09.2025 for 
PE. 
On 02.06.2025 Shortest possible Filing of 
part arguments dates are given miscellaneous 
heard on behalf of and appropriate application by the 
accused on the steps are being accused and 
point of charge taken for extensive 
and NDOH is expeditious arguments 
given 19.08.25 d isposal of case. addressed before 
and also an the court on the 
application had point of charge. 
been moved on 
behalf of A7 for 
seeking release of 
Passport and 
permission to go 

. ,fir--abroad. Further, 

/lfiISeA~OUC 
New Delhi 

(-



, 

15. DLCTI2- Cr .. CASE No. Sec. 125 OF 1471 MLA 01.11.2023 22.06.2024 --- Scrutin 14 -- - --- -- -- --- No No October. 2025 
000198-2023 1412.!23 REI'RESEN I v of 

I 

( 
( 

the matter was 
kept for 
04.08.2025 for the 
said purpose. On 
04.08.2025 the 
matter was re 
fixed for filling of 
itinerary for 
05.08.2025. On 
05.08.2025 
itinerary was 
filled by Ld. CI. 
of A 7 and matter 
was again fixed 
for 07.08.2025. 
On 07.08.2025 
Ld. CI. of A7 
sought time to 
provided 
additional 
information 
including date of 
travel. arrival. 
location of stay 
and contact no. 
during stay 
abroad. At 
request matter 
was further fixed 
for 19.08.2025. 
On 19.08.2025 
application was 
allowed and also 
arguments were 
heard on behalf of 
A6 & A7. The 
matter was re 
fLXed for 
23.08.2025 for 
arguments I 
rebuttal on behalf 
of DR!. On 
23.08.2025 Ld. 
PO was on leave 
and mailer was re 
fixed for 
30.08.2025. On 
30.08.2025 part 
arguments heard 
on the point of 
charge on behalf 
of DRI and mailer 
was adjourned for 
06.09.2025. 

On 01.08.2025 
matter is listed for 

NA Numb~ 
... appliSllt ons I 

... ~ 

R04JS~ Avenue District COun 
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STATEvs TATIONOF docume 
KAPIL PEOPLE nts, 
MlSHRA ACT argume 
(RBTON nts. 
16.1:Z.:Z3) 

16. DLCT-t:z- Ct. Case No. Sec. 12 of I Sitting 03.06.2024 08.07.2024 -- Appear -- -- -- -- -- -- - Yes Yes Depends upon 
000163/20:Z4 12/2024 the MLA ance of Vide the order of 

Protection of accused order Hon'ble High 
Women! dated Court of 

BHANYI from D.V. 11.09.2 Delhi 
KUMARI Act, 2005 024, the 
SINGHVs. proceed __ 

( ~( ' 

Further Petitions filled on 
arguments, behalf of accused 
additional suppl. party before 
Chargesheet filed Sessios court and 
by 10 and copy of Hon'ble Delhi 
the same is High Court. 
supplied to the 
Ld. Counsel of 
accused and the 
matter was also 
fixed for 
application UlS 
230 of BNSS, 
2023 seeking 
supply of legible 
copies and 
unrelied 
documents on 
behalf of 
Accused. As 10 
has to attend the 
proceedings 
before Honb' le 
HC of Delhi and 
the matter was 
fixed for 
08.08.2025. On 
08.08.2025 
application U/S 
230 of BNSS , 
2023 was 
disposed 0 ff and 
matter was 
adjourned for 
29.08.2025 for 
arguments on 
charge. On 
29.08.2025 an 
exemption 
applicaton was 
moved on behalf 
of accused and the 
case is adjourned 
for 27.10.2025 
persuant to the 
order dt. 
28.08.2025 of the 
Hon'ble High 
Court of Delhi. 
On 20.08.2025 Appropriate steps Stay of 
both the Ld. will be taken for proceedings by 
Counsels expeditious Hon'ble High 
submitted that disposal of the Court of Delhi 
vide order dt. case after 
18.08.2025 of vacation of 
Hon'ble __ l:Iigh interim order. •• iT" 

i(. 
Rau'~ Avenlle District C(}I/rt 

Nell! Drth' 

( 



RAGHURAJ ings Court of Delhi the 
PRATAP before interim order to 
SINGH this be continued till 

Court 12.02.2026. The 
were matter was re 
stayed notified on 
by 28.08.2025 for 
Hon'ble furnishing the 
High copy of order of 
Court Hon'ble Delhi 
of High Court. On 
Delhi. 28.08.2025 the 

matter was re 
notified on 
16.02.2026 
pursuant to the 
order dt. 
18.08.2025 of 
Hon'ble High 
Court of Delhi. 

17. DLCTl2- Ct. Case U/s 223 & 8 One of 27.09.2024 NA NA Filing NA NA NA NA NA NA NA No No Depends upon On 06.06.2025 Appropriate steps Cr!. Revision 000268-2024 No. 17/2024 175 of the ofATR. the order of matter was re are taken by 06/2025 Is BNSS, 2023 accused Han 'ble High notified for giving shortest pending before Gyanendra persons is Court of 17.09.2025, Since possible dates for Ld. Sessions Singh v. Ajay sitting Delhi. the matter is expeditions Court. Mohowor& MLA pending In in Crl. disposal of the Drs. Revision 0612025 case. 
before Sessions 
Court and same is 
fixed for 
17.09.2025. 

18. DLCTl2- Cr. CASE No. 3 DPDP I Sitting 21.12.2024 ---- -- Argume 2 -- not -- -- --- No No Disposed off On 20.08.2025 Apoprlate steps Stay of 000393-2024 17/2024 ACT. MLA nt on record the matter was will be taken by proceedings by STATEvs cogniza ed disposed off since giving shortest Hon'ble High KULDEEP nce the Hon'ble High possible dates for COlirt of Delhi KUMAR@ Court of Delhi has expeditions 
MONU Quashed the FIR disposal of the 

vide order dt. case. 
FRESH 12.08.2025. 
RECEIVED 
ON 21.1 2.24 

19. DLCTI2- Cr. CASE No. Section 2(H) I Ex. MLA 18.01.2025 -_. - PSE 3 -- 03 - -- -- --- No No Disposed off On 07.08.2025 Apopriate steps 000043-2025 02/2025 BNSS 2023 wit the Ld. Counsel will be taken by Ct. Case nes submitted that the giving shortest 
02/2025 ses complainant was possible dates for 
Surnj Dhan wcr inclined to expeditions 
Chuuhan vs e withdraw the disposal of the Saurnbh exa complaint and case. 
Bhardwaj min was fixed for 

cd 08.08.2025. On 
in 08.08.2025 the 
pre· present case 
slim stands disposed as 
rna withdrawn. 

L nin .-

\ ./ 

, : ;\I'!!v. 

( . L . . f'! ~ ' " ;5 ~:-' .. · ·· ·;i 

~' , . . ,Ij· 



g 
evid 
enc 
e. 

20. DLCTI 2- Cr. CASE No, 419/420/467/ 28 Fonner 18,11.20 15 -- -- Argume 77 -- - Not -- -- -- No No 
000088-2025 08/2025 468/4711120- (3 MP& (Actual) nts on record 

B/34 IPC rlw abat MLA charge ed 
Case RBTolI 3/4/5 ed& RBTon 
11.03.2025 Gambling 02 A-19 11.03.2025 

Act. 30 P.O) (Oharam 
STATEvs Arms Act. Pal 
Roshnn Lal 66(0) IT Act. Yadav@ 
Vermn & nnd4n OP 
ORS. Name& Yadav) 
FIR NO. Emblem Act. 
91212015 
PS: 
BHAJANPU 
RA 

2 1 DLCTI 2- Cr.C No. U/s 188 IPC 01 Fonner 23.07.2025 -- -- Clarific 05 NA 00 - -- -- -- - -
000210-2025 16/2025 MLA atian 

(Aam 
Fresh FIR Admi 
Case Party) 
Registered on 
23.07.2025 

State Vs. 
Akhileshpnti 
Tripathi 
FIR NO. 
535/2020 
PS : Civil 
Lines 

( f( 

October. 
2025. 

February. 
2026. 

On 25.08.25 Apopriate steps Numbers of 
Accused Arshd, will be taken by accused arc 
Mohd. Hasib and giving shortest involved in this 
Mohd. Nazim has possible dates for mailer. 
been declared as e,xpeditions Proceedings VIS 
absconders and disposal of the 84 BNSS is 
matter was case. being initiated 
adjolll11ed for against two 
08.09.2025 for nccused persons. 
order on charge. 

On 04,08.2025 an Appropriate streps FIR was lodged in 
application was are taken by the year 2020 and 
moved for giving shortest chargesheet is 
condonation of possible dates for duly signed in 
delay on behlaf of 
SHOIProsecution, 
Notice was issued 
to proposed 
accused and 
NOOH was given 
12.08.2025. On 
12.08,2025 
summons 
received back 
unserved to 
proposed accused. 
Fresh notice 
issued for 
21.08.2025, On 
21.08,2025 the 
proposed accused 
Sh. Akhilesh 
Tripathi present 
along with 
counsel. Ld. 
Counsel of the 
porposed accused 
sought some time. 
Matter was 
adjolll11ed for 
arguments on 

expeditious 2022. However 
disposal 
case. 

;I J
j 

of the dut to misconduct 
of the 10 the 
chargesheet has 
been filed in the 
court in 2025 
which is beyound 
the period of 
limitation. Notice 
of the application 
has been issued to 
the proposed 
accused for the 
arguments 
regardiing 
condonation of 
delay, 

-. : . ;.< ' 

V.' , q), .... ~ 
p 
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22 DLCTl2- Criminal 2211223 01 Former 27.06.2025 - - Put or 07 . - - - -000178-2025 (State case) (A)l1321285 MLA Conisid 
&CRCASES ofBNS eration ' 
14/2025 on pain! 

of 
STATEVS, cogniza 
ALKA nee 
LAMBA 

FIR NO. 
80/24, PS 
PARLlAME 
NT STREET 

23 DLCTI2- Criminal 186/353/3231 02 Sitting 24.12.2024 - - Matter - - - - -
000397-2024 (State case) 3411506/34 MLA be fixed 
&CRCASES IPC for 
18/2024 eomplia 

neel 
STATEVS, further 
HAJI YUNUS cons ide 

ration 
FIR NO. on pain! 
348124, PS of 
DAYAL PUR cogniza 

nee 

24 DLCT12- Criminal 175 (4)of 02 Sitting 29.08.2025 - - Misc. I - - - -
000254-2025 (Complaint BNSS, 2023 MP Appear 
& case) ance 
CT Case No. 
19/2025 

VIKAS 
TRIPATHI 
VS.SONIA 
GANDHI 

\ 

- - - - August, 2026 

- - - August, 2026 

- - - August, 2026 

( 

01.09.2025. 

NOOH is alredy Short dates given Fresh case has 
fixed for and no been received by 
01.09.2025. unnecessary way of transfer 

adjournments are vidc order no. 
being given. Cases 
Further all efforts transfer/CBlIRA 
are made to DC/GazJ2025179 
dispose of case 89-80101D d t. 
expeditiously. 23.08.2025. 

On 26.06.2025 Short dates given Fresh case has 
none appeared on and no been rcceived by 
behalf of both the unnecessary way of transfer 
parties. Notice adjournments are vide order no. 
issued to FSL, being given. Cases 
Rohini received Further all efforts trnnsfer/CBlIRA 
back served buat are made to DC/Gaz.12025179 
none has dispose of case 89-8010/D d t. 
appeared. Further expeditiously. 23.08.2025. 
fresh notice was 
ordered to be 
issued and matter 
is fIXed for 
11.09.2025. 
On 29.06.2026 Short dates given Fresh com plaint 
fresh complaint and no case has been 
case has been unnecessary received by way 
received by way adjournments are of assignment on 
of asSignment and being given. 29.08.2026. 
short date is being Further all efforts 
granted i.e are made to 
04.09.2025. dispose of case 

expeditiously. 

~ 
Rouse A~O~~ct Court 

New Dethl 


	Digvinay
	Jitendra
	Vishal
	Paras
	Neha
	Vaibhav

